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LOK SABHA

Saturdey, April 18, 1959/28th Chaitra,
1881 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. Sexager in the Chairl.

ORAL ANSWERS TO QUESTIONS

Nagas

*1884. Shri Ram Krishan Gupta:
Will the Prime Minister be pleased to
state:

(a) whether it is a fact that some
Nagas have been recently arrested on
their return from East Pakistan;

(b) if so, whether purpose of their
visit has been investigated; and

(c) the nature of the action taken
to control their activities and check
their visits to East Pakistan?

The Deputy Minister of External
Affairs (Shrimati Lakshm! Menon):
(a) and (b). We have not arrested any
Nagas recently returning from East
Pakistan. The last occasion when
gome frrests took place near this bor-

was in July, 1858.

(¢) All possible security measures
have been taken in the affected Dis-
tricts of Agsam bordering on East
Pakistan to prevent the movement of
Nagas across the border.

Shri Ram Krishan Gupta: May I
know whether any material was re-
covered from the Nagas who were ar-
rested in July, 19887

Shrimati Lakshmi Memon: Yes. Sir.
We recovered some arms and ammunl-

8 L8D~1.
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tion, three sten guns, bren guns, some
documents, maps and so on.

Shrli Ram Krishan Gupts: May
know whether the purpose of their
visit was ascertained? If so, what
was that?

Shrimati Lakshmi Menon: They are

supposed to have gone to East Pakis-
tan to meet Phizo.

Shri Raghunsth Bingh: May I
know the make of the arms?
Shrimatt Lakshmi Menon: I have no

information other than what I have
already given.

Shri Raghunath Singh: I want to
know the make of the arms,

Mr. Speaker: She does not have the
information.

Shrimati Lakshmi Menon: I gaid
sten guns etc. were recovered.

8hri Raghunath Singh: I want ¢
know the marking of the arms.

Shrimati Lakshmi Menon: I have no
information.

Shri Tangsmani: May ! know whe-
ther the Government has seen the
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press reports to the effect that Phizo
has moved to the United States?:

Shrimati Lakshmi Menon: That @oes
not arise out of this question.

Indian Handioom Delegation
+
Shri A Singh Sarhadi:
»18868. { Shrl Dwarka Nath Tewsari:
Sardar Igbal Singh:

Will the Minister of Commerce.and
Industry be pleased to refer to the
reply given to Starred Question No
881 on the Ilth December, 1958 and
state:

(a) whether the proposal of the
Handloom Board to send a delegation
to West Africa has been considered
and agreed to; and

(b) whether the arrangement for
the same has been finalised?

The Minister of Commerce (8hri
Kanungo): (a) and (b). The matter
is still under examination.

Shri Ajit Singh Sarhadi: May I just
ask if the object is also to  consider
the increase in export? May I know
if one of the matters for the delega-
tion would be to consider avenues of
export also?

Shri Kanungo: Of course. The pro-
posal is that a delegation should be
senf to find out as to how to step up
exports.

Shri Tangamani: This All Indis
Handloom Board made this sugges-
tion because our traditiona! market
has now dwindled. May I know whe-
ther they have made any suggestions
sbout altering the pattern by export-
ing to these countries?

Shri Kssungo: They have not sug-
gested anything for these specific
West African markets, but they have
:xmuuudmmythinp for new mar-
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Export Potestiality of Oniens frowm
Verawal Port

*1887. Shri Pangarkar: Will the Min-
ister of Commerce and Industry - be

Mb state:

(a) the export potentiality of
onions to Ceylon and Burma from
Veraval Port; and

(b) the number of steamers plying
at present for onion trade?

The Deputy Minister of Commerce
and Industry (Shri Satish Obandrar:
(a) Export potentiality would depend
upon production, exportable surplus
and demand overseas. About 5400
tons, the highest in the last four
yeoars, were exported during 1957-58
from Veraval to Ceylon. There were
no exports to Burma.

(b) The ships which touch Veraval
during their normal operations also
carry onions. No ship is earmarked
for the purpose.

Shri Pangarkar: May I know the
quantity of onion exported out of
India during the year 1958-59 and the
names of the countries to which it
was exported?

Mr. Spesker: Hon. Member will
kindly look into the sea-borne export
trade of India

There is no meaning in asking as to
which are the' countries to  which
onions are exported. Hon, Member
will go to the Library and look it up.
Questiens on any matter that is not
available either in the Library or in
:‘he printed documents can be asketd

ere.

Shri Pangarkar:
the total quantity.

Mr. Speaker: The hon. Member
fhould stand erect and then ask the
Question.

Shri Pangarkar: 1 want to know the
total quantity of onion exported out
of India in 1988-89.

Mr. Spesker: Would it not be avail-
sble in the export trade of Indiat For

1 want to know
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that should he ask the hon, Minister
to take all the trouble of finding it

;
¥
1
{
:

Shri Satish Chandra: Apart from
Ceylon onions are exported to Singa-
pore, Malaya and other Asian and
Kast African countries. But the big-
gest quantity is exported to Ceylon.

Shri Oza: Has the Government any
scheme to enlarge the export 1n view
of the fact that there are huge poten-
tialities of onion crope in that part of
the country?

Mr. Spesker: What 1s the informa-
tion that the hon Member expects
from the hon. Minister His question
18, ‘'“Has Government explored the
scheme?” The hon Minister will sey,
‘“Yes, we have”. Then what 13 the
object of asking this questiaon The
Government also represents a major-
ity Party and it must be assumed
that they would be exploring all pos-
sibilities, otherwise they would not
stav in office for a minute What-
ever information is not available 1n
the printed documents or otherwise
in anv of these papers can easily be
ascertained here. But this seems to
be an examination house where the
hon Minister is examined and cross-

%

Shri Osa: On a point of nforma-

Shri Oza: Large quantities are
brought in. They are neither Jocallv

consumed nor are they exported So.
it there is an export drive there will
be benefit to the trade

Mr. Speaker: These are all matters
which the Government ought to do. 1t
the hon. Member will say that in such

CHAITRA 28, 1881, (SAKA)
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and such a port in Andhra therc is so
much quantity lying and no licence is
issued, I am prepared to allow that
it may be even from Gujerat or from
any other place, but general questions
lead us nowhere

Alagappa Textiles, Alagappa Nagar
Kerala

-+

Shri Warilor:
*1889 { Shri A. K. Gopalan:
Shri Kediyan:

Will the Minister of Commerce and
Industry be pleased to state.

(a) whether the Director of Com-
pany Adminmistration made any enquiry
into the affawrs of the Alagappa Tex-
tiles, Alagappanagar, Kerala State and
submitted any report; and

(b) 1If so, the main features and re-
commendations of the report?

The Minister of Commerce (SBhri
Kanungo): (a) Under the orders of
the Central Government, 1ssued under
Section 235(c) of the Companies Act.
1956, an investigation into the affairs
of the Company has been carried
uua: by an officer, attached to the office
of th» Regional Director of the De-
partment of Company Law Admims-
tration at Madras. .

(b) the report has been received
very recently and is now under ex-
ammnation It Qdiscloses snter aha
that losses were caused to the com-
pany by various adjustments n
accounts and peyments said to have
been made at the instance of the late
Dr Alagapps Chettiar and for which
the other directors have disclaimed
any responsibility

Shri Warler: May 1 know whether

the Report will be available to the
House?

Shri Kanunge: No, Sir These re-
ports are not available

Shei Warior: May I know the
nature of the dispute into which this
enquiry was made®
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has been investigated and steps will
be taken after examination of the Re-
port under the law.

Steel Quota to Punjad

sari Ajit Bingh Sarhadi:
'“"{smnuuusm

Will the Minister of Commerce and
Industry be pleased to state:

(a) the allocation of steel gquota
being made to Punjab in 1958-60; and

(b) the allocation of steel being
made for the small scale industries
there during the same period?

The Minister of Industry (8hri
Manubhai Shah): (a) and (b). Steel
is allotted on a quarterly basis For
Small Scale Igdustries the demand
from Punjab Government for the
quarter April-June was 9675 tons
«gainst which the quota allotted is
8000 tons. For the corresponding
period April-June, 1958, the allotment
to Punjab was 3392 tons for Small
Scale Industries. As the availability
fmproves, the quotas to all States for
Small Scale Industries are being
raised.

Shri Ajit Singh Sarhadi: May I
just ask if the allocation for small
scale industries made to the Punjab
is for a particular industry or for the
whole?

Shri Manubhal Shah: As a whoie for
Punjab State and that too for small
scale industries utilising steel,

Shri Ajit Singh Sarhadi: Is it on a
special request of the Punjab Govern-
ment for a particular small scale .in-
dustry or is it that a direction is
issued by the Central Government?

Shri Manubhai Shah: Generally the
entire responsibility of developing the
small scale industries is that of the
State Government. But eometimes if
we receive some specific complaint we

APRIL 18, 1909 Oral Answers
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Certainly advise the State Government
to look into it.

Shwi Daljit Singh: May 1 know whe-
ther it is allotted to those small scale
Industries which do not work rer
Rularly and sell their quotes in the
hlack market and the industries which
Work regularly are not allotted gquotas
Negularly?

Shri Manubhat Shah: As I have had
the privilege of placing before the
Nouse all the time different figures,
the very fact that within a year from
& quarterly quota of 3,300 tons the
Quota has been raised to 8,000 tons
thows that the small scale indust:iial
Qnits must be working in a  better
Way. It may be at the actual users
leve), some porties may bave 53)8 o
Sther people. As far as we are con-
Cerned, no complaints have been re-
Caived. Development and production
&re rising in the small scale sector.

Shri Rami Reddy: With reference to
bart (a) of the question, what is the
sis on which allocation of steel
Quota is made to the Punjab and
bther States? Is it on a population
sis or overall requirements?

Shri Manubhai Shah: Overall re-
quirement is taken. Every State Gov-
ernment sends its own recommenda-
tion on the basis of off take which
indicates what the consumption of
steel was. Whatever the increased
availability, various other factors are
being taken into consideration, and
extra allocations are made.

Shri Rami Reddy: In regard to
agricultural requirements, is it made
on overall requirements?

Shri Manubhal Shah: This is for
small-scale industry. It is s separate
quota SPI, for agricultural and
other requirements.

Recruitment to Private Firms through
Employment Exchanges

*1892. Shri Shivanasjappa: Will the
Minister of Labour and Empiloyment
be pleased to state:

(a) whether it is a fact that Gov-
ernment of India have asked private
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firms in the country to fill their em-
ployment vacancies through Employ-
ment Exchanges; and

(b) if so, whether the private firms
have accepted this procedure?

The Deputy Minister of Labour
(8hri Abid AM): (a) No.

(b) Does not arise.

Shri Shivananjappa: May I know
whether any such proposal is there?

Shri Abid All: Nov for making it
compulsory for the employers to take
employees through the Employment
Exchanges only. But, we are bringing
in a Bill here to make it compulsory
that they should inform us of their
requirements.

Mr. Speaker: Next question: Shn
Daljit Singh.

Shri Tangamani rose—

Mr. Speaker: Why did he not get
up earlier? All right; Shri Tangamani
1 will call 8hri Daljit Singh next.

Shri Tangamani: May I know whe-
ther it is incumbent on the Govern-

ment that these vacancies ought to be
notified to the Employment Ex-
changes?

Shri Abid Ali: Yes, Sir.

Export of Leather Goods to Russia

*1893. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that export
of leather goods and footwear to
Russia from India has been hampered
by the competition of other coun-
tries; and

(b) if so, the steps being taken to
meet the situation?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The Government of India have no
such information.

{b) The question does not arise.

CHAITRA 28, 1881, (SAKA)
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Shrl Daljit Singh: May I know
what steps are being taken to im-
prove the export of leather goods and
footwear?

Shri Satish Chandra: All possi-
bilities are being explored. The ques-
tion specifically relates to the supply
of leather goods and footwear o
Russia. We have received a recent
order also for execution in 1959.

Shri Daljit Singh: May I know the
value of leather goods and footwear
exported to Russia during the last
three years separately?

Mr. Speaker: They may look into
the samething: Seaborne Trade of
India.

Shri Thirnmaia Rao: Has the atten-
tion of Government been drawn to a
recent piece of news published in the
papers that in Agra and thereabout,
this leather industry is experiencing
a slump and great difficulties?

The Minister of Industry (Shri
Manubhai Shah): There is a com-
plamnt and the attention drawn by the
hon. Member is correct. I had also
last time mentioned before the House
that due to less availability of hides
and skin, the leather industry, as a
whole, in the country is facing some
trouble. Therefore, we are trying to
see whether availability could be
increased not only by indigenous
production, but by importing some raw
hides. Recently, from some countries
we have put hides and skins on the
O0.G.L.

Shrli Ansar Harvani: Is it a fact
that the Government had received a
complaint from the Government of
the Soviet Union that shoes supplied
by the State Trading Corporation were
not according to specifications and
were not of proper quality?

Mr. Spesker: That is an old ques-
tion.

Shri Ram Krishan Gupta: May I
know the names of the countries with
which India has to compete for the
export of shoes?
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furi Satish OChandra: Besilles the

shoes supphed to the US.SR. I think
most of the shoes are made in  that
country, and some imported from
Czechaslovakia. We have not got
Russian statistics.

Export of Indian Textile Geods

*1894. Shri Damani: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the extent 0 which Western
Countries have helped in hberalising
the import of Indian cotton textile
goods during 1858-59 and 1869-60 so
far as compared to 1057-38; and

(b) how far our country has been
successful in sugmenting 1ts exports
to West Germany, Sweden and the
USA up til now?

The Minister of Cemmaerce (8hrl
Kanungo): (a) There has not been
any lberalisation on the part of
Western Countries for facilitating the
tmports of Indian textile goods

(b) There 1s a general decline in
tne exports of cotton textiles to all
countries during 1958 as compared to
the previous years. This decline 1s
reflected 1n the exports to West Ger-
many and US.A In the case of
Sweden, however, exports have more
than doubled during 1938 as compar-
ed to 1987.

In order to augment exports to the
Western Countries and Amencan con-
tinent, higher differentials for import
of textile chemicals and dyes have
been fixed under the Incentive
Scheme. The working of this scheme
18 under constant review.

Shri Damani: May I know whether
the Government is contemplating
modifying the export incentive
scheme 80 as to enable mills to 1n-
crease their export and stand in com-
parison with other countries in those
countrivs?

Shri Kanungo: The incentive scheme
has been put into operation only, 1
think, some weeks ago. Government
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have no idea of altering it or modity-
fng it until the opecation of it is
observed.

Oral Anawers

Skri Damani: May 1 know whether
negotiations with those countries for
exporting cloth and importing essen-
tial items are being carried on sad if
50, the details thareof?

Shri Kanungo: No, Sir,

Shri Warior: May I know the mode
of payment from Sweden, either in
dollars or in sterling?

Shrl Kanungo: Sterling mostly.

Report of the Actuarial Committee

*1895. Shri T B. Vittal Rao: Will
the Minuster of Labour and Employ-
ment be pleased to state:

(a) whether the report of the
Actuanal Committee appomnted to
assess the financial burden on indus-
try in connection with the amend-
ment of Workmen’s Compensation Act
for revising the rates of compensation
and to increase the wage limit from
Rs 400 to Rs. 500 has since been re-
ceived;

(b) 1f so, whether it has been ex-
amined by Government;

(c) 1if so, the nature of decision ar-
rived at, and

(d) if the reply to part (a) above
be mn the negative, when the same
1s hikely to be received?

The Deputy Minister of Labour
(8hri Abid All): (a) Yes.

(b) It 13 under examination.
(c) and (d). Do not arise.

Shri T. B, Viital Rao: May 1 know
who are the Members of this Com-
mittee?

Shri Abid AlM: Not today, please.
Not at present, please. The Com-
Inittee’s report has been received: it is
under examination. It will not be
bossible for me to reveal the recom-
mendations
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Shrt T B. Vittal Bae: I asked the
names of the Members of the Com-
mittes.

Shri Abld Al: The members were:
Shri 8. P. Jain, Actuary, Employees
State Insurance . Corporation, Shri
Krishnamurthy, M.A,, LF.A., Depart-
ment of Insurance, Simla, and Shri
Bhatia. These are the three members
of the Committee.

Shri T. B. Vittal Rao: May I know
when the examination of this report
is likely to conclude? May I also
know when this report was submitted
to the Government?

Bhri Abid Ali: We received the re-
port in February last.

Shri T. B. Vittal Rso: When is the
examination by the Ministry likely lo
conclude?

Shri Abid All: Not possible to say
at present.

Shri T. B. Vitial Rso: May I know
the grounds which prevent the quick
examination of this report?

Shri Abid All: It is being examined
speedily?

Mr. Speaker: I do not know how
Shri T. B. Vittal Rao is benefited or
the Minister. Sometimes the report
may be small. It takes some time for
them. Those who appointed a Com-
mittee will certainly look into the re-

port also. It does not enhance or lead
us one way or the other. Next ques-
tion.

Export of Tea

*1886. Shri Bangshi Thakur: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to give sub-
sidy to the Tea Gardens of Tripura to
enable them to export more tes; and

(b) if s0, what will be the additional
quantity of tea that is going to be ex-
ported under the present arrange-
ment?
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The Minister of Commeree (Shrl
Hssunge): (a) Proposals for the
grant of subsidies in respect of trans-
port charges and supply of fertilizers
to tea gardens in Cachar and Tripura,
with a view to improving their econo-
mic condition, are under consider-

- ation,

(b) Does not arise.

Shri Bangshi Thakur: May I know
what is the total amount that is to be
given ag subsidy?

Shri Kanange: The whole matter is
under consideration

Shri Bangshi Thakur: May I know
whether the giving of subsidy will
improve the position of the tea gar-
deng and improve their financial sta-
bility?

Mr. Speaker: He suggested that
subsidy should be given. Now, he
asks whether it will improve. The
hon. Member must have something
in his mind before he puts the ques-
tion. Subsidy will certainly improve.

Shri Achar: May I know whether

subsidy is given only to Tripura or
to other tea estates in the Southern
States also?

Shri Kanungo: No, Sir. The pro-
posal under consideration is the diffi-
culty of this particular area, Cachar
and Tripura. As far as Tripura s
concerned, the main difficulty is that .
tea cannot be exported from there
by the normal means, like the river
or rail. Therefore, a proposal is under
consideration. It does not apply to
any other part of India

Shri Bangshi Thakur: My point is,
improvement is a general term. 1
want to know whether the giving of
this subsidy will enable the Tripura
gardens to incresse the acreage of
production.

Shri Kanmngo: Even that is doubt-
ful.

Shrl B K. Gatkwad: What is the
basis of giving the subsidy per acre?
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8hyi Xanungo: Just the idea iy be-
ing considered. There is 20 proposfl
yet.

Employess’ Provident Fund Scheme
*1897. Shri K. N. Pandey: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the amount of contri-
bution against the Provident Fund of
the exempted factories under the
Employees’ Provident Fund Scheme
1952 is deposited with the State Bank
of India or whether the same is kept
by Employers with them; and

(b) if the amount remains with
the employers, what megsures of
security are taken so that the money
s0 realised remains safe and is not
utilised otherwise?

The Deputy Minister of Labour
(Shri Abld Al): (a) The employers
are required to invest the provident
fund accumulations promptly in
Central Government Securities every
month. But where the smount of
provident fund contributions is small,
the employers deposit the money in
Post Office Savings Bank Account or
in a Scheduled Bank pending invest-
ment in Government Securities,

(b) If the amount is retained con-
trary to the provisions as mentioned
above, the exemption granted to the
factory could be withdrawn and if
need be legal action taken. :

Shri K. N. Pandey: May I know
what sum is considered to be small?

Shri Abid All: In some of these

factories, the amount collected goes .

below even Rs. 100, It is not possi-
ble for me to categorise it at present
and say what is considered as small
or large.

Shri Thirumals Rao: May I know
whether there is any period laid down,
to check whether the deposits are
teing made regularly or not?

Shei ADIA All: Yea,

Shri Thirumalas Rao: What is the
period at which Government check it?

AFRIL 18, 188

Omal Answers 13992

Is it once in three mouths or anee In
slx months or ence in & year?

:
{
j
E

ies, the number of the workers there-

Shri Abid Ali: For this, and for
fous other reasons, about 158 to 1
exemptions were withdrawn., As
the amount, I shall not be able

* mention it just now.

Shri 8. C. Samanta: May I know the
difference in interest when the
amount is put in the post office sav-
inge bank?

Shri Abld AH: That is for a ven
short period only. Generally, this
fund itselt sanctions interest at the
rate of 3} per cent. so far as the non-
exempted factories are concerned,

National Development Counefl
+
lsm'rnum:
{ Shri B. M. Banerjee:
| Shrl Ram Krishan Gupta:
Shri Bhakt Darshan:
*1908. { Bhri P. G, Deb:
Shri P. C. Borooah:
Shri Liladhar Kotokl
Shri N, R. Munisamy

Will the Minister of Planning be
pleased to state:

(a) whether the National Develop-
ment Council held its meeting on the
3rd and 4th April, 1959;

(b) it so, the decisions arrived at;

(c) whether decision taken at the
National Development Council at its
meeting during November, 1958 re-
garding State Trading in foodgrains
was considered; and

(d) it s0, the nature of the steps
proposed to be taken?
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The Deputy Minister ¢of Planning
(Bhrt 8. N, Mishra): (a) Yes, Sir,

(b) A statement is lald on the Table

of the House. [See Appendix VI, an-
nexure No. 116).

(c) Yes, Sir.

(d) Attention is invited to section II
of the statement laid on the Table of
the House.

Shri Tangamani: From the state-
ment we find that the main issues
relating to the Third Five Year Plan
were discussed. One of the items dis-
cussed was as follows:

“The National Development
Council stressed the importance of
producing machinery and equip-
ment needed to manufacture
machines and capital goods re-
qQuired for further industrialisa-
tion, thus making the economy
‘self-sustaining’.”

In view of the requirements of electri-
cal goods, may I know whether Gov-
ernment will consider the setuing up
of a heavy electricals plant in the
Madras State? Was that considered?

Shri 8. N. Mishra: This is a sug-
gestion for action, whereas the ori-
ginal question related to the decisions
and recommendations of the National
Development Council.

Shri Tangamanl: My point is this.
For self-sufficiency, they were con-
sidering about these things....

Mr, Spesker: These are all sug-
gestions. The hon. Member will kind-
ly communicate whatever suggestions
he may have. The Third Five Year
Plan is still being formulatea.

case of Neyvellt and other placea?

Mr. Speaker: In the Third Five
Year Plan, is there a proposal {0 in-
crease the output of coal and electri-
ol energy.
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Shri 8. N. Mishra: Naturally. . . .

Mr, Speaker: It is not a question of
‘naturally’. There is nothing natural
about this. Priority may be given
to something else. All that the hon.
Member wants to know is whether
this will have a prominent place in
the Third Five Year Plan.

Shri 8. N, Mishra: I would like to
draw your attention to the Question
that we are considering just now.

If there is to be a question as to
the extent to which we want to in-
crease coal production or electrical
energy, then we would require sepa-
rate notice of that quesuon

Mr. Speaker: That is all right; the
hon. Minister may say so.

Shri 8. N. Mishra: May 1 submit
that when 1 say ‘naturally’, it means
that in the context of the Third Five
Year Plan and in the context of the
funds, ...

Mr. Speaker: I am afraid all hon.
Members are not so intelligent as to
understand the word ‘naturally’. Per-
sonally, I mysel? have not been able
to follow what he meant.

Shri Braj Raj Singh: May I know
whether Government have advised
the Btate Governments to fix the price
of wheat immediately, and if so, whe-
ther any State Government have fix-
ed the purchase price for wheat any-
where in the country?

Shri 8. N. Mishra: This is a question
to be addressed to the Minstry of
Agriculture.

Shri Braj Raj Singh: In the state-
ment, it is aaia:

“While generally uniform pur-
chase prices would be fixed for a
whole State or a region, to meet
the case of under-developed areas
with poor means of communica-
tions, it might be necessary to
fix different prices. It might also
be necessary to prescribe different
purchase prices in the case of
certain highly deficit areas where



11998 Orsl Answers

the prices are always higher than
in the surplus areas.”

8o, in the ststement, Government have
stated that they would advise the
State Governments to fix the purchase
prices of whesat and rice. May I
know whether any State has fizxed the
purchase price of wheat so far, be-
cause this is the wheat season in
which wheat is going to be purchased,
and the prices have gone very much
down?

Mr. Speaker: State trading in food-
grains was considered. This relates to
State trading in foodgrains.

Shri 8, N. Mishra: Yes.

Mr. Speaker: If the hon. Minister
wants to answer this question, then
certain things relating to foodgrains
must also be answered.

Shri S. N. Mishra: I would submit
that the National Development Council
was seized of this general proposi-
tion. So far as the administrative de-
tails are concerned, information re-
lating to them must be in the pos-
session of the Ministry of Agriculture.

Shri Thirumala Rso: With regard to
part (c) of the question, the hon.
Minister has given us the general deci-
sion of the National Development
Council. Have all the State Govern-
ments agreed to implement State
trading in foodgrains, or are there
any States which are slow in accept-
ing the implementation of this
scheme?

Shri 8. N. Mishra: From the state-
ment itself the hon. Member would
see;

“The Council agreed that the
State trading scheme should be
introduced in every State with-
out delay.”

Mr, Speaker: Have the State Gov-
ernments agreed? That is the ques-
tion. The hon. Minister may or may
not know. Shri Thirumala Rao only
wants to know whether the recom-
mendations of this Council have been
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accepted by any or all of the State
Governments.

Shei 8. N, Mahra: I would like to
draw the attention of hon. Members
to the constitution of the National
Development Council, ia which all
the Chief Ministers are there; und
naturally, the decision taken by the
National Development Council v
binding on all the State Governments.

Mr, Speaker: The hon. Minister is
not in a position to reply to this ques-
tion. Now, Shri Liladhar Kotoki.

Shri Thirumala Ras: { want to
elicit one thing.

Mr. Speaker: What is the good of
pursuing this matter, when the hon,
Minister is not in w position to tell
us?

Shri Thirumala Rao: I want to
draw the attention of Government to
the news items published in the
papers that two State Governments
have not yet implemented or started
to implement the scheme of State
trading. 1 want to know whether
Government are aware of that, and if

. 80, what steps they are taking to see

that the resolution of the National
Development Council is implemented.

8Shri 8. N. Mishra: There might have
been some delay in some cages, but in
principle all the State Governments
have agreed.

Mr. Speaker: The point is this. The
National Development Council takes
certain decisions. There may be a
number of persons present. Now, the
decision may be carried by a majority;
it need not be unanimous. It i1z open
to any hon. Member to ask how far
the decisions have heen implemented
by the State Ministers or the State
Governments. Merely because the
Chief Minister is a party to it, it does
not mean that he has immediately
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Shei Liladhar Keteki: With refer-
ence to para (5) at page 4 of the
statement, may I know whether the
sub-committese on co-operative policy
has since submitted their report to
Government, and if so, the decision
of Government thereon?

Shri 8. N. Mishea: This sub-com-
mittee met soon after the meeting of
the National Development Council
The sub-Committee considered parti-
cularly two important aspects of the
co-operative policy. One was in re-
gard to Pattern I recommended by
the working group on co-operative
policy, and the other was in relation
to the State Participation in the share
capital.

On the first point, the opinion was
that pattern I should be the general
rule. and pattern II, that is, the
large size should be introduced in
those areas which are tribal in char-
acter and where the co-operative
movement is somewhat weak or nas
been i1n a stagnant condition.

In regard to the second, there were
some views expressed, but no conclus-
ion was arived at.

sft wwr qiw : § 9g ITET Wigar
g & wdin fewm oy &t =
et way #, war fe 9@ O ae-
w0 O g wraww X fear o §
aifie & v sfwvew & agw we o
foroty e & ard qr Sy ¥ fewrfodt
wr grft § o oow aTerd & W
srran § fe & woel gt & wepne swd
qfcedq ar afd s awedt § 7
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Shri Ram Krishan Gupia: From
the statement, I find that the Second
Tive Year Plun envizaged an increase
in national sncorw at the rate of 3 per
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cent. May I know to what extent this
target has been achieved so far?

Shri 8. N. Mishra: The figure are
still under computation. The national
income estimates take some time.
Therefore, I am not in a position just
now to say to what extent there has
been an increase in the national
income during the last three years of
the Second Plan.

Shri Damani: May 1 know whether
any estimate for the administrative
expenses and miscellaneous expenses
for State trading in food has been
made? If so, what is the amount?

Shri 8. N. Mishra: I have no idea
about this. Probably the hon, Minis-
ter of Food and Agriculture would be
in a position to say.
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Mr. Speaker: All this has been dis-
cussed in detail.

Shei P, G. Deb: May I know whe-
ther the modified statement of the
hon, Food Minister regarding State
trading in foodgrains was also coa-
sidered?

Mr. Speaker: By this Council.

Shri 8. N. Mishra: The statement
itself mentions that the scheme for
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State trading in foodgrains outlined
in the Ministry’s paper was submicted
to the Céuncil and it was consider-
ed, ,

Mr, Speaker: Has there been any
modification of the scheme by the hon,
Food Minister, and has it been con-
sidered?

Shri 8. N. Mishra: No, Sir. That
is the scheme which has been accept-
ed by the Council.

Shri Tangamani: May 1 know if the
target of the production of steel for
the Third Plan is 9§ million tons, ond
if so, whether there is any proposal.

Mr. Speaker: Steel? This relates to
%ood.

Shrli Tangamani: So many things.
There i3 co-operation. Earlier it deals
with the industrial side. 1 am only
confining myself to industry. This is
the third question I am vutting.

Mr. Speaker: I would request hon.
Members to consider this matter. A
general question is put in clauses (a)
and (b), and a specific question is
put in (¢). It means that the gencral
questions relate only to the specific
question. Otherwise, we have to go
endlessly into all the recommenda-
tions made by the National Develop-
ment Council. That is how I under-
stand it. Otherwise, I will hercafter
disallow general questions, but allow
only the specific questions relating to
them. We cannot expect the House to
g0 into this matter which requires a
whole day for discussion.

Shri Bral Raj Bingh: We have got
enough time,

Shel Tangamani: I will put a specific
question on steel.

Mz, Speaker: No, no.
going to allow.

Shri Taungamsal: A question on
State trading.

Mz, Speaker: Stats trading in food.
Shrl Tangamami: May I know

I am not
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8hri P. G. Deb: May 1 know what
decigion has been taken un that score
about the modified statement?

Mr. Speaker: He said the whole
thing has been considered.

Shri 8. N. Mishra: All the recom-
mendations and conclusions are con-
tained in the paper.

Shri Braj Raj Bingh: One guestion,

Mr. Speaker: The hon. Member did
not sponsor this question. I have al-
jowed him some gquestions.

Retrenchment of Workers of Aadhra
Cement Company

+
Shri Tangamani:
*18e1. { Shri 8. M. Banerjee:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that 334
employees of the Andhra Cement
Company, Vijayawada have been
retrenched without any due notice;

(b) it so, whether this matter has
been brought to the notice of ihe
Government; and

(c) the steps taken by Government
in the matter?

The Deputy Minister of Lakeuwr
(Shri Abid At): (a) and (D). In case
of Nadikude mines 168 workers have
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workers in the factory being within
State sphere, information about their
retrenchment is not avalisble.

(¢) The' Conciliation Officer (C),
Vishkhapatnam is attending to  the
matier relating to the mine workers,

Shr! Tangamani: May I know whe-
ther the retrenchment of these wor-
kers toock place without following the
usual procedure under the Industrial
Disputes Act?

Shrl Abid AlM: From the preli-
minary report received it appears that
notice was given but the list was not
put on the notice board mentioning
the seniority which is required accord-
ing to law. Subsequently it was put
on the notice board, that is on the
day the retrenchment took place
actuslly.

Shri Tangamani: May I know whe-
ther Government is aware of the fact
that the S8tate Chie? Minister inter-
vened and the 27 day old strike
was withdrawn on the 16th, and the
matter has been referred for adjudi-
cation; if so, what are the terms of
reference of that adjudication?

Shri Abid All: 1 take the informa-
tion from the hon. Member.

Shri Thiramala Rao: May I know
the reasons given by the management
and proprietors for effecting this
retrenchment?

Skrl Abid Al: Reduction in produc-
. tion, Sir.

Shri Thiromala Rse: His reply is
very cryptic, I cannot understand,

Mr, Speaker: Reduction in produc-
tion.

Shri Thirumala Reo: Why, was

there a glut, too much remaining in
their hands to be relemsed? Is the
company sustaining loss? These things
Government must know, and the
public is entitled to know.

Shel Abid All: The reason given
by them was that production had gone
down by about 30 per cent because
of lack of demand.
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Mr, Speaker: They have reduced
production. It is not that production
went down.

Shri Abld All: Because there was
no demand, they reduced production.

Shri Tangamani: May I know whe-
ther one of the reasons given by the
management was that there was sur-
plus, and whether Government has
considered whether there is any justi-
fication fgor the reasons given by the
management in view of the fact that
already 18 lakh tons are required for
the south when only 13 lakh tons are
produced there?

8hri Abid Ali: The Commerce and
Industry Ministry will be able to give
a reply to this question.

Shrl Thirumala Rao: Since this is
a matter of the larger policy of the
Government as a whole, we want to
know what steps Government is taking
to avoid such conflict between the
management or proprietors and
labour, when there is a large volume
of glut in the market. What is the
policy of the Government with regard
to this?

Shri Abid All: So far as the Labour
Ministry is concerned, the require-
ments of the Act have to be met in
case of retrenchment. Now there is
retrenchment. If it is justified, the
workers should get compensation
which is due to them according to
law. That is our concern.

Shri Warier: The hon. Deputy Min-
ister was pleased to say that there
was no demand for this material, that
is why retrenchment was made, and
now he says that the Commerce and
Industry Ministry can reply,

Mr. Speaker: The hon. Member is
arguing.

Shri Warlor: When there is demand
and production is not up to that de-
mand, there is no question of sur-
plus hands in the factory.

Mr. Bpeaker: Order, order. Next
question.
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8hrl Tangamani: One mers question,

Mr. Speaker: I will not allow. This
is a matter to be found out. I will
allow half an hour to find out whether
reslly there is no demand, whether

ere is some retrenchment. Let them

*1002. Shri Ram Krishan Gupta: Will
the Minister of Planming be pleased
to refer to the reply given to Starred
Question No. 332 on the 20th Novem-
ber, 1958 and state:

(a) at what stage is the final rephas-
ing of the Second Five Year Plan; and

(b) whether the details have since
been completed?

The Deputly Minister of

(8hri 8. N. Mishra): (a) and (b). The
Plan for 1959-60 has been drawn up
on the basis of a total outlay of
Ra, 4500 crores over the five-year
period. Similar action will be taken
in respect of the Plan for 1960-61. A
Memorandum on Plan outlay and Re-
sources will be made available short-
ly.

8hri Bam Krishan Gupta: May I
know whether any additional pro-
vision has been made for the product-
jon of foodgrains in the rephased
programme?

Shri 8. N. Mishra: We have given
the information in two documents, One
is Appraisal end Prospects of the
Second Five Year Plan, and the other
is Reappraissl, So far as this aspect
of the gnestion is concerned, you weuld
remember, 8ir, that we have made an
additional provision of Rs. 26 crores
for minor irrigation. That is one
ftem, which [ remember just now.
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Shri Panigraki: May I know whe-
ther it is a fact that after the final
rephasing of the Plan to Rs. 4500
crores, now it is expected that only
Rs. 4200 crores can be spent, not
Rs. 4500 crores?

Shri 8. N. Mishra: I do not quite
know wherefrom the figure of
Rs, 4200 crores has come, We are
working on the basis of Rs. 4500 crores.

Shri T. B. Vitial Rao: The hon.
Minister has referred to appraisal of
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Manufacture of Phelographic Mate-
rials and SEmm Film Strip Projectors

*1008. {:::Il D. C, m-

Will the Minister of Comsmerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 175 on the 20th November, 1358
and state the further progress made
with regard to the manufacture of
photographic materials and 35mm
film strip projectors in the country?

The Minister of Industry (Shri
Manubhsi Shah): A statement is laid
on the Table of the House.

Statement

(a) Proposal by the National Indus-
trial Development Corporstion for the
manufacture of cinemmtographic and
X-Ray Films.

Since starred question No. 821 was
answered in Lok Sabha on the 3rd
March 1959, we have recently recelv-
ed revised proposals from the Trade
Representation of the German Demo-
cratic Republic in regard to the pro-
posed plant for the manufacture of
cinematographic and X-ray films. Ac-
cording to these proposals, besides
certsin aspects still requiring further
consideration, the project report will
not commence till the end of 1961
and delivery of equipment will begin
only in 1964, thereby involving post-
ponement of the project for a much
longer period. Government of Indis
have, therefore, decided to explore
also the possibilities of technical col-
hboration from other established
manufacturers elsewhere.

(b) Proposal by an Indian firm to
produce Box Cameras and 3Smm
strip projectors in collaboration with
a West German firm.

The firm will be shortly going into
production of box cameras. In the
llzhtduperieneepined.mmu!ae-

Oral Answers 312¢06

ture of 35mm film strip projectors
will be taken up by them later.

Shri Joachim Aiva: Government
have spent quite a long time in re-
¢eiving the proposals. Now they have
said the project is postponed. I want
{0 know whether Government’s pro-
posal is to put this project in the
public sector or some private hands
will butt m?

Shri Manubhal Shah: This is to be
put in the public sector in the same
place, but, as I had occasion to ex-
plain, the East German Government
are engaged in their Third Plan and
other commutments and they are
not in a position to give a higher
priority than the delivery mentioned
in the statement Therefore, we have
decided to explore other avenues also.

Shri Joachim Alva: It is well known
that East Germany produces both
optical and X-ray equipment of high
quality. Their delegation was here
with quite a large number of mem-
bers among whom were economic re-
presentatives. Was this proposal ex-
pedited with them or was their as-
sistance sought in this connection?

Mr. Speaker: This is not about
optical glass. It relates to photo-
graphic materials. It does not arise
out of this question.

Shri Joachim Alva: I mentioned X-
ray equipment and optical equipment,
both.

Shri Manubhai Shah: As far as
optical equipments are concerned, as
the House is aware, we,are putting up
an optical glass and opthalmic plant
1mm Durgapur with Soviet collaboration.
So really that project will take care
of the entire requirements of the
country of optical glass. As far as
other equipments are concerned, I
have already mentioned about them
in the statement, because the parti-
cular question relates to photo-
graphic films and 35mm strip pro-
jectors. There are already four com-
panies manufacturing some of the pro-
jectors, and one more is coming up.
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Model Gramdsn Aot
+
Shrl Ram Krishan Gupta:
'”"‘{mn.c.m:

Will the Minister of Planuing be

pleased to refer to the reply given to *

Starred Question No, 362 on the 27th
November, 1958 and state:

‘(a) whether a Model Gramdan Act
has since been prepared; and

(b) if so, the main festures thereof?

The Deoputy Minister of Planning
(8br} 8. N, Mishra): (a) and (b). The
draft Gramdan Bill prepared by the
All India Serve Seva Sangh has been
considered and revised by the Work-
ing Group set up in the Planning
Commission in consultation with the
All India Serve Seva Sangh. The
draft is being finalised in consultation
with the Ministry of Law. The object
of the Bill is to facilitate donation and
management of Gramdan lands and
to promote self-government in Gram-
dan villages.

Shri Ram Krishan Gupta: May 1
know whether the view of Acharva
Vinoba Bhave has been ascertained
in this matter?

Shri 8. N. Mishra: The Serve Seva
Sangh forwarded this Bill to us. We
expect that the Sangh must have got
the opinion of Acharya Vinona Bhave
on it
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W svpr qre &1 g o A agr F
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Shri Panigrahi: May 1 know whe-
ther any of the State Governments
have enacted by now any Gramdan
Act? It so, what are the names of
such States, and whether the cnact-
ment of a model Gragdan Act here
will not defeat the very purpose of
‘Gramdan?

off wto %o faw : A ATy
& wrar Gwe & fag wvE ot awr Ay
oy § afew 4 e fag
T 1

Suorr Noricek QuEsTION
Northern India Amrit Basar Patrika

S.N.Q. No. 23, Shri Ansar Harvani:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether government are aware
that an un-authorised publication
known as ‘Northern India Amrit Bazar
Patrika’ has started publication from
Allahabad without the proper per-
mission from the Registrar of News-
pa:eu (under Government of India);
an

(b) if so0, the action proposed?

(a) and
(b). On January 15, 1859, a paper call-
d ‘Northern Indin Amrit Bazar
Patrika’ started publication. The com-
pany owning this paper had applied
to the District Magistrate, Allahabad
for filing a declaration. But the pub-
lication was commenced without wail-
ing for authentication of the declara-
tion by the Magistrate, which is neces-
sary according to the provisions of
the Press and Registration of Books
Act, The printer, publisher and edi-
tor were asked by the District Magis-

Oral Answers 12010

necessary approval from the District
Magistrate, on the 31st March.

The Registrar of Newspapers hmd,
after careful congideration advised
the necessary suthorities in Allahabad
that the title ‘Northern India Amrit
Bazar Patrika’ was gimilar to the
‘Amrit Bazar Patrika’ published from
Calcutta and, therefore, its acceptanre
would contravene the proviso o S
tion 8 of the relevant Act. It X
understood from information received
from Allababad now that the ‘Nom-
thern India Amrita Bazar Patrike’,
which was being published without
authentication, ceased publication on
the 10th April

According to the Press and Registre-
tion of Books Act, the duty of the

Magistrate, in this case as to whether
a particular title is similar to one

ter, publisher and editor of the papey,
which started on January 15, and con-
tinued publication with one interrup-
tion, till the 10th of April. As far »s
the Government of India is concernteg,
relevant action was taken in consults-
tion with the Department of Posts and
Telegraphs and the Railways. N

Shrl Animr Harvanl: Does the Gav-
ermment propose to create an  ap-
peratus through which the Registrar
of Newspapers would be fully com-
petent and his advice would always
be accepted by the District: authars-
fes 30 that the defaulting papers &
not come out In this way?

De. Xeskar: As the Act at presend
is, the Registrar has no authority Jo
take any action. He can only advire
the distriet authorities who are the
ultimate persons to take action. T$
is possible that they do not sccept
the advice: This lacuna in the Act
#s being exsmined and it is possible
that Government may introduce o
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Dr. Keskar: I am nqt able to say
anything definite about that. But I
might inform the House that if the
paper had continued it would not
have been able to get an allotment of
newsprint from the Ministry of Com-
merce and Industry unless it had
been authenticwed and approved.

Shri Braj Raj Singh: May I know
whether it is a fact that the news-
print utilised for this edition of the
Nor‘hern Ind-a ‘Amrita ‘Bazar Patrika’
was the same that was meant for the
‘Amrita Patrika’, Allahabad, and the
same premises were used and the
printed, publisher and editor were
also the same as those of the ‘Amrita
Patrika’, Allahabd?

Mr. Speaker: The Minister has al-
ready answered so far as the printer
is conocerned.

Dr. Keskar: I do not know exactly
who were the publisher and the edi-
tor. I will have to make enquiries be-
fore 1 can answer.
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hri Achar: May I know whether
Government has decided as to who
should be the prosecuting authority-—
whether it is the local District Magis-
trate or the Registrar of Newspapers?

Dr. Keskar: It is the District Ma-
istrate alone who can take action.

oft vy feg AT T AT
qfyst” wr It aqr ohwe feear .,
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g fear s

WRITTEN ANSWERS TO
QUESTIONS

Tranfer of Evacuee Deposits in
Criminal Courts

*1885 Shri D, C. Sharma: Will the
Minister of Rehabilitation and Mine-
rity Aflairs be pleased to refer to the
reply given to Unstarred Question No.
139 on the 20th November, 1958 and
state the further progress made in re-
gard to the transfer of evacuee de-
posits in Criminal Courts between
India and Pakistan?

The Minister of Rehabilitation and
Minority Affairs (Shri Mebr Chand
Khanma): \Since the last question on
this subject was answered, there has
been no further progress.

Gas Producing Piant, Sindri

Shri Aurcbindo Ghosal:
e {sun Prabhat Kar:

Will the Minister of Commerce and
Industzy be pleased to state:

(a) whether it is a fact that the
new gas producing plant at ‘Sindri’ is
onlygivlngsopereentprodnctionof

the stipulated capacity; and

(b) it 50, what are the reasons
therefor?
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and Infustry (Shri Satish

{a) and (b). A statement is laid on
the Table of the House.

STATEMENT

The gas producing plant recently
installed at Sindri is still under com-
missioning. During the commission-
ing period, when the plant is being
operated by the Contractors, the pro-
duction {s only 40 to 50 per cent of the
designed capacity. The Sindri Man-
agement are not in a position to ac-
count for the low production as the
plant has not yet been taken over by
them or operated under their supervi-
slon.

It is the responsibility of the Con-
tractors to demonstrate during test
runs that the plant can produce gas
¢o the designed capacity and the plant
will be taken over only after such
demonstration. The Contractors are
at present making the required adjust-
ments and modifications in the plant
to step up the production

Middle Income Group Housing Scheme

*1890. Shri Sangamna: Will the Mi-
nister of Works, Housing and Supply
be pleased to state:

() whether the Government of
Orissa have applied for any financial
assis‘ance under the Middle Income
Group Housing Scheme; and

(b) it so, with what results?

The Deputy Minister of Works,
Housing and Supply (Shri Anfl K.
Chanda): (a) and (b). Yes, the Gov-
ernment of Orissa applied for fin-
sncial assistance to the extent of Rs, 10
fakhs under the Middle Income Group
Housing Scheme, for the year 1958-80.
The amount has already been advanc-
‘ed to them by the Life Insurance Cor-
poration. The requirements of _ the
State Government for 1059-80 are
awaited,

Written Answers

Handisom Manufsoburérs

Shrl V. P, Nayar;
1898. £ Sbrl A, K. Gopalan:
Shri Punnoose:

12016

Will the Minister of Cemmerce snd
Industry be pleased to state:

() whether the attention of the
Government of India has been drawn

ence difficulties in getting adequate
supplies of standard quality dyes and
chemicals; and

(b) if so, the action taken thereon?

The Minister o Commerce (Bhrt
Kanunge): (a) Yes, Sir,

(b) The quota for the import of coal
tar dyes from soft currency areas has
been increased from 12} per cent to
20 per cent. The quota for the im-
port of Hydrosulphite has been en-
hanced to 40 per cent from 33 per
cent. In addition, the exporters in
the co-operative sector of the Hand-
loom Industry are allowed to import
dyes to the extent of 10 per cent of
the F.O.B. value of their exports.
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8hri V. P. Nayar:
*1904.{ Shri A. K. Gopalan:
Shrl Punncese:

Will the Prime Minister be pleased
%0 state:

(a) whether surveys made recently
by the State Geologist of Kerala and
Geologist of the ALEC, in the Kovalam
region near Trivandrum have estab-
lished the occurrence of large quanti-
ties of mineral sands with over 60 per
eent of ilmenite; and

(b) whether Government of India
have been requested by the State
Government to set up a pilot plant in
the region?

Atomic Minerals Division of the Gov-
ernment of India, showed that the
mineral sand deposits on Kovalam
beach contained Ilmenite varying from
12 per cent to 60 per cent

(b) The Director of Geology, Gov-
ernment of Kerala recommended $o
the Government of Kerala that a piloy
plant may be set up for the com-
mercial exploitation of these deposits.
The Government of Kerala have refer-
red this proposal to the Governmens
of India for advice. The propoesal is
being examined and it is observed that
detailed field survey and laboratory
tests are required to be carrled out
before deciding whether the deposits
are suitable for commercial exploita-

Stock of Handloom Goods

sioL Shri Ram Krishan Gupta:
Shri Daljit Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the present stock of unsold
handloom goods in the private sector
and in the co-operative sector in
Punjab; and



14019 Written Ahstwers APRIL 18; 1988

] E

Soclety had 8,61,415 yards of unsold
stock valued at Rs, 4,183,678, Informa-
tioh relating to the sector outside the
cooperative fold is not available.

(b) No sctumulation of stocks in
the State has been reported and no
special steps are Heing taken tb clear
off stocks. -

Handlgom Industry

192, Shef Ram Krishan Gupta:
Whil the Mmnister of Commerce and
Industry be pleased to state:

(a) the total quantity and value of
yarn consumed by the handloom
Industry in 1958 (State-wise); and

(b) the estimated value of products
of the handioom industry in India
during the above period, (State-wise)?

The Minister of Commerce and
Industry (Shri Lal Bakadur Shastri):
(a) The total yarn consumed by the
handloom industry in 1858 is estimat.
ed at 1004835 Dbales, valued at
Rs. 91°42 crores. State-wise informa-
tion is not available,

(b) Rs. 1509 crores (estimated).
State-wise information is not avail-
able.

Founfain Pens

. 3193. Shri Ram Krishan Gupla:
Will the Minister of Commierce and
Industry be pleased to state:

(a) the tota] number of Fountain-
pens manufactured in India during
the year 1958;

(b) the names of the manufactur-
ing companies; and

(c) the quantity and types of
Fountain-pens produced by them
during 1988, (companhy-wise)?

v

The Minister of Oomiherce sed
Industry (Shri Jal Sabmdur Shaste):
(a) to (c). A statement is laid on
the Table.

Statement

(a) About 10°7 million fountain
pens were manufactured in the
organised sector in 1988, Precise
information in regard to units in the
small scale sector is not available.

(b) and (c). The names of firms
manufacturing fountain pens in the
Large and Small Scale Sector are
given in a statement laid on the Table.
See Appendix VI, annexure No. 117].

ormation regarding the types of
fountain pens produced by the large
scale units has been given in the
statement Iaid on the Table. Infor-
mation in respect of small scale un:ts
is not available. Company-wise pro-
duction figures of different industrial
units are not generally divulged. It
however the Hon'ble member is inter-
ested to have the information regard-
ing any particular unit, Government
will be pleased to furnish the same

Industrial Panels

3184, Shri Ram Krishan Gupta:
Will the Minister of Commerce and
Indusiry be pleased to state the
names of Industries for which Indus-
trial panels will be set up during
1839-60 and the remaining period of
Second Five Year Plan?

The Minister of Commeree and

Industry (Shri Lal Bahadur Shasiel):
Panelg are set up as and when requir-
ed, to make a study of certain specific
problems in an industry or industries.
It is therefore not possible at present
to indicate the namies of industries
for which such panels are fikely to
be constituted during 1850-80 and
during the remalning périod of the
Second Five Year Plan.
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(a) the details of heavy industries
set up by his Mmistry in Public
Sector with foreign collaboration
(country-wise) since April, 1956;

(b) the respective capithl invest-
mments of the Government of India and
foreign countries (industry-wise); ahd

{(¢) the terms and conditions of
foreign collaboration 1n each case?

The Minister of Commerce and
Industry (Shri Lal Bshadur Shastrl):
(a) to (¢) Copies of all the agree-
ments so far entered into by the Gov-
rnment of India in the Ministry of
Lommerce and Industry 2and also
«copies of agreements entered into by
the public sector companies under
this Ministry with the foreign coun-
4ries and foreign manufacturers have
been made available to the hbrary of
the House However, if the Hon.
‘Membeg 13 interested in any particular
agreement or the details thereof,
Government will be glad to furnmish
the same

Foreign and Indian Investments in
Indian Jute Industry

319¢ Shrl Ram Krishan Gupia:
Will the Minister of Commerce and
industry be pleased to state:

(a) the amount of foreign investment
in the Indian Jute Industry;

(b) the extent of Indian capital
anvested in the Industry at preseat;
and

{c) the steps taken to increase the
Indian capital investment in the
above Industry?

The Minister of Commeres and
Industry (Shri Lal Bahadur Shastri):
(a) Foreygn investment in the Jute
Industry (manufacturing) as at the
-end of 1956 amounted to Rs 12w
mdwﬂchkllﬂmmn
mmmamm

andks.aﬂcrmimlndlmfdm
Stock Corhpames.

() On a very rough esttmate, the
Indian paid-up-eapital of Jute Indus.
try is about Rs 28 5 crores.

(¢) No special steps have been
taken to increase the Indian capital
imvestment in the Jute Indubtry.

lc!'etnleumhodueu

Jm m Ram Krishah Guph.
Will the Minister of Commerce and
Industry be pleased to state:

,(8) whether the draf's on methods
of test fox, petroleum and 1ts products

haye finalised and recomended
for adgplion by the Indian Standards
Insti ; and

(b 1t 30, whether these have beem
adopted?

The Mipigter of Commerce and
Industry (Shri Ial Bahadar Shastri):
(a) and (b) The Sectional Com-
mittee of the Indian Standards Insti-
tution have exarineq the draft in the
hght of comments received, and have
recommended the drafts with suitdble
amendments for adoption The drafts
are now bemng further proressed by
the Indian Standards Institution
Directorate and wil! be published for
adoption after about four months.

(a) the amount of handloom cess
collected from the Textile Mills during
1938-58, and

(h) the manner in which nbnbeon
utll\mdt

Minister of Commerce and
hhi&y (Shri Lal Bahadur Shastri):
(4) The amgunt of additional excise
duty.on myl] made cloth collected o
m lupm January, 1959) was

'ﬂlemteollecﬁon of additiona}
excise duty is transferred to the Fand"
for the Development of Handloom and
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.deloom Industry:

GFants to States: Rs. 355:10 lakhs.
Giants to Others: Rs. 23'70 lakhs.
Loans to States: Ra. 133:98 lakhs.
aeloreray  aomsr R N

Central Expenditure: Rsa $4:41
fakhs.

Rolling Milly in Bombay

2198, Shri Pangurkar: Will the
Minister of Commerce and Industry
Be pleased to state:

(p) the number of rolling mills in
Bambay at present; and

(i) the total yearly off-take of
mon-ferrous metals by these rolling

YThe Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(0 and (b). Information regarding
tha units looked after by the Develop-
ment Wing of the Ministry of Com-
merce and Industry is contained in
the statement laid on the Table. [See
Appendix VI, annexure No. 118.]

Information regarding the other
units is being collected and will be
placed on the Table of the House.

Small Scale Industries in Bombay

3200, Shrl Pangarkar: Will the
Minister of Commerce and Indusiry
Be pleased to state the number and
nsture of small scale industries to be

APRIL 13 188
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order to help creste employment
during 1959607

The Minister of Commmres aald
Industry (Shri Lal Baladur Bhasirl):
Information has been requested from
the Bombay Governmeut.

Cement Quota for Bembay Btate

3201, Shri Pangarkar; Will the
Minister of Commerce and Industzy
be pleased to state the quotas of
cement proposed to be allotted to-
Bombay State during 1859-66?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
Allocations of cement are made on a.
quarterly basis on receipt of estimated
demands in respect of each quarter. A
montfily quota of 60,666 tons fias Heen
allotted to Bombay for the quarter
April-May-June, 1959 sgainst demands
received for the same quantity. For
the subsequent quarters of 1969-60:
allotments will be determined as fur-
ther demands are received.

Competent Officers

$202. Shri M. C. Jaim: Will the
Minister of Rehabilitation and, Minori-
ty Affairs be pleased to lay a state-
ment showing:

(a) the number of properties
entrusted with Competent Officers
under section 6 of the Evacuee Inter-
ests (Separation) Act, 1951 as on the
31st March, 1958 and on the 3lst
October, 1958;

(i) by the Custodian of Evacuee
Property; and
(ii) by non-evacuees;

(b) the number of claims received

by Competent Officers so far;

(c) the number of properties in
which adjudication orders have been
made 30 far;

(d) the number of properties in
which final separation has been made
under section 10 of the Act;

(e) the number of properties which
have been vested in the Custodian of
Evacuee under sections 9(2)
and 11 of the Act; and
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{a) (i) on 813t March, 'S8.
2,82,679.
(if) 13,887.
(i) As on 81st October, '88.
2,88,395.
(i) 14,800

Information in regard to parts (b)
to (f) is available upto 3ist October,
1988 and is as below:—

(b) Claims in respect of 1,68.347 pro-
perties were received.

(e) 1,62,273.
(d) 1,390,821

(e) 94,632 under section 11, informa-
tion under section 9(2) is not avail-
able,

(1) 2,99,372.

The rest of information ig not avail-
able and the time and labour involved
in collecting it will not be commensu-
rate with the result likely to be
achieved.

Ofi-take of Cloth in Uttar Pradesh

3208, Shri Sarju Pandey: Will the
Minister of Commerce and Industry
be pleased to state the total off-take
of cloth from the textile mills mn

Registered Companies in Myvore

3204, Shri Siadiah: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of companies regis--
tered during 1958-59 in Mysore State;

(b) the authorised and paid-up-
capital of each of these companies;

(c) the names of companies which
went into liquidation during the same
period in Mysore State; and

{d) the reasong for the same?

The Minister of Commerce and’
Industry (Shri Lal Bahadur Shastri):
(a) to (d). During the first ten
months of 1958-59, 21 companies have
been registered in the State of Mysore
and their total authorised and paid-up
capitals (as reported to have been
raised upto the end of January, 1939)
are Rs. 3,81 lakhs and Rs. 6 lakhs res-
pectively. The number of companies
so far reported to have gone into
liquidation during the same period is
27, of which 22 are by members’
voluntary liquidation, 4 creditors’
voluntary liquidation and 1 liquidated
under courts’ order.

(Figures are provisional)

Note.—~The names of newly registered
and liquidated companies and
their other particulars such
as, industrial classification,
names of managing agents,
secretaries and treasurers,
managing directors, directors,
etc., situation of registered
office, objects, authorised,
subscribed and paid-up capi-
tal, etc. are regularly publish-
ed in the Monthly Blue Books
on Joint Stock Companieg in
India, copies of which are
available in the Parliament
Library.

Manufactare of Acetic Acid

3205. Shri Krishns Chandra: Will
the Minister of Commerce and Indus-
try be pleased to lay a statement on the
Table showing the foliowing particulars
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sbout the licencés granted 2o far
under the Industries (Development
and Regulation) Act 1981 for the
manufacture of Acetic Acid:

(a) the names and addresses of the
parties licensed;
(b) the location of each unit licens-

(c) the capacity licensed in each
case; and

(d) the names of the units which
shave since gone into production and
the quantity produced by them so far?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
{a) to (d). A statement is laid on the
Table af the Lok Sahba [See Appen-
dix VI, annexure No, 119.)

Family Budget Survey

Shri 8. C. Samanta:
3z0e. { Shrl Subedh Hansda:

Will the Minister of Labour and
‘Employment be pleased to ntate:

(a) whether any foreign trainees are
associated with the National Sgmple
Survey in connection with the Al
India Working Class Family Budget
Survey; and

(b) whether any State or Institution
have sent their trainees also to be
associated with the survey?

The Deputy Minister of YLabour
(8hri Abid Al): (a) No.

(b) The State Governments of West
Bengal, U.P. and Rajasthan had
desired to be associated with the
Survey by deputing their staff for
field work being organised by the
National Sample Survey. The Gov-
ernments of Rajasthan and Bombay
Thave deputed some staff. Workers
#rom UP. are likely to join shartly.

Outer Space

Shri Ram Krishan Gupta:
""'{s&l D. C. Sharma.

Wilt the Prime Minister be pleased
%o refer to the reply given to Star-

APRITS 18 10b§ Writhnt' Answodry  ya0a8:

Ted Question Ne. I3 on the 176%h
November, 1958 and state:

(8) patureyof declsion taken by
UN. Assembly in its last session om
the question of sovereignty in outer
Syace; and

(b) the reaction of the Government
0% India thereto?

The Prime Ministor and Miiisier of
External Affairs (Shri Jawaharial
Nehru): (a) The 13th Session of the
General Assembly established an od
hoc Committee to study the problem
further. A copy of the Assembly’s
Tesolution is placed on the Table of

e House. [See Appendix VI,
@hnexure No. 120.}

(b) The Commitfee fias not yet
giet. India abstained on the resolu-~
on,

Miss Anita Bose's Visit to India

3208. Shri Ram Krishan Gupta: Will
the Prime Minister be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2184 on the 18th December,
1958 and state:

(a) places in India for which Miss
Anjta Bose hag expressed a wish to
visit;

(b) when is she coming on a visit
to this country;

.(c) whether any programme of her
Visit has been chalked out; and

(d) if so, the details of the pro-
g€'amme chalked out?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebru): (a) to (d). There is no
Present proposal for Miss Anita Bose
t0 come to India,

Construction of Cafetexia and
Fountains in Delhi

$249. Shri Ram XKrishan Gupts:
Wiuthelﬁnhhrofwﬂlll.m
ang Supply be pleased t0 refer to the
Tehly given to Starred Question.
No. 1246 on the 19th December, 1958
ang state the progress since made in
the construction of fountains and
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cafeteria along the rosd leading from
Vijay Chowk to India Gate in New
Delhi?

The Minister of Works, Housing and
Sapply (Skrli K. C. Reddy): Since
December, 1988, lighting around the
cascades and flood-lighting of the
fountains and the water-falls has been
provided. Colour changers are
expected to be fixed on receipt by
about the end of June this year. The
«<ascades have been thrown open to the
public and the cafetaria in one of them
Allotted to the Bal Sahyog.

Labour Conditions in Sericulture
Industry

3216, Shri Ram Krishan Gupta:
Will the M:nister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 1001 on the 16th December, 1958
and state:

(a) whether the report submitted by
the Commiittee regarding the condi-
tions of service of labour engaged in
Sericulure has been considered and
wexamined; and

(b) if so. tha Ancicion taken by the
Government thereon?

The Minister of Commeree and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). The Central Silk Board
-propose to address the Government
.about the Report after it has been
considered by the General Body of
‘the Board due to meet on the 27th
-April, 1959.

Hostels for uamarried Central
Government Employees

Shri Ram Krishan Gupta:
3211. { Shri Bhokt Darshan:
Shri Ram Saran:

Will the Minister of Works, Housing
and Supply he pleased to refer to the
Teply given to Starred Question
No. 1245 on 10th December, 1958 and
state at what stage is the acheme to
build two Hostels in Delhi for Central

Government Employees who are un-
married?

The Minister of Works, Housing and
Supply (Shri X © RadAv): Plans and
esttmates are under preparation.

New Industrial Units in Punjab and
Pradesh

Shri Ram Krishan Gupta:

Shel Ajit Singh Sarhadt:
312 { Swri D. C. Sharma:
| Sardar Iqbal Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of the new industrial
units which are likely to be establish-
ed in the Punjab and Nimachal Pra-
desh during the remaining period of
Second Five Year Plan; and

(b) the amount sanctioned for the
same by the Central Government?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). A statement giving the
information is laid on the Table. [See
Appendix VI, annexure No. 121.]

Small Enginecring Units

3218. Shri 8. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Small Engineering Units
are facing extreme difficulty in run-
ning their industries because of dras-
tic reduction in their steel quota;

(b) if so, the percentage of such
reduction; and

(¢) the steps taken to protect these
units from closure?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) No, Sir. Steel allocation to States
for Small Scale Industries has been
increased from 42,750 tons in January
—March, 1989 to 55,250 tons in April
—June 1839.

(b) and (¢). Do not arise.
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Sium Clesrance in Orissa

”“{mr.x.u::

Will the Minister of Werks, Heusing™
and Supply be plessed to refer to
Unstarred Question No. 228 on the
14th February, 1838 and state:

(a} the amounts drawn by the

Orissa Government so far from the
allocations made to the State under
the Slum Clesrance Scheme during
the Second Five Year Plan period;
and

(b) whether the glum clearance pro.
ject for re-housing 80 families at
Bhubaneswar has been completed by
now?

The Minister of Works, Housing and
Supply (8hrl K. C. Reddy): (a) Out
of the Central allocation of Rs. 9 lakhs
made to the Orissa Government for
Slum clearance during the Second
Plan period, a sum of Rs. 307 lakhs
was disbursed to them upto 31-3-§8.

(b) According to the State Govern-
ment, all the 30 tenements have been
completed; except for the work on the
external sanitary lines.

Textile Mills

$215. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the amount of foreign exchange
required for the implementation of
Plan targets for the setting up of
textile mills in India;

(b) how much of the above has so
far been sanctioned; and .

(c) the amount of foreign exchange
for which applicationg are stili
pending?

APRIL 18, 1930

Written Awwers  ia033-
would involva & foreign eschange
expenditure of about Re, 2038 orores. -

(b) and (c).

Will the Minister of Oommercs and.
Industry be pleased to lay a state-
ment on the Table showing

(a) the total amount spent on the

Ambar Charkha Programme during
1058-59;

(b) the total number of Amber
Charkhas manufactured angd distribut-
ed during the above period;

(c) the quantity of yarn produced
from these Charkhas and the quantity
of cloth produced therefrom;

(d) the number of persons engaged
on these Charkhag and the total wages
paid to them for spinning the yarn
during the same period; and

(e) the target of Ambar Charkha
Scheme for the year 1959-607

Yhe Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) to (e). A statement is laid on the
Table of the House. [Se¢e Appendix
VI, annexure No, 122.]

Lokmanya Tilak Memorial
{Shrl D. C. Sharam:

317, { Ahri Rajendra Singh:
( Shrt Bhakt Darshan:

Will the Prime Minister be plessed”
to state: ’

(a) whether Government have any
knowledge about the progress mads so
fur in erecting a mamorial to-
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Tokmanya Tilak’ by the TLokmanya
“Tilak Birth Centenary Committee’ in
Joundon; and

tb) the total assistance given by
the Government of India for this pur-
Jpose to the said Committee?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharial
Nehra): (a) Government have no
.Jknowledge of any progress in the

to

Tilak by the Lokmanya Tilak Birth
‘Centenary Committee in London. A
Lokmanya Tilak Memorial Trust was
however formed in London on the 11th
November, 1958.

(b) Government of India have not
Liven any assistance for this purpose
s0 far.

State Tra@ing Corporation of India
(Private) Ltd.

3218, Shri Pangarkar: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the quota of Manganese and
Iron ore sanctioned to the State Trad-
ing Corporation of India (Private)
Lamited for export during 1859-80; and

(b) the total gross profit earned by
the State Trading Corporation on
muneral trade in 1958-59?

The Minister of Commerce and
Industry (Shri Lal Babadur Shastri):
(a) Iron Ore: with effect from 1st July,
1937 exports are canalised only
through the State Trading Corpora-
tion.

Manganese Ore: The policy for
1959-60 (July-June) will be announced
in due course.

(b) The Annual Report of the
Corporation will be placed on the
Table of the House in due course,

Central and State Government
Publicity Vass

3319, Shri Hem Raj: Will the Minis-
ter of Infermatiog and Breadcasting

be pleased to refer to the reply given
to Unstarred Question No. 682 on the
3rd December, 1958 and state:

(a) what procedure ig adopted to
avoid duplication of operation of the
Central Government publicity and
State publicity vans in the same
places; and

(b) the expenditure mncurred during
the year 1958-59 on the Central Gov-
ernment publicity vans?

The Minister of Information and
Broadcasting (Dr. Keskar): (a)
Periodical Co-ordination meetings are
held between the local officers of the
Ministry of Information and Broad-
casting and the State Government con-
cerned, and co-ordinated intineraries
and programme of work chalked out,
in order to eliminate possible duplica~
tion of effort and expense. But the
publicity work of the Central Gov-
ernment Organisation is not necessarl-
ly identical with the State Govern-
ments publicity where the emphasis
is largely on their local or regional
aspects.

(b) About Rs. 17°00 lakhs on the
Field Publicity Mobile Units as well
as the Supervisory Regional Offices,
set up by this Ministry.

Increase in Registrations

$220. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the number of persons
registered with the various Employ-
ment Exchanges in the country has
increased during the first quarter of
1959 as compared to the corresponding
period in 1938; and

(b) if so, to what extent?

The Deputy Minister of Labear
(Bbri Abig Al): (a) Yes,

(b) By 58,693 during the first two
months of 1959 as compared to the
first two months of 1938. Figures for
March, 1859 are not yet available.
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Export of Ores

3231, Shri Panigrahi: Will the Minis-
ter of OCommerce and Induwstry be

- (a) what is the target of export
fixed for traditional items of ores like
iron, manganese, chrome, kynite,
manganese dioxide and siliminite ana
non-traditional items of ores like
bauxite, cirium, rare earths, magnetite
iron ore, high phosphorus and low
grade manganese ores respectively
during the fourth and fifth years of
the Second Five Year Plan; and

(b) the estimated value of each of
these items?

The Minister of Commerce angd
Industry (Shri Lal Bahadur Shastri):
(a) The attention of the hon. Mem-
ber is invited to page 382 of the
Second Five Year Plan wherein the
export targets for iron and manganese
ores to be achieved by 1980-61 have
been fixed at 20 million tons and 18
million tons respectively. For other
ores no export targets have been
fixed. Efforts are made in each year
to export maximum quantities possible.

(b) No estimated value can be given
as the prices of ores fluctuate from
time to time and vary from grade to
grade. -

Ald to Indonesia

3222. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
what aid hag been given up till now
by the Government of India or Indian
sources to the flood victims of Indo-
nesia?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): The Government of India
donated Rs. 20,000 worth' of textile
goods in the form of ready-made
garments etc, as their contribution to
the relief work for the flood victims in
Java, Indonesia. The Government of
India are not aware of any other aid
baving been given from any other
sources in India,

Weitten Asewers 1336

(a) what are the decisions taken at
the meeting of Chairmen of Develop~
ment Councils held in December, 1988;
and

(b) how many of the recommenda-
tions of the conference have been
implemented?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastrl):
(r) and (b). A statement is laid on
the Table. [See Appendix VI,
annexure No. 123.]

East Vinay Nagar Quarters

32%4. Shri N. R. Munlsamy: Will the
Minister of Woarks, Housing and Sup-
ply be pleased to state:

(a) whether the same amenities
have been provided in ‘E' type flats
of C and D Blocks in East Vinay
Nagar as provided in the flats of A
and B blocks in the same locality; and

(b) if not, how long would it take
to provide all the facilities?

The Minister of Works, Housing and
Supply (8hri XK. C. Reddy): (a) The
difference in amenities provided in the
Quarters in Laxmibai Nagar (East
Vinay Nagar) consists of the follow-
ing:

Iron bars have been provided in
the windows and ventilators
in the ground floor flats in all
the four Blocks. In the first
floor fiats, they have been
provided only in Block ‘A’ and
56 flats of Block ‘B’. Separate
store rooms have not
provided in these fiats
in those in Blocks ‘C' and
and in 168 (out of 324) fMa
in Block ‘B’

(b) Iron bars could not be
at present in all the 1st floor flals
reasons of economy.

3

&9

i
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The provision of store-rooms in the
flats, having none at present, is not
foasible at this stage because of struc-

tural difficulty.
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$326. Shri Manlyangadan: Will the
Minister of Planning be pleased to
fate:

(r) whether it is & fact that the
CnntrﬂCoeonutCommmhuM

a resolution to the effect that while
ceiling on land holdings is imposed as
a part of the land reform policy of
Government, coconut gardens should
be exciuded from the purview of the
provisions regarding ceiling;

(b) if so, the reasons stated by the
commiittee for these recommendations;
and

(c) the steps, if any, taken in the
matter?

The Deputy Minister of
(Shri 8. N. Mishra): (a) Yes.

(b) The reasons mentioned were
that it would affect production
adversely and would speed up the-
process of fragmentation.

(c¢) The Resolution of the Com-
mittee referred to the provisions in
the Kerala Agrarian Relations Bill and
was, therefore, forwarded to the
KRerala Government for their con-
sideration.

Work-Charged Staff of the CP.W.D.

Shri Easwara Jyer:
3227, lhriA.l.Gomlu

will the Mmm.er of Worh, Housing
and Supply be pleased to state:

(a) whether any action has so far
been taken to prepare a seniority list
of the work-charged staff of C.P.W.D.
in accordance with para, 3(C)(i) of the-
Ministry’s Resolution No. 66/339/57/
W.CE, dated the 21st May, 1958; and

(b) if not, the reasons therefor?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
The work has been undertaken.

(b) Does not arise.

Rohabllitation of Displaced Persons
near Rajpura Village, Delhi

2228, Shri Ajit Singh Sarhadi: Wil
the Minister of Rehabilitation and
Minority Afiairs be pleased to state:

(a) whether it is a fact that 142.
bighas and 4 biswaz of land was.
acquired in Gurmandi near Rajpura
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-village, Delhi for rehabilitation of the
«displaced persong settied there;

(b) whether it ig also a fact that
-gome ‘A’ type quartérs were con-
structed for rehabilitation of the dis-
.placed persons;

(c) whether all the quarters
originally proposed for construction
-have been constructed; and

(d) if not, the reasons therefor?

The Minister of Rehabilifation and
Minority Affairs (Shri Mebr Chand
Khanna): (a) Yes, originally this
much area was acquired but subse-
-quently on account of a dispute with
the owners of land the original noti-
fication was cancelled and an area of
.only about 68 bighas and 17 biswas
was acquired.

(b) Yes, 1368 ‘A’ type tefiements
were built.

(c) No.

(d) The land which was actually
made available was about 6 acres
which was sufficient only for 136 ‘A’
type tenements. The rest of the area
.is heavily squatted over.
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‘Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether there was any proposal
to give ceiling fan in each room in
two roomed Government quarters in
New Delhi;

(b) if so, whether such fans have
been provided in such quarters;

(¢) if not, the reasons therefor; and

(d) whether it is a fact that in
newly constructed three roomed
quarters, ceiling fang have been pro-
vided in each room?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) to (d).
In two-rcomed quarters, only one
ceiling fan has been provided. Fans
have been provided in all the rooms
in three-roomed filats. Klectric instal-
lations in Government residences are
provided on the basis of prescribed
percentages of their cost of building.
The percentage fixed for two-roomed
and three-roomed quarters is 12},
While this is sufficient for the provi-
sion of three fans in three-roomed
quarters, it is not so for the provision
of two fans in two-roomed quarters.
Therefore, only one fan has been pro-
vided in the two-roomed quarters.

The question of providing a second
fan in twoaocomed gquarters, having
only one fan, was considered. As the
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total financial outlay involved was
found to be large, the proposal has
been kept in abeyance in view of the
prevailing financial stringency.

Irade in Sewing Machine Nuts and
Boits

3231. Shri Daijit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have any
scheme to improve our trade in
export of sewing machine nuts and
bolts; and

(b) if so, what are the main features
of the schemes?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b) Government has been
taking from time to time a number of
steps to improve our export of light
engimneering goods which include Sew-
ing machines, nuts and bolts. The
more important measures are set out
in the statement laid on the Table.
1Sec Appendix VI, annexure No. 124.]

Export of Wine

3232, Shri Dalfit Singh: Will the
Minister of Commerce and Industry
be pleused to state the quantity of
wine exported during the last three
years?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):

1956-—Export figures of wine were
not separately recorded
during this year.
1957—1,582 gallons.
195810 gallons.
Manufacture of Clocks and Watlches

$233. Shri Rameshway Tantia: Wil
the Minister of Commerce and Indus-
tey be pleased to state:

{a) whether it is a fact that watches
and clocks are being assembled in
Indis; and

tb) it so, the clock Factories which
were issued import licences for the

56 L8D--3

import of components for such pur-
poses?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Clocks are manufactured in India,
but there is yet no assembly or manu-
facture of watches in the country

(b) During the licensing period
October, 1858—March, 1859 licences for
the import of parts of clocks were
issued to different firms. List of all
such licenses are published periodically
in the weekly bulletin issued by the
Chief Controller of Imports and
Exports. .

Pandara Road Flats

3234. Shri Elayaperumal: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No. 1653
on the 16th December, 1958 and state:

.

(a) progress so far made in the
provision of amenities in ‘A’ Block

, Pandara Road ‘E' Type Flats; and

(b) whether it is also a fact that
no wash basing have been provided in
all the flats of ‘A’ Block though these
flats are in occupation for the last one
year?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a)
Cement platforms have since been
provided. The work of changing of
doors in store rooms is in progress.
The shifting of wash basinsg from bath
rooms to rear verandahs is yet to be
carried out.

(b) Wash basins have been pro-
vided in 32 flats only. The CP.W.D.
have indented for basins for the
remaining flats. These will be fixed
on regeeipt of supply.

Import of Car Spare Parts

3235. Shrl Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
Howse of Birlas effectively control the
buisiness of import of car spare parts;
and
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(b) if so, the value of the foreign
car spare parts imported by Birlas
during 1083-50?

The Minister of Osmmerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). No, Sir. The Hindustan
Motors, Calcutta are one of the manu-
facturers of cars. The import licenses
issued to all firms including Hindustan
Motors are published in the weekly
bulletin issued by the Chief Controller
of Imports and Exports.
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Jullundur Radio Station

3237. Shri Daljit Singh: Will the
Minister of Information and Broad-
castimg be pleased to state:

(a) whether any additional improve-
ments have been made in the
Jullundur Radio Station during the
year 1858-59; and

(b) if so, the details of the improve-
ments made and expenditure inchrred
thereon?

The Minister of Information and
Broadeasting (Dr. Keskar): (a) Yes,
Sir.

¢(b) During the year 1858-50, a
Drama Control Booth was provided
at the Jullundur Studios at an esti-
raated expenditure of Rs. 18900 in
order to facilitate better production of
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feature programmes, Dpiays etc. In
addition, an expunditure of Rs. @478
was also inourred during that year on
the construction of staff guarters at
the 50 KW MW Transnmitter at
Jullundur.

Serou and Saitem Refugee Colonies

3238. Shrli L. Achaw Singh: Wwill
the Minister of Rehabdilitation :and
Minority Afialrs be pleased to state:

(a) whether the schemes for irriga-
tion of land in Serou and& Saiton
refugee colonies in Manipur have been
finalised; and

(b) if not, when these are likely to
be finalised?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). Two schemes
for providing minor irrigation in
Scrou and Saiton colonies were
received from the Chief Commissioner,
Manipur in February, 1959. The
scheme for Saiton colony has been
approved The scheme in respect of
the Serou colony 1s still under
examination

Constraction of Bridges in Manipur

3239, Shri L. Achaw Singh: Will the
Minister of Rehablilitation and Mino-
rity Affairs be pleased to state:

(a) whether it i1s a fact that two
bridges over Khugh and Chakpi rivers
have been constructed for Serou and
Saiton refugee colonies in Manipur;
and

(b) i so, the nature of the bridges,
whether temporary or permanent?

The Minister of Rehabliitation and
Minority Affairs (Shri Mebr Chand
Khamna): (a) Bridge over Chapki
river is under construction whereas
the bridge over Khugs river has been
sanctioned and work is now being
taken up.

(b) The bridges are permansnt ones
::h concrete piles and R.C.C.-Dech-
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Alreonditioning of Government
Bulidings

$240. Shri Harish Chandra Mathur:
Will the Minister of Works, Honsing
and Supply be pleased to state:

(a) how many Government build-
ings in Delhi snd New Delhi are air-
conditioned at present;

(b) what is the cost incurred on
the . installation of airconditioning
plants; and

(c) what is the annual recurring
cost of air-conditioning?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) 5
Government buildings are provided
wiin cenura) air-condiNioning prants.

(b) Rs. 39,20,147.

(¢) Rs. 4,62,855 on annual mainten-
ance of the plants.

Propagation of Indian Culture Abroad

241. Shri P, C. Borecah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Government send tape recordings of
classical, vocal and instrumental
Indian music to our Missions abroad
as well as gramophone records for
propagation of Indian culture; and

(b) it s0, the number of tapes and
records of Tagore songs and folk songs
of Assam distributed abroad during
1957 and 1958?

The Prime Minivter and Minister of
Exiernal ANalrs (Shrl Jawaharial
Nehru): (a) Yes. Tape recordings
and gramophone records are sent to
our Missiong abroad generally in res-
ponse to specific requests.

(b) We have received only a few
requests for Assamese folk songs, but
we have sent 82 records of Tagore
music to our Missions abroad during
1957 and 19858,

In addition, we have sent 8 Tagore'’s
songs and the ‘Natir Puja’ on tapes
during this period.

under the Ministry of
Works, Housing and Supply

STATEMENT

i. Advisory Committee on the
Gecordnion ot ‘impoFiant Ten-
tral Government buildings.

2. The Committee on statues m
Delhi.

3. The Standing Advisory Com-
mittee on the provision of

general services in Govern-
ment colonies in Delhi.

4. Rajghat Samadhi Committee.

5. The Workcharged Establish-
ment, CP.W.D.,, Ad-hoc Com-
mittee, for dealing with cer-
tain problems relating to the
workcharged staff.

8. The Standing Committee of the
National Buildings Organisa-
tion.

7. 8tanding Advisory Committee
on Central Purchase.

8. Accommodation Advisory Com-
mittee,

B. The Special Accommodation
Committee Nos. I & II.

10. The Special Accommodation
Committees at CalcuttajBom-
bay.

11. The Ad hoc Commitiee on Sub-
sofil water level.

12. The Landscape Committee.
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Nowspapers tn Himachal Pradesh
)

3243, Shri Daljit Singh: Will the
Minister of Information and Broad.
casting be pleased to state:

(a) the total number of newspapers
published in Himachal Pradesh at
present; and

{b) the languages in which printed?

The Minister of Information aad
Broadeasting (Dr. Keskar): (a) Five,
on 31st December, 1958 (as recorded

by the Registrar of Newspapers for
India). \

(b) 3 m Hindi, 1 in English and -

Hindi and 1 (a school magazine) in
English, Hindi, Sanskrit and Punjab

Promotion of Export of Tea to Iran
and Iraq

S2A4. Shri Daljit Singh: Will  the
Minister of Commerce and Industry
be pleased to state the amount spent
on propaganda and promotion of ex-
port of tea in Iran and Iraq during
1887-58 and 1958-50?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
The following amounts have been
spent on propaganda and promotion of
export of tea in Iran and Irsq dunng
19857-58 and 1988-39:

'

1957-$8 193$8-59
A sRn.

« L IRAN :
On Delegations . 1,297/28 Nil
On Tea publicity . 990/12 733/56
2,287/37 733/s6
1L IRAQ :
On Delegation . Nit $82/94
On Exhibition . Nl 16s3/80
On TeaPublicity . Nit 1033/77
3,269/s1
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11°57 hrs

PAPERS LAID ON THE TABLE
AMENDMENT T0 TEA RULES

The Minister of Commerce (Shri
Kanungo): 8ir, 1 beg to lsy on the
Table, under sub-section (3) of sec-
tion 49 of the Tea Act, 1963, a copy
of Notification No. G.S.R. 353 dated
the 26th March, 1969, making certain
amendments to the Tea Rules, 1904
{Placed in Library, See No. LT-1388/
89].

AMenoMENT 70 Corrms Ruillss

Sir! Kanunge: Sir, I bag to lay on
the Table, under subw-section (3) of
section 48 of the Coifee Act, 1043, o
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Shri B. G. Mehta (Gohilwad): 8ir, I
beg to lay on the Table a copy of the
Minutes of the sittings of the Esti-
mates Committee relating to the

Scheduled Tribes and Other Backward
Classes,

THIRTY-KIGHTH  REPORT

Shri B. G. Mehta: Sir, I beg to pre-
sent the Thirty-eighth Report of the
Estimates Committee on the Ministry
of Transport and Communications (De-
partment of Transport)—Eastern
Shipping Corporation Ltd, Bombay
and Eastern Shipping Corporation
(Private) Ltd, Bombay.

1158 hrs.

BUSINESS ADVISORY COMMITTER
THIRTY~-SEVENTH REPORT

The Minister of Parliamentary
Afiairs (Shri Satya Narayan Sinha):
Sir, 1 beg to move:

“That this House agrees with
the Thirty-seventh Report of the
Business Advisory Committee pre-
sented to the House on the 16th
April, 1080.”

Shri Braj Raj Singh (Firozabad):
Sir, may I submit that the time allot-
tod for the discussion of the Press
Registrar’s Report is inadequate? Only
on hour and a half is allotted. It may
be increased fo 2 hours.

o) wen qin (W) - sl
ooet g xE ¥ O R o for Wy
& Wt gawt wwbr wew §

Business of the 13050
House

Shri B. K. Galkwad (Nasik): Last
time two days were allotted for the
discussion on the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes but now only 8
hours have been zllotted, This time
will not be sufficient. Only once a
year we discuss this,

Mr. Speaker: Hon. Members must
have tabled amendments which I could
put before the House. Now, it is only
an oral statement. Let us see as and
when we proceed.

Now, the question 1is:

“That this House agrees with
the Thirty-seventh Report of the
Business Adwvisory Committee
presented to the House on the 16th
Apnl, 1959

The motion was aedopted.

11.59 hrs.

BUSINESS OF THE HOUSE

Shri Satya Narayan Sinha: With
your permission, Sir, I rise to announce
that Government Business in this
Hovge far the week coammencing 20th
April will conmst ot—

(1) Further discussion and voting
on the Demands for Grants
for the Ministry of Finance.

(2) Submussion to the vote of the
House of the outstanding
Demands for Grants at § p.m.
on 20th April.

(2-A) Consideration and passing
of the Appropriation No. 2
Bill, 1959.

(8) Consideration and passing of
the Finance Bill, 1969,

(4) Consideration of motion for
reference of the Arms Bill,
1088 to a Joint Committee.

13} Consideration and passing of—
The Indian  Lighthouses
(Amendment) Bill, 1988,
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The Coal Grading Board development. It would be of some

(Repeal) Bili, 1989. advantage, 1 believe, for this House to

(8) Discussion on a resolution to
be moved by the Minister of
Railways to extend the opera-
tion of the recommendations
of the Railway Convention
Committee, 1834 up to 3lst

, March, 1961.

{7) Discussion on the Report of
the Commissioner for Sche-
duled Castes and Scheduled
Tribes for the year 1957-58 on
a motion to be moved by the
Deputy Minister for Home
‘Aftairs. ’

(8) Discussion on the purchase cf
railway sleepers from abroad
at higher prices and attempts
that are being made to
increase mdigenous supply to
be raised by Shn Vidya
Charan Shukla on 23rd April
at 4 pm.

12 hrs.
DEMANDS FOR GRANTS—contd.
Mivis™ey or FINaNcE—contd.

Mr, Speaker: The House will now
resume discussion on the Demands for
Grants relating to the

that we had in view,

As 1 said, our planning has
based upon certain assumptions
approaches. Some of
have been explicit and
implicit. Even those that are explicit
may not be wholly understood and
therefore, accepted by our people as
a whole. We are probably one of the
few countries in the world is

economy and our social life with the
willing consent of our people. That
ours 15 a democratic transformation
differentiates us from most countries
in the world Somewhere it was an
unconscious process; elsewhere it was
a process put through by denying the
people the right to express their views
and their feel ngs We are probably
the one great country in the world
that has deliberately tmed to carry
through this transformation with the
conscious co-operation and the willing
consent of the people That is the
reason why it becomes necessary from
time to time for this august body to
s'ft whatever evidence there may be
before us and make it possible for our
people tc reach certain conclusions
and help the process of crystalisation
of public opinion in our country

1 believe basically there are two
patterns of development. One is the
pattern where the guins are almost
immediate. These guins, though imme-
diate, are, in perspective of time, limit-
ed There is another patterm of
development, where the immediate
gains may not be as sizable as in the
first pattern but over a period of time,
the transformation would be much
greater and surer and therefore the
end product would be far more enrich-
ing than otherwise.
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the things. There is no question of
choosing one and ignoring the other.
But I believe we would be slurring
over by trying to create or maintain
the confusion that exists in certain
sections of our countrymen even if we
do not try to clear our minds on this
subject. Sometimes, when clarity is
to be sought, certamn exaggerated
emphasis needs to be put, an exagge-
rated emphasis that will not be there,
I hope, when they settle down to
implement our Plan. But the very
need of clarification sometimes
demands stating things in a bald
manner, &8 baldness, which, I admit,
need not exist when we come to
practical considerations.

As I sad, we have been sometimes
favouring one pattern, sometimes
another pattern. We should accept
the world :in which we live today, a
world which is not very particularly
friendly world, where peace is fragile.
We have only a limited time at our
disposal in which we may so build
ourselves up that whatever happens
to the world, we shall be a kind of &
fortress, a fortress that can protect

for Grants 123054
of revolution are not there. That is
the reason why I have favoured usu-
ally, even at the cost of being mis-
understood, @ capital goods oriented
transformation.

A capital goods oriented transfor-
mation would mean two or three
things. Firstly, in such a transforma-
tion, the publ’'c sector has to play a
veyy vital part. The public sector
ineVitably becomes the pace-setter.
You cannot have a capital goods
oriented transformation where you
leavVe almost everything to the private
sector. If it is purely a consumer
goods oriented transformation, pethepg
the private sector can be permitted to
pley & more or less decisive role.

. « o3
Secondly, it does not ‘mean that, if
1t 'is a capital goods oriented transfor-
mation, we are going to neglect the
production of consumer goods. The
production of consumer goods has to
be organised more often, by and
large. in the decentralised sector of
our own economy which demands a
tremendous effort at organisation
Tpat was a bas ¢ approach that we
hsd adopted. When the Second Plan
wis drawn up we adopted this
.pproach but to a considerable exten!
we seem to have forgotten it. I am
not blaming this side of the House
or that side of the House. These are
sych vital questions that nothing is
geined by trying to discover scape-
goats. Here is an issue on which a
massive effort is to be undertaken.

Today, there is talk about develop-
ment of co-operatives, of production

put in in order that while the easly
available resources are channelled in
tpe direction of building up a capital
grods base for our economy, the goods
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channelled up to a point. I am not
saying: ‘wholly’. As I said initially,
I am trying del.berately somewhat to
exaggerate the picture in order ¢to
pring out the point that I am making.
The resources will be channelled to a
considerable eatent to the building up
of the capital goods base of our eco-
nomy while it is through the co-
operatives, and the organised and a
kind of a conscious initiative shown
by the people that our needs for the
consumer goods will be met, !

This demands of us such a focus,
this demands of us all the acceptance
of a focus towards our economy and
our political life. I do not know if
all of us are willing to accept that.
I would, therefore, suggest that this is
the main point. Let us decide it we
feel that we are not capable of that
¥ind of a burden and let us have a
'thrd Plan of an entirely different
pattern. Then, probably, many of
the hurdles that we have come across,
many of the challenging questions that
we have had to face in the past may
not be there. But then, we shall be
doing it at a price. All choices in
matters of development are choics
hetween difficulties, in 92 sense, bet-
ween evils. (One has tv chuuee nne
or the other. This, Sir, is the first
point that I would like to make.

The second point that I would like
to make is—which is connected with
the earlier—that there has been a
certain rhythm of development all the
world over. The rhythm of develop-
ment left to itself is that the ratio
between consumer goods industry and
capital goods industry, the output of
consumer goods industry and capital
goods industry, is about 0°'8 to §. It

APRIL 18, 1080 .
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tional activities, or cultural activities,
whether they are health services Tne
full flowering of the tertiary sector
ultimately determines the character of
the society, and the full flowering of
the tertiary sector is dependent upon
the extent to which this rhythm has
been completed.

The essence of planning lies in
altering the rhythm. Where do you
alter it? Different countries have tricd
to alter it in different manners.
Planning is not something which was
discovered in 1927 when the Gospian
was set up. It is true that when the
Gosplan, when the First Five Year
Plaa in the Qaviel Union was drain
up, a great step forward was taken in
the techniques of planning. But even
before that, if we study the develop-
ment of different countries, whethor
it be Japan, whether it be Sweden or
many other countries, efforts were
made to alter this rhythm. Here
again, a conscious—it is a kind of
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Then, Sir, there has been a cousi-
derable resistance to the developmaent
of steel industry. I do not krow
what importance we are going to
attach to steel in the next Plan, It
should not be done in any kind of an
ad hoc manner, because we shouid
try and carry the informed opinion of
our country in this matter In our
country, unfortunately, the relevant
data .s not available But :n a nun-
ber of countries in the world the
relevant data has been collected, and
it tends to suggest that the steel indus-
try is that industry which, if you
will pardon my using a somewhat
precise expression which is used in
this context, hag the greatest forward
Inkage and backward linkage All
Industries can be so listed together so
that you find out which industry will
be able to evoke the maximum
creative efforts 1n the area of raw
matenials that are drawn and the area
of further finished products for which
the product of the industry concerned
will become the base Different mndus-
tr es are able to have different effects
backward and forward effects If we
list all the industres that are aval-
able and assess the impact that tney
are likely to make backward on the
economy, on the production of raw
materials sud on the eneigisatim
the economy as far as the mobilisation
of resources needed for the production
of that particular industry are con-
cerned, and 1tg impact upon the out-
put of other goods where the materials
fabricated by the industries will be
used, then, Sir,—here again, it s
purely a question of objective analysis
with no kind of attachment to one or
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order that we mzy be able to balance
aganst the diversion of resources to
things which may energise the eco-
nomy but whose ultimate effect will
be felt and will be enjoyed only after
a long period of time.

Sir, I would lke to say something.
about our machinery of planmung. One
of the great things in our country is
that through planning we have been
able to create a sense of national
sohdarity. In our country planmng
has been one of the mstruments
whereby the fissiparous tendencies
have been brought to a halt. And,
somehow or other, in the context of
the Plan we are all Indians first and
Ind ans last But there 1s the danger
of this kund of a tendency being car-
ried to such an extent that our plan-
ning itself becomes defective. Only
the other way we heard a consider-
able amount of criticism We have
been heanng these criticisms about
different regons feeling they are
being neglected I &eink this kind of
feeling, if 1t remains 1ill informed, if
1t develops into some kind of griev-
ances wh ch are to be nurtured, will
be fatal to the development of our

country and to the stability of our
nation

The Ministers are in a better posi-
tion to say than I can, but from what
little I know I have a feehng that in
the country as & whole, particularly
in the States, there is such a depen-
dence, there 1s such a kind of disturb-
mng dependence upon the Planning
Commission that mitiative is practi-
cally drying up there. One might say
we are 1n the danger of suffering from
apoplexy at the Centre and anaemia
at the extremities. If this danger is
to be averted, and it needs to be
averted, the machinery of planning
needs to be revised.

Only recently, I am sure the
Minister has seen, two very valuable
studies have been brought out by the
National Couneil of Eeonomic
Research. The National Council of
Applied Economic Research 1z am
independent non-official orgenisatiom:
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organisation with its significant resour-
«es in expertise, both national and
internationa)l, with adequate resources,
has been carrying on for State after
‘State, at the request of the State
concerned, what are known as the
techno-economic surveys. Two sur-
veys are here: the techno-economic
survey of Bihar and the techno-econo-
mic survey of Madhya Pradesh. It
is an effort to find out by bringing
together techniciins, economists and
other people, by studying, not the
overall picture from Delh; as it needs
to be studied for certain purposes, but
by looking at the districts and region<
and finding out what are the possibili-
ties and what needs to be done, today
the danger of our planning, particu-
Jarly our State plans, becoming more
or less need based is there. It is easy
to draw plans saying that these are
-our needs, our people are hungry, our
people want employment, more food
and we want more industries. This is
wnot planning. This is merely an
expression of desire. There is not
-enough understanding behind it. The
need-based planning has to be replac-
ed to a great extent by planning based
on clear understanding of the resour-
<ces—resources-based planning. I am
-working on a Central Wage Board
“The Government have asked us to
consider—when we draw up the wages
of the workers we have to consider—
the need-based requirements of the
wrorkers and also the capacity of the
industry to pay. But no structure of
wages or no rational structure of
wages can ever De created unless we
are-able to reconcile the need-based

forests. Almost a third of the State
is under forests of one kind or the
other. One-fourth of the total forests
wealth in India Hes in that State But
how strong is the forest administra-
tion there” What is being done te
see that the forest wealth of the State
which probably is one of its rare
resources is really fully being utilised?

Talking of Madhya Pradesh once
more, the survey has come to the con-
clusion that the real problem in
Madhya Pradesh that 13 preventing
today the agricultural development is
the erosion of the soil. Erosion of the
soil 1s the biggest problem. -As in
Madras, 1t :s the provision of water
which 1s the biggest problem, different
States and different areas and different
regions of the country have different
problems. What is being done in
Madhya Pradesh to fight this erosion?
To what extent the administrative
machinery has been geared up? If
we are looking at this problem only
in an all-India way, many of those
local discrepancies tend to escape our
attention

In this report, for instance, Bihar
has been discussed. It has been shown
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indicate anly the directions, but fur-
ther detailed work needs to be done.
I suggest that two changes are neces-
sary. Every State must have its
planning council, and a group of men,
technically and otherwise trained,
must be made available to see that
this planning becomes and has its
base there.

Secondly, some kind of expert
assistance will have to be made aval-
able by the Planning Commission. It
should not be as if the Planning
Commiss.on merely deals only with
one side—that the Planning Commis-~
sion provides all the expertise at the
Centre and the States are left more
or less to fend for themselves. 1 had
long discussions with thase Indian
and foreign experts who were entrust-
ed by the Governments of different
States to draw up techno-economic
surveys, and their conclusion is that
even the relevent data are not being
collected. The statistical material that
is available in the States is so inade-
quate. The statistical material that is
being collected in the States iz so
routinised that it is almost impossible
for anyone there to make any signi-
ficant suggestions to the Planning
Commission at the Centre. What is
necessary ig to collect the right kind
of data, to process them and to under-
stand them and analyse them and then
to formulate plans and projects.

The techno-~economic surveys have
again shown and the techno-economic
surveys—as I am sure the Minister
knows—are a part of the recognised
technique of planning in many coun-
tries of the world. These techno-

that bottleneck is removed ﬂl;re.
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water. Somewhere else it may be
necessary to see that there ig a cer-
tain amount of counter-erosion work.
Elsewhere it may be something else.
Everywhere the precise bottleneck
needs to be discovered. The State
Governments are not in a position—
the Planning Commission has not tried
to equip the State Governments—to
see that the bottlenecks are discovered
and are set right If in spite of all
the things that we are doing, when the
feeling is that we tend to succeed only
where the national or the Union Gov-
ernment is responsible—that is, our
large plans and our large projects are
successful—and that we seem to stum-
ble where smaller things are taken in
hand, it is because the whole machin-
ery is such that we have not provided
the necessary counterpoise.

Another point that I would like to
make within the two or three minutes
that may be still at my disposal is that
addit'onal resources—by resources I
do not mean just money but resources
in men also—have to be made avail-
able to see that the administration is
geared up. Take Madhya Pradesh.
Madhya Pradesh is a State which has
been brought together from a large
number of other areas or States where
even earlier perhaps the administra-
tion levels were somewhat low. The
aptitude of the administration is not
equal to the task of development. We
want to remove regional disparities.
There are some States which are for-
tunate in having a very highly deve-
loped administration with a high
absorpt on capacity. The Madras Gov-
ernment, for instance, can probably
utilise in three years the resources
that are made available for five years.
It has a remarkable absorption capa-
city. Madhya Pradesh, on the other
hand, cannot utilise over a period of
five years even the resources made
available to it for three years.

Now, these divergent administrative
capacities have got to be brought at.
2 par. I do not know what attention
is being paid in our machinery of
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planning to see that the administra-
tive capacities of our different States
are brought up to a common level,

In the limited time at my disposal
I can only indicate, as I have done,
certain areas and aspects to which
attention needs to be given. A crys-
tallisation of opinion is necessary and
also e willingness to revise our
machinery in the light of the expe-
riences we have encountered. If we
do not do that, if we get on and go
ahead as we have been going, then it
will appear that we are getting into
a rut, and planning and rut cannot go
together. We are constantly to be
prepared and vigilant and to see
forward and backward and see where
any changes are to be made, because,
as ] said, we are pioneers in under-
taking & democratic development, and
so the results of our enquiries have
got to be made available to the people
so that they become part and parcel
of the organised public opinion in the
country.

Shri P. C. Borocoah (Sibsagar):
Coming as I do from this side of the
House, I rise to support the Demands
of the Ministry of Finance. In doing
80, 1 bave W make & few observations.
Those observations would make it
clear that I am not an expert nor I
am one who has vast ideas about
finance. My observations are purely
from the point of view of the layman.

We are going the way of socialism
and we are going to establish a
socialistic State {n the country. In
doing so, we have adopted a policy
of mixed economy and we have also
allowed the public and the private
sectors, both, to function. While the
public sector will work for the com-
mon good, of increasing the national
wealth, the private sector will work
for private gain. We cannot expect
that the private gector will be entirely
working for the social gains. As such,
there will appear little bit of differ-
ence In the working of the public and
the private sectors, and one may
appesr contradictory to the other.
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Therefore, we have to admixture these

public sector and the privau sector.
We shall have to be

the future, because we lhlu not be
able to depend much on direct taxa-
tion, because direct taxation is the
means of raising funds of a capitalist
country.

Much has been said about evasion.
I admit that there is evasion, but
not to the extent it is said. It has
come to such a pass, as f we all
people are dishonest and whoever
pays tax is either a tax-dodger or a
tax-evader. But we are forget ab-
solutely that only a few lakhs of our
40 crores of people pay all the direct
taxes the country has introduced.
Of course there are some dishonest
persons; one is enough to discredit
one thousand. There is also some eva-
sion which comes out of the rigours of
heavy taxation. For example, if a man
makes a profit of Rs. 1 lakh, he shall
have to pay to the extent of Rs. 55,000
as income-tax; but, if he forms a
partnership, the tax will come down
to Re. 15,000 and thare is no dur n
law to take a new born baby as a
partner. What would you call it—eva-
sion or human ingenuity? Many peo-
ple are naturally able to evade taxes
because of our tax structure and the
procedure that we have adopted.

Our tax structures are very compli-
cated and complex and as such, it has
got loopholes for tax evasion. In to-
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child, father of two children, com-
panies, associations, partnerships and
so on. These make the matter com-
plicated and difficult to understand
by the common people. As such, may
1 request the hon. Finance Minister to
consider if it will be possible to have
only two categories of assessees viz.—
individuals and companies there be
two different rates, one for the com-
panieg and the other for individuals.
If partnerships are assessed at the
rate applicable to companies or indi-
viduals, I am sure quite a lot of
money will be found.

We find that the exemption limits
of Rs. 3,000 in the case of income-tax
and Rs. 50,000 for estate duty are
still there. We thought some conside-
ration would be given to this mat-
ter of exemption limit this year, be-
cause there was resentment expressed
from many sides of the House and
the country. Income of Rs. 3,000 or
Rs. 250 per month is nothing in to-
day’s cost structure and expenditure.
Such people may be called very well
‘have-nots’. We do not want to have
socialism of ‘have-nots’. We do not
want to socialise our poverty, but we
want to socialise our wealth; we want
our socialism to be of ‘haves’. As such,
1 would request the hon. Finance
Minister even now to raise the exemp-
tion limit from Rs. 3000 to Rs. 4,200
for income-tax on individuals and
from Rs. 50,000 to Rs. 1 lakh in the
case of estate duty.

Regarding taxation on companies,
formerly companies were paying 20
per cent corporation tax and 31.5 per
cent income-tax and behalf of the
shareholders;
cent was refunded to the share-

proposal, it has been reduced to 25
per cent in place of 313 per cent and
made non-refundable. In the former
case, the company had to pay on be-
half of the shareholders. But in the
proposed scheme, it has been made
to be paid by the company itself. Tha
means, the incidence of taxstion on
the comApany comes to 45 per ceunt,
wiiile it wes only 20 per cent form-

erly. The Finance Minister has said
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and might say now that the same
has been compensated by the with-
drawal of the wealth tax and the
excess dividend tax. But all the com-
panies are not making excess divi-
dends and all companies do not fall
within the purview of the wealth tax
Act; most of the companies are outside
these taxation measures. So, most of
the companies will not be able to
take advantage of this compensation
and they will be paying 45 per cent
tax which igs non-refundable. It will
be .hard on the companies. This point
should also be considered by the
Finance Minister.

We want money for financing our
plans and for that purpose we are
going round the world for loans. But
we know that there is still a lot of
money which may be called hoarded
or concealed. Some years ago, .Shri
Tyagi introduced a disclosure scheme.
We hope and wish that the said
scheme is again introduced and ano-
ther target date is fixed by which
concealed wealth may be disclosed,
with a bait that there will be no
penalty if the money disclosed,
is deposited in NSC or Government
securities. This suggestion may also
be considered by the Finance Minister.

About the excess profit tax deposit
scheme, it was there in the Finance
Bill of 1952. This may also be intro-
duced again. The tax may be realised
ag a deposit refundable with interest
after a period of 10 or 13 years.
Bonds may be issued for this purpose,
which may be made negotiable, but
encashable only after the expiry of
the period. This may bring quite a lot
of money for financing our plans.

Coming to fiscal measures, I do not
want to traverse all the points; I will
restrict myself to only one industry,
viz, tea industry. We all know the
position of this industry in the coun-
try and what great part it plays in
framing the economic life of the coun-
try. It has earned Rs. 1374 crores of
foreign exchange last year. It pays
taxes to the extent of Rs. 120 crores
to Rs. 140 crores in the shape of in-



m the economic life of our country.

It may be argued that we have pro-
duced more tea, we have exported
more and we have earned more foreign
exchange, and so there is no problem
for the tea industry, specially when
some relief has been given to com-
mon teg But it will be a very wrong
and dangerous thing if we depend
totally on these temporary results
Although we did very well in 1958
compared to previous year, if we
make an examination of the whole
thing and compare it with 1056, we
will find that we are far behind. We
had a production of 711 million 1lbs.
of tea in 1858 but exported only 507
million Jbs, whereas in 1856 we pro-
duced only 680 million lbs. but ex-
ported 523 million 1bs. That is to say,
we exported 18 million lbs. more in
1956.

Similarly, in regard to the share of

ported tea is concerned, it fetched
Rs. 2:70 nP in 1958, whereas it fetched
Rs. 373 19358,

the matter of price or in the matter
of export we are far behind compared
to 1088. And these losses have
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ernment gave some relief in excise
duty and export duty. But

stated that the Government would
lose thereby to the extent of Ra. 188
crores as a result of the relief grant-
ed, but that has not come true. It is
not that we lost anything, but we
made a profit of Rs. 1'80 crores in the
excise duties.

So, although there was an overall
fall in the export business of
country tea has done better, and that
at the cost of the producers, some of
whom have already collapsed and
more are following suit.

For all these troubles of tea indus-
try 1 say, with all respect, that the
Finance Ministry is responsible; be-
cause, these fiscal measures on tea
have hit the price of tea very hard.
For example, a 1b. of tea manufac-
tured in a factory in Assam costs, on
an average, Rs. 1'75 nP. As soon as
it moves out of the factory, 12 nP
excise duty has to be paid on it. And
as soon as it begins to travel by road,
rail or river in Assam, 6'25 nP is paid
to the Assam Government as carriage
tax. As soon as it enters the West
Bengal port, we have to pay to the
West Bengal Government a duty of
625 nP as West Bengal entry tax. As
soon as it leaves the port, we have to

is a very rare thing.
While our tea at the Indian port

costs Rs. 225 nP. per 1b, African tea
reaches ths London market at
Rs. 1'50 nP. As a result of this, the
Indian common tea is priced out of the
ever seas market and some of the
producers have closed down and
others are following suit. 8o I submit
that these fiscal measures on e
should go. This may sound a bit teo
ntuch, but I say if we remove these
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duties, the Indian tea will be able to
compete with any tea in the world
Secondly, at the time of imtroduction
of thig duty, Government gave an as-
surance that these dutles will be
withdrawn when necessary, I say the
necessity has now come and all these
duties ghould go lock, stock and
barrel.

Then again, the Plantation Enquiry
Committee in their voluminous report
have also recommended that the du-
ties should not be there in the inte-
rests of the industry. In this way, it
we withdraw these duties, I do not
think we will lose much. On the other
hand, we will be able to help this tea
industry to rule high in the world and
to earn for us foreign exchange and
to benefit us. This will enable the in-
dustrialists to make more profit, and
from the profit Government will be
able to earn more Income-tax, more
agricultural tax and more corpora-
tion tax. This way the Government
will be compensated of the loss sus-
tained in Excise and Export duties. So
it ig high time that the fiscal measures
imposed on tea are considered afresh,
sympathetically.

Next, I would like to say that there
should not be any impediment im-
posed on remittances of tea money
or tea dividends to the shareholders
or recipients in England; because, the
British tea industrialists are not only
our very good producers, but they are
also our very good customers. We
should not fall out with them but be
friendly with them and invite them,
for working for the good of the in-
dustry and thereby for the good

try. be permitted to
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With these words, 8ir I humbly
submit that Government will be
pleased to see thet some of these
fiscal measures are withdrawn, and the
other suggestions made by me may be-
sympathetically considered.

Mr. Speaker: Shri Heds.

Skri Damani (Jalore),
out.

Mr. Speaker: Therefore, he is out.

Shri Damani:
chance.

Mr. Speaker: 1 won’t give him a
chance. How can any Member say,.
“] must be given a chance”?

Shri Damani: I request that I may
be given a chance.

Mr. Speaker: That is all right. No~
body can say, “I must be given a.
chance”. I tried to call him, because
he belongs to the industry. Let him-
wait Yes, Mr. Heda.

Shri Heds (Nizamabad): There has.
been a good deal of talk about thiy
deficit finance and therefore first of”
all I would like to refer to this as—
pect. Yesterday Shri Khadilkar also-
referred to it. I think not only he, but
most of us are suffering from our old
knowledge and ideas of economic
theories. The economic theories that:
we have read in the books which were-
prescribed, and which unfortunately

Sir, 1 was.

I must be given a.

ble in our country at the moment.

Generslly, the impression is that as-
soon as there is deficit finance, in--
flation takes place and prices rise.
And whenever there is a little rise in
prices here and there, immediately
one thinks that infiation has taken.
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Bven Shri Khadilkar yesterday re-
ferred to some articles by Mr. Averall
Rarnman, former Governor of New
Yorx, and he pointedly desired that
the Finance Minister should take note
of three words used by Mr. Harriman,
“Those words were “the tempo, the
wnomentum and the aititude”. I Shri
Khadilkar is really sincere and wants
the Government and the country to
‘take note of these words, it only means
that we have to maintain the tempo
and the momentum of our develop-
‘ment. Therefore even if there are
little consequences here or there in
the shape of rise in prices, we should
not mind it; rather we have to bear
‘with it.

He has further stated that “we have
resorted to deficit financing which is
now going to make inroads in the life
-of ordinary citizens at every point.”
Afterwards he referred to taxation to
‘which I will come later on. So far as
the inflationary tendencies are con-
<erned—I do not say that there are
no tendencies at all—there are two or
-three aspects. Though from one point
they are very minor aspects. I think,
they are quite importsnt and there-
fore I would like to bring them to the
notice of this House. One aspect of
this inflationary tendency or the results
«wof this deficit financing that we have
to take up is that the country in which
we are living is not a developed or
industrialised country. Therefore the
theories that we apply to the indus-
trislised countries would not apply to
the developing countries. Ours is a
-developing country and therefore defi-
<it financing will not have those ad-
-verse effects which in the industrialis-
ed countries it would have because
there is no matching incresse in the
-production and in the consumption.
“This point was very well brought out
by Mr. Jacobson, an international
authority. He had pointed out that
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need for monetary discipline in these
countries. So, the international gutho-
rities on economics, who have interest-
ed'y been watching the economic
developments in our country, 1 sm
quite sure are justifying the extent to
which we have adopted deficit financ-
ing and the inflationary tendencies that
are found here or there are being
curbed by the other effects.

In the same way there is another
aspect which we should take note of.
In the economy of an under-develop-
ed country, as India is, where mate-
rial and manpower resources are
available for fuller utilisation, the risk
of inflation can be warded off quite
easily by acceptance of specified con-
ditions. The programme of investment
ought to be related to fixed criteria
of additional income per unit of
investment and investment must
be directed towards productive
projects. The anticipated production
must be evenly balanced between dif-
ferent types of industries, making
adequate provision for consumer goods
to absorb the additional purchasing
power, Because, in a democracy,
planned expansion of production in
successive periods would be impracti-
cable unless there is a corresponding
rise in consumption. This consump-
tion would sustain the deficit financing
and thereby the tendency of inflation
wou!d be warded off Where we have
found that consumption was not able
to match the increased production
there production has suffered. Take
the case of textiles. Take the case of
cement or at one time sugar. This
year, of course, sugar production is
less and therefore that problem is not
there. But in the case of cement the
problem is there that our production
has gone a little beyond and consump-
tion is not matching produc-
tion. Therefore & circle of unemploy-
ment would start and that would re-
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consumed to the fullest extent there
will be no inflationary tendencies,
rather there will be increased pro-
duction, increase consumption and
® new circle o plenty and pros-
perity would start.

Another point that is generally made
is about savings. If we have to deve-
lop & country we have to develop it
by one of tiese threé main measures.
that is, taxation, deficit financing or
savings. So far as savings are con-
cerned, we have been told by the
much respected body, the Estimates
Committee, that savings should be
made compulsory. So far as savings
at the higher level are concerned, it
may be made compulsory. That is
guite understandable. That would
rather help in the expansion of the
development programme. But whe-
ther savings at the lower level can
be compelled or not in a democratic
country like ours is also a point to be
considered, Besides this point from
which compulsion may become impos-
sible or impracticable, I would like
to bring to the notice of this House
this aspect that in the lower strata
our effort should be that the people
consume as much as they earn. They
need not compulsorily save. The point
is that consumption is in the increased
use of facilities like better food, better
clothing, educational or bealth ameni-
ties, travel and all that. If we phase
their consumption in such a way by
which we create 8 further employ-
ment, further production is necessary,
and consumption grows. If consump-
tion grows more production becomes
necessary. More production gives fur-
ther employment and that is why
whenever the crops fail—it iz our
experience—the farmer gets less money
and he can spend less. Therefore a
sort of unemployment is created.
Bverybody gets less employment and
less business, less trade, less profits.
Everybady suffers. Therefare if there
is greater consumption—in fact, we
should give an impetus to consumption
at the lower level—there will bde
greater production. Therefore this
compulsion for small savings from this
angle, I think, would not be zo desira-
ble. -
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Another point in this regard that we
have to keep in mind ig that if the
money created by deficit financing is
spent over different areas and differens
categories of industries, then the
spread of the money is such that infla-
tionary tendencies would not be felt.
For example, if we dump Rs. 100
crores or Rs. 115 crores in one small
area all of a sudden, so many revolu-
tionary changes take place. Prices of
everything, labour, milk, vegetables,
food and everything go up with such
rapidity that the whole economy is
disturbed. But if this Rs. 115 crores
1s spread over different categories of
industries and different parts of the
country, the effects everywhere will
be felt very negligibly, Therefore if
we plan in such & way that whatevex
deficit financing we have to adopt, we
adopt and spread it all over the coun~
try and in different types of indus~
tries and thereby we find that these
inmuonlr; tendencies are not there.
18 hrs,

So far as taxation is concerned, there
are two points for it. One point is
that we are not collecting the taxes
that we should collect. To this, s0
many Members have referred. Some
have gone to the extent of saying that
the relationship between the tax col-
lector and those from whom we are
collecting the tax is not good; rather,
it is at worst. I think it is not so.
There is a marked improvement in
recent months. There was a time
when an Income-tax officer and an
assessee were not able to talk, to
each other gs man to man. They were
rather at different ends and at each
others throats. But. today, it is not
so. A little change has come and there
is better treatment given to the asses-
sees.

But. i one goes to an Income-tax
office or such other offices, he will
find that even now much is lacking in
the treatment. When I plead for
better treatment. I do not mean that
we should go by their words or ex-
planstion or by their statement. We
need not. But, that does not mean
that without having verified this way
or that. simply because one is in »
position to offend, one can offend a
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person by saying that all the assessees
evade taxes and therefore everybody
who comes there, he does not come
wath a clean hand or semething like
that. Many a tume, more strong words
are used. Use of strong words is not
necessary though we should be quite
careful and watchtul to see that no tax
1s evaded. What I plead is only better
treatment so far as making arrange-
ments for seating or hearing is con-
ecerned. Hundreds of people are asked
to come at 10 o'clock on a particular
day. They have to stand there for the
whole day, sometimes, the next day
&nd another day and another day.
Their turn does not come. Instead of
thuis way of harassing, we can ask
them to come at diferent hours. We
can break the day into two or three
parts and some may be asked to come
in the morning and some in the after-
noon We can systematise that way.
I am quite sure, if this 1s dpne, it will
have 1ts wholesome effect and we can
have better results so far as tax col-
Jection 1s concerned.

By the various measures that we
took in the shape of Wealth tax, or
Gifts tax or Estate duty and 30 many
other taxes, the system 1s so scientific
that loopholes are bemng plugged day
by day  Still, there may be some
loopholes. But, I am quite sure that
the major loopholes are being plugged
and whatever small loopholes are
there, they would be plugged. That
may be a sort of routine matter. From
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vefer to it. Many Members have re-
ferred to it. I think the Government,
particularly the Finance Minister has
taken this matter very seriously. So
far as taxation measures are concern-
ed, one problem was referred to snce
yesterday and I would like to refer
to the same problem: khandsarl. It
was gaid that khandsari is an indus-
try of cottage type and therefore, by
taxing it, we are taxing the poor peo-
ple, the small men who have got poor
wherewithal to earn. It has been
made very clear that the cottage type
or village type of industry of khand-
san 1s not at all taxed. It does not
come under the purview of the tax at
all For the extraction of juice, it
power 1s used, even then, that indus-
try dpes not come within the purview
of the tax Only where the jaggery
or near about jaggery changes itself
into crystals or sugar, if that is done
mechanically or by using some power
and modern methods, that khandsari
alone, which is not a small unit, for
which more than Rs § lakhs invest-
ment 18 necessary in machines and in
buildings Rs 60,000 to Rs. 1 lakh
would be required, is being taxed

Apart from that, there 1s a big fac-
tory, technologically developed; there
is another factory which ig not tech-
nologically developed. I am not in
favour of semm-developed factories
being allowed to continue as in the
case of o1l industry we have been
doing that Even then, there is
another aspect so far as this matter is
concerned. In khandsari, the total
quantum of production of sugar from
the same quantity of cane is far less
than in the sugar factory. It is so much
Tess that 1t is about 50 to 60 per cent
The extraction of juice is from 70
80 per cent and from the juice, extrac-
tion of sugar is about 85 to 00 per cent
If we look into their accounts, it may
be possible that sugar extraction may
be {0 the extent of about T8 per
If we take both these things into
count, we will ind that the
is losing particularly when the
production is less. Khandsari

g
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that the total production of
would be far less. From this
of view also, we have to look a
question. Therefore, I think that thi
plea that a smaller man has
taxed more and the bigger man has
been let off is not correct.

He has given another example and
that was about road
As I stated earlier, I am of
opinion that at the higher Ilevel,
we may make a certain type of sav-
ings compulsory, as we are making
a certain type of savings compulsory
or automatic because of the system of
reserve fund or depreciation fund. I
think that even in the private road
transport, i#f we evolve a system by
which one who is in charge of one or

Teelf

amount and thereby expand his busi-
ness, I think the country will benefit
thereby. Instead of that, what is hap-
pening today is, whatever profits are
made, they
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tition. Another factor is that there
is no area in which the public sector
alone or the private sector alone will
work. They have to work hand in
hand.

Take the case of the steel industry.
Now it is in the public sector. The
public sector has started it. Produc-
tion is coming up. Although we will
not be able to reach self-sufficiency in
this respect, this will encourage the
setting up of small engineering umits
and there will be more production and
more employment. Both private sector
and public sector should work hand-
in-hand. There should be close link
with each other. From the one the
other will develop and wv.ce versa.
They need not harm each other. With
these words 1 close.

Shri Jhuonjhunwala  (Bhagalpur):
Mr. Deputy-Speaker, Sir, these two
Ministries, the Finance Ministry and
the Planning Ministry are the key-
note of all the other Ministries which
have already been discussed. On the
efficient control and proper function-
ing of these two Ministries depend the
well-being of the country.

I cannot but congratulate the hon.
Finance Minister for having done very
good work in securing foreign aid. I
am late in congratulating him because
1 had no other opportunity to speak.
But in this connection I would say that
there are certain defects in these Min-
istries and the sooner these defects are
Jooked into, the better it will 'be for
the country.

References have been made to the
present level of taxstion. It is true
that taxation is at its highest level
But what do we realise out of this
taxation? The amount realised is
very poor, because the tax-evaders
always manage to evade the tax while
the honest people who are prepared
to pay the taxes are always harassed.
This has been my experience. I do
not want to go into the detaills on
this point. There is a book written by
Nandi. He has pointed out various
things some of which need to be
looked into. I hope our hon. Minister
will take practical steps to remove
those defects,
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As I said in the beginning, all the
Ministries and their demands have
been discussed I have heard those
speeches Various hon, Members spoke
of certain defects here and there—
instances of waste, over-expenditure
and corruption were given I do not
want to detall them here But what
I want to say 15 this. We advertise so
much on the ‘Socialistic pattern of
socliety’ When we see the reality
today, 1 am rather disappointed. We
all want to work out a plan which will
give us a Socialistic pattern of society
and which will benefit all people, if
not equally, at least, to some extent,
equally Of course, it 13 not possible
i the present developing stage of our
economy to see that all people are
benefited on an enqual basis, but there
should be some proportion mn which
these benefits are to be shared

The greatest defect in our Planning
1s that we do not look to small things.
We are told ‘“Here i1s a problem; if
this problem 1s solved, poor people
will benefit. Our national income will
increase to a great extent” and so on
and so forth But we find that those
steps are not being taken but that a
deaf ear is given to some of the argu-
ments advanced I would like to refer
to a speech made by my hon friend,
Pandit Thakur Das Bhargava I do not
want to repeat the point made by him
in his speech He has said that our
national mcome will increase to a
great extent if proper attention is pad
to our Agricultural problems Agri-
culture 1s mtimately connected with
ammal husbandry Unless we improve
animal husbandry, it 1s 1dle to expect
that we can have more food produc-
tion and that the lot of the lowest
class can be improved I would there-
fore request the hon Mimster to go
through the speech of my hon friend
Pandit Thakur Das Bhargava, go
through 1t thoroughly, meet all the
points, and to vonder over it to find
out whether there is any substance in
what he says, which I find most If
sa, the Planning Commission and the
Finance Ministry should come for-
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ward at once to improve animal hus-
bandry and our cultivation.

The Minister of PFixince (Shei
Morarji Desal): When was the speech
made”

Shri Jhunfhunwala: At the time of
the discussion on food production.

Shri Morarji Demal: That was at
the time of the food debate.

Shri Jhunjbunwala: I am
much disturbed to hear that
speech was made at the time of
food debate and so it is not his
cern

fppd

Shri Morarji Desai: That is not the
imphication

Mr. Deputy-Speaker: The latter
portion is being added by the hon,
Member himself

Shri Jhunjhunwala: I am not add-
ing myself

Mr Deputy-Speaker: He only
enquired when the speech was made

Dr P. Subbarayan (Tiruchengode).
That 15 all that he enqured

Shri Jhunjhuawala: He asked when
the specch was made I said that the
speech was made at the time of dis-
cussion on food production. He gaid
that 1t was at the time of the food
debate 1 thought that because he
said that this was made at the time
of the food debate, this was no con.
cern of hus. 1 am very sorry, it that
was not hiz implication I dad not catch
his words 1 apologise to him. But
I do hope that he will thoroughly, go
through the speech to see whether
there is any substance in it, and to
see whether anything good can be
done 1n the way of implenientation of
certain important suggestons which
have been pointed out.
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Then, 3o far as planning is concern-
od we hee that the planning has
Peen from above. I am convinced that
this kind of planning is not going to
solve the problems of our country.
Planning must be employment-orient-
ed. Upless planning is made em-
ployment-ariented, and all the persons,
whether at the Jower level or at the
middle level or at the higher level,
get some sort of self-generating em-
ployment, the problems of our coun-
fry are not going to be solved.

As we are embarking on the Third
Five Year Plan, I wonld suggest to
the Planning Minister, who is  pro-
bably not present here just now, that
this aspect should be seriously taken
into consideration, and we should try
to understand whether there is any
truth in it

There have been so many sugges-
tions made to the effect that our Gov.
ernment should be a coalition Gov-
ernment, that we should have in the
Government people belonging to all
the parties. But I do not say that it
is a practical suggestion. So, I would
not say anything to that effect. But
so far as planning is concerned, it is
very necessary that we get the co-
operation and support of all the par-
ties; people holding all sorts of opin-
jons should be invited, and they
should take an active part in the
planning for our country.

Of course, there are parties which
are represented here, and there are
also parties which are not represented
here. I am here referring to Acharya
Vinoba Bhava. He has got his own
philosophy, and we cannot say that
there is nothing in it. We have to
study it thoroughly at the time of
framing our country’s Plan, so that we
can improve our planning and we ean
Improve the well-being of our people.

Having stressed that employment-
oriented planning is very necesssry, 1
would then like to bring to the nqtice
of the hon. Ministers what was said
by Shri Asoka Mehta, namely that
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something should be done in order to
improve the administration at all
levels, It is very easy to say that after
all we are human beings, but that is
no consolation. Rather, it is dis-
quietening that hon. Ministers should
also be saymng, after all, we are also
human beings. Nobody said that they
are superhuman, They are human
beings. But they are occupying very
responsible positions, and, therefore,
their responsibility is somewhat
greater, and they cannot merely say,
well, there are weaknesses, there is
this particular corruption, that parti-
cular corruption and so on, and, there-
fore, there might have been some
loophole here apd there, after all, we
are also human beings. The Minis-
ters should be in a position to say,
that, here is a thing which has gone
wrong, due to a particular happening
or due to some particular negligence,
and this shall be put a stop tv. The
Ministers must be in a position to say
this. Otherwise, there is no hope

of the administration belng improv-
ed.

The Ministers and those who are in
charge should not indulge only in sug-
gesting legislation here and  there.
They should set examples. They
should create traditions. They should
create good conventions so that these
could be followed by each and every
person in the Government and also by
the people. I am not pointing out sny
particular thing on the part of any
particular person. I do not say that
our Ministers are bad or anything of
that kind, or that there are weak-
nesses in them. I do not at all sug-
gest that. But at least there is a talk
among the people that the people
above are not setting good examples.
and that if they set a good example,
then the people will follow it

The other day, there was the Sugar
Export Promotion Bill which came
up for discussion. It was very good.
An Ordinance had first been pro-
mulgated, and then the Bill was
brought forward. We all welcomed
. We thought that it was right, and
this was the thing which should be
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done. And it was dome. But what
was the result? We found that the
millers and others were indulging in
malpractices, and the sugar price had
gone up. It had gone up by Rs. 2:80
or something like that The reason is
that the methods adopted by Govern-
ment were not successful. We have
to find out why they were not success-
ful. The black market pricé of sugar
has gone up just after the promulga-
tion of the Ordinance by Rs. 3°50. I
have had detailed calculations made
on this aspect; they are not with me
just now, but if the hon. Minister
wants, I can give those detailed cal-
culations. Government should con-
sider why it has happened like this
If they think that they cannot have
proper control, then it is better that
they do not do that thing. If they do
a thing, they have to find out where
they have gone wrong, and where the
people are making mistake,

The arrangement was made that
Government would issue permits, and
according to those permits, the peopie
will be given delivery orders. They
were getting delivery orders and
everything, but then Government
should find out to whom they were
giving delivery orders. 8ir, I am not
against State trading. I am for State
trading. In fact, I was a member of
the State Trading Enquiry Comm.’‘ce,
and we had recommended long before
that there should be State trading in
foodgrains, manganese etc. But then
it required proper machinery. One
hon. Minister calls others who are
honest ag crooks. He said, just as
Shri Asoka Mehta had pointed out
that he would be giving permit to
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Since you have rung thes bell sl-
reedy, I do not want to take any
more time of the House.

Mr. Deputy-Speaker: I have rung
the bell thrice.

Shri Jhunjhunwala: I have taken
too much advantage of your indulg-
ence., I shall conclude with only this
remark that we sitting here should
set examples before the public so that
there is nothing wrong; we eshould
gear up our administration properly,
as Shri Asoka Mehta has said; other-
wise, there will be s0 many suspicions
about our administration, about State
trading and all these things.

Shri M. B. Thakore (Patan): I
thank you very much for giving me
time to speak on the Demands of the
Finance Ministry.

1 will express my views on my cut
motion No. 2137 on Demand No. 33
regarding the policy in regard to
ceiling on agricultural holdings and
income, secondly on cut wmotion
No. 451 on Demand No. 22 regarding
the need to appoint an independent
officer to investigate into the allega-
tions made against customs officers
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on agricultursl land and income is ex-
fraordinery. It is wnreasonable, {llogi-
«<al, ununderstandable and undemocra-
tie. I fail to understand the Prms
Minister when he says that ceiling
agricultural land does not neces-
sarily mean ceiling on income. 1
know a little bit of economics, and I
am convinced that the economics of
the Prime Minister is unrealistic,
unreasonable and full of emotion,

The fixation of land holding which
does not yield more than Rs. 3,600
of income per annum, that is an in-
come of Rs. 800 a month is not justi-
fiable. This is undemocratic and
against the specific provisions of our
sacred Constitution, if we do not fix
ing on urban income also.

é

It is an irony of fate that we always
blame the villagers for all our mis-
eries, mis-doings and non-doings. We
blame them for non-production of
We fix the minimum

‘We spend most of our revenue for
the happiness and benefit of the
urban aree, that is cities and towns,
and we forget the villagers. They
do not have roads, they do not have
not have other

‘When we go to the villages we find
misery all round. 1 have travelled
throughout India. 1 find the agricul-
turists in the same condition. They
eat the same food, they have only
one pair of clothes, they live in the
same amall huts, in a miserable con-
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Shri Balmiki (Bulandghahr—rpeserv-
ed-Sch. Castes): Drinking water.

Shei M. B. Thakore: Supposing _
farmer has five children, one of them
studying in college, the other one
the high school. It will mean
Rs, 180 by way of expense on
ldren. In the remaning
to maintain his three
dren and his wife. 1t is
le
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dition? When they separate, their
condition will be miserable.

The Revenue Minister of Madras
is realistic and wise. He understands
the problems and the difficulties of
the agriculturists. He says that ceil-
ing on agricultural land will depend
upon the category of land. He assur-
ed the Legislative Council of Madras
on the 10th March that a very liberal
ceiling would be fixed in the State.
He said:

“We have to take a realistic
view of the situation existing here.
So, the Members will be satisfied
when I say that in fixing the ceil-
ing, the Government will fix a
reasonable extent, an extent which
will provide for the existence of
life and the education of their
children in the arts and profess-
fonal colleges. If we do not fix a
reasonably liberal limit, no land-
holder’s son can get educated.”

He further said:

“People need not be scared
away by the ceiling as far as our
State is concerned. We are not
such an ignorant lot of people to
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ce.ling may range and go up to
100 acres It depends upon the
category of land.”

So, my suggestion is that the ceiling
must be fixed at a higher level on the
following grounds.

Furstly, we should see the category
of land, which kind of land it is.
Secondly, the income from the land
must be such that with that the far-
mer can educate his children and have
at least the bare necessities for the
remajining members of his  family,
and when his chuldren separate, they
should have at least enough to man-
tain themselves and thewr chilaren.
Thirdly, we should take into consider-
ation the extent of land. It should be
borne in mund whether the State con-
cerned 1s industrialised or not 1f it
is industrialised, then the other per-
sons who are not engaged in agricul-
ture may get somethung, that is they
may earn something for their man-
tenance from working 1n an industry
or a factory

In Mysore State the ceiling 1s fxed
at a maximum of 10 acres, and 1n
Kerala 1t 15 fixed at 125 acres. Now
thus 1s too low a fixation, because I
do not thunk with the yield from ths
land anybody can maintain his family
it he has two or three children or
more The ceiing on land should be
fixed lLiberally and reasonably high
If it 1s pot fixed reasonably high,
then I assure this hon House that we
will create a new category of de-
pressed classes Like Harjjans by flxing
very low cethings It will be a dead
load on the village economy and 1t
will ruin village life It cannot give
mncentive t0 produce more

1 welcome a ceiling which 13 based
on equitable and reasonable consider-
ations It 18 fixed :n Pakistan and
Egypt It 18 about 500 acres to 1000
acres, If that is fixed here also on
the same considerations, I will be

happy
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The idea of ceiling is also, in my
view, inconsistent with co-operstive
farming Co-operative farming is xe-
sorted to by baving bigger plots, I
think, more than what the Xerala
Government proposes to fix or what
1s fixed in Mysore—at least more
than about 70 or 80 acres of land
But here the fixation is not uniform.
All States vary. In Mysore, as 1 said,
it is about 10 acres. In Kerala, it is
about 12'5 acres In Bombay, it is 48
acres (minimum) and 96 acres, if the
family 1s joint. So the ceiling sug-
gests fragmentation of land holdings.
That 13 against the co-operative farm-
ing idea

Now, 1 will say something about cut
motion No 451 on Demand No 22 I
wrote a letter to the hon. Finance Mun-
ister on 14th Aopril, 1858 n regard to
my bitter experience at the Dhanush-
kod: Customs on the 26th February
195¢ The Finance Minister in his
lettar dated 28th April, 1958, denied
all allegations made by me The
reasons given by him are the same as
were given by the Collector of Cus-
toms long sgo m 18564 There 1s little
change m the wording The substance
1s the same My suggestion to the
hon Finance Minister 1s that he
should not take 1t lightly when a res-
ponsible person writes to hum for
public justice and not for any personal
benefit The inquiry made by hm
and the Collector of Customs, Madras,
1s not proper and just The customary
procedure 1n an admimstrative mquiry
15 that the superior officer investiges
mnto the allegations made by any
person against his subordinate
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to take money., If he wants, I can
give afidavits also.

Shei Morarji Desal: The hon. Mem-
ber had not alleged that money was
demanded from him.

Shei M. B. Thakore: The superior
officer wall shield his subordinate. This
is also agamst the principle of natural
justice. A person cannot be a judge
of himself. I wrote to him relating
the facts and today I also tell the hon
Finance Minister that I have no per-
sonal benefit in it. I have got the
refund back and I have no grudge or
prejudice agawnst any person. But
what I want to point out 1s that
many persons are harassed. I think
many hon. Members rmught have also
had experence of this. The customs
officers harass unnecessarily. Sp 1
request him that he should take a
personal interest in the matter and
have investigation made into the
matter.

I had all proofs with me. But
they never wanted to see them. I had
passport, I had vouchers But they
would never look at them They
never told me anything to fill up the
forms, nor did anything. But they
were busy examining the other pass-
engers.

Shei Morarji Desai: May 1 say
that this was not mentioned in the
first application?

Shri M. B Thakore: No, I nau
mentioned everything in my first ap-
hcation. Not only that, but snce
1854 I am continuously writing, and
since I became a Member of Parlg-
ment, I got the refund; otherwise,
they would never have even acknow-
ledged my letter.

Shri Tangamani (Madurai). That
is the thing That is what is hap-
pening. 1 know of a case pending for
yoars.

Ghei M. B. Thakave: 1 have told the
‘whole story to the higher officer, ie,
the Chief Customs Officer—everything

|
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about it. But he said the radw in
question looked lhke a new one and
he could not give me any exemption.
He said that it was very costly here,
about Rs, 700, and so I should pay
at least Rs 130. That was what he
saud,

Mr Deputy-Speeaker: If it looked
like a new one, then there could be
an honest mustake also

Shri M, B. Thakore: It was not s0.

Mr. Deputy-Speaker: With thus
plea of his that it looked like a new

one, there was ground for an honest
mstake

Shri Morarji Desal: He did not give
the information at the time

Shri M. B Thakore: I request the
bon. Minuster to investigate the mat-
ter and take action for the gake of en-
suring publhic justice on a matter of
public inmportance

Shri Damani: At the very outset,
I want to congratulate the hon. Fin-
ance Minister and his colleagues on
strengthening the financial pos.tion
of the country. He has tried to cre-
ate interest m our development plans
on the part of foreign friends; duning
his visit abroad to attend the mee«ings
of the International Monetary Fund,
be also took opportunity to visit USA,
UK, Canada and West Germany and
explain the requrements of foreign
exchange for our Second Five Year
Plan, and clearing the doubts of the
public of those countries regarding
our development prajects Duc to
his able handliing of these matters, an
assistance of § 380 mullion has teen
recaived and 1t will be of great help
about the Small Savings Schemne.
to the country in overcoming our
foreign exchange problems.

1 would like to say a few words
The collection in 1937-58 was Rs 691
crores as againat an estimate of Rs 100
crores In 1958-58 also, we expect a
collechhon of Rs. 75 croes as against
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an estimate of Rs. 100 crores. And, in
4950-60 a collection of Rs. 83 crores
has been estimated.

In this connection, I wouid like to
mention that proper publicity and
propaganda is not being done in the
rural areas. As we are aware, the
flow of wealth is towards the rural
areas; and, if proper publicity and
propaganda is done, I think there
will be no difficulty in getting more
collections for investment in our
Small Savings Schemes.

This view has also been endorsed
by the Forty-seventh Report of the
Estimates Committee just published,
where they also feel the same. There-
fore, I request that proper publicity
be made through panchayats and co-
operatives so that we can get the

sarget fixed.

The people in the rural areas are
not habituated to invest money in
government saving schemes or in
other deposits. It should be explained
to0 them that these deposits are safe
and can be obtained back when they
like. It is essential to train them. If
the State Bank and scheduled Banks
are requested to open small tranches
in rural areas, it will enable the
managers and other responsible per-
sons of those branches to m.x easily
with the public of those areas and it
would create more confidence in them.
By that they can attract more de-
posits from those arees.

I want to say a few words about the
expenses. Generally, it is scen that
at the end of the year, that is, just
two or three months before the close
of the year, there is a rush in spend-
ing the budgeted amounts. By this
rush many items are purchased at
higher prices or purchased far in ex-
cess of requirements. In that way
more money is being spent just to
spend the amounts allotted to the
different Ministries. Therelore, a
proper scrutiny of expenditure—on an
average basis—ghould be introduced
g0 that such a rush is not made by the
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available where foreign exchange is
required. Due to the wigorous efforts
of Government and businessmen a
cordial and confidential climate has

adopting  this
policy, Government will not have to
borrow money from other countries
and will save foreign exchange. Both
these things can be avoided and the
industries in the country will come
up

At present, we are importing
per cent. of raw material from other
countries; we are imorting 17 per
cent. of capital goods from other cnun-
tries and 20 per cent. of consumer
goods. If more industries are built
up in the country, we will be able to
save a large amount of foreign ex-
change.

The troubls at present is that when
representatives of other countries
come forward and place some pro-
posals or schemes, it takes a long time
to come to any decision from the
Government side because 50 many
Ministries are concerned. They have
to wait for a long time to know what
will be the reaction of Government
to thelr * applications for different
projects.



ik
3
1]
.

try, it it delayed, naturally, his
enthusissm cools down and he may
try and we

17
i
sEEEE
pebee
Eéggz
Hl
i

various Ministries, should be
formed to consider these applications
and arrive at quick decisions whirh
should be made known to them.
Whatever our decisions are, they can
go ahead and know the fate of their
applications. I think some action
should be taken for the quick dis-
posal of the applications for starting
new industries in the country.

14 hrs

I want to say a few words regarding
the Life Insurance Corporation.
Since nationalisation, it has become
important not only for insurance
business but as an investor. This
is the biggest investor in our country
The total investment of the LIC on
31st October, 1958 was Rs. 404 80
crores, out of which 78t per cent
was in the public sector and 26 9 per
cent. in the private sector This in-
cludes investment inherited from the
unit companies. There are many
such investments which do not give
concrete results nor are they accord-
ing to the specifications or according
to the investment policy of the Gov-
ernment. So, these investments should
be withdrawn and the money should
be invested in other investments so
that more money can be earned which
will be helpful to the LIC, We
would then be sure that the invest-
ments are qQuite satisfactory. I want
to submit two more suggestions.
Government should institute a com-
pulsory insurance scheme for ol
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Government employees as has been
done by the Rajasthan Governrent.
it would be the most eound idea. It
ghould be formulated in consultation
with the LIC. Government should
also study the advisability of intro-
ducing unemployment msurance. It
is an opemn secret that there are large
numbers of educated unemployed
abart from the other unemployed &nd
they are umnable to get employment
in spite of their best efforts. Un-
employment insurance would help
them. I do not venture to say that
uyndue risk should be taken but this
scheme would be very welcome to
the country if it is implemented as
is done in other countries.

Proper attention should be given
¢t the middle-income-group housing
gcheme. The higher muddle-class
want to build ther own houses in
gmall towns and cities and we have
sgreed to advance loans for these
bouses. The problem should agan
pe taken up and money should be
gdvanced to them for building houses
This will yeld satisfdctory returns
to the LIC and will satisfy the needs
of the needy persons.

I want to say a few words regard-
mg the taxation eystem newly in-
troduced Previously 1t was 51°5 per
cent. including wealth tax. The divi-
dend tax has been withdrawn and
there is now a 45 per cent tax with-
out rebate This is definitely bene-
ficial to the companies but it 1s doubt-
tul how the shareholders are going
to be affected. According to their
calculations, they think that it 18 go-
ng to affect them adversely. In
many instances, double or treble tax-
ation vl be required to be paid. 1t
ghould beé cleared so that there may
not be confusion in the minds of the
people The hon. Finance Minster
has told us that it is not to take more
money by way of taxation: it has
peen introduced to simplify the system
of taxation So, I feel that this mat-
ter should be properly considered

I also want the hon. Minister to in-
croase the exemption limit which s



difficult. The limit was Rs. 4500 in
1957 but it was reduced to Rs. 3600

tion of Rs. 600. But i we compare
the price of the articles, it has gone
up and there are chances of the prices
going up further. It is therefore very
difficult for a middle-class man to
pay Rs. 20 or Rs. 25 for income-tax
and therefore, some concession should
be given to these persons. It would
also reduce the work of our officers
and thay can comcentrate an  higgex
cases,

There is a growing tendency among
the technical hands to come to the
administrative side. It is thercfore
imperative that proper grades should
be provided and they should be at-
tractive enough. Recently about 200
persons were selected for the indus-
trial management cadre. If the list
is scrutinised, I am sorry to say that
there are many who are IAS officers
and other persons occupying high
positions; they thus debar the other
technicians. So, these technicians
should be allowed to go on to the
administrative side. But they are go-
ing because they are not getting suffi-
cient pay as they do in the adminis-
trative side. We require more tech-
nicians and their jobs should be paid
more and made more attractive.

Shri Mulchand Dube (Farrukhabad):
Mr. Deputy-Speaker, in rising to speak
on the Demand of this Ministry, 1
think I am treading on unfamiliar
ground. I do not know enough about
the subjects the Ministry is res-
ponsible for, to be able to speak with
confidence and I, therefore, beg to say
that what I am going to say, not in a
spirit of criticism but with a view to
give some suggestions to the Mini:-
ter and his advisers for their con-
sideration The Plans that we have

prepared are of a flexible nature. I
do not think much harm will be done
if they changed. Now, we have

ficant. From the reports that we re-
ceived for the last one year, it appears
that our exports are also rising and
the condition of our foreign exchange
resevves has also improved. It was
in the papers that more assistance is
coming from foreign countries. There-
fore, there is every likelihood of our
gchieving the targets that we have
fixed for us in the Second Five Year
Plan.

In the First Five Year Plan the total
expenditure, as far as I could see, was
of the order of Rs. 3600 crores. In the
6econd Five Year Plan the expendi-
ture is going to be of the order ‘of
Rs. 6500 crores or Rs. 7000 crores—
poth in the public sector as well as in
the private sector. The totai expen-
diture in the two Plans is to be of the
order of over Rs. 10,000 crores. In-
gpite of the fact that we have com-
pleted  nearly eight years of our
planning, inspite of the fact that we
pave done well during these eight
years, what is the position with re-
gard to foodgraing and unemploy-
ment?

~

So far as foodgrains are concerned,
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monsoonn. We built very big dams,
completed very big river valley pro-
jects which are the admiration of the
world. But they are only big pro-
jects. They are not likely to yield any
significant results in the near future.
It may be that after 15 years they
may yield results. But in those 18
years the country is going %o be in
very great difficulties,

I do not know whether I am right
in my figures, but I feel that if the
amount that we are spending on the
two Plans had been distributed among
the villages each village would have
got about Rs. 1'5 lakhs to Rs. 2 lakhs,
and by constructing small or minor
irrigation works the food problem
would have been by now perfectly
solved. Inspite of the fact that we
have spent 80 much, the food pro-
blem now remains where it was about
eight or ten years ago.

‘With regard to unemployment also
the position is exactly the same as
it was about eight or ten years ago.
There is no prospect of this position
improving in the near future. I have
not seen any waiting or any opinion
expressed by experts in the Planring
Commission or the Ministry promis-
ing to remove unemployment in the
next 20, 30 or even 40 years. This is
the position in which we are.

The question, therefore, is whether
there is any defect in the planning,
in the Plans that we have made. I
am not an expert in this matter, as I
have said before, but I do believe that
the ABC of planning requires that
we must first of all make a survey
of our resources and a survey of our
requirements. The requirements are
bound to outrun the resources, and
for that reason priorities have {0 he
fixed with regard to the requirements.

So far as the monetary resources
are concerned, 1 have no doubt ‘hat
the planners have taken that inwo
asccount. But they do not seem to have
taken intd accoumt the one thing in
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which we are surplus, the one thing
in which we are second in the world.
I mean our manpower. That man-
power has not been taken as an asset
at all. On the contrary it has been
taken as a liability, and it
remains a liability even now.
The big projects that we have under-
taken are to be worked by machines.
A machine generally does the work of
10 or 20 persons and requires only one
man to handle it. We are surplus
in manpower. That manpower is go-
ing to waste. My submission is that
unemployment is not only a misery to
the persons who are unemployed, it
is also & national waste, a national
loss. It has to be used. Sometking
has to be done to see that the em-
ployment potential which we have
got is fully utilised. It may be that
the development or the Plans may
take a longer time to be completed,
but we cannot afford to neglect the
manpower that we have got, the chiet
asset that we have got, the chief anset
in which we are surplus.

My submission is that this matter
has to be considered seriously. Even
the planners seem to have proceeded
in the way in which the western
countries have done. The conditions
prevailing in the western countries
were entirely different from  those
prevailing in our country. There was
no excess of population. The popu-
lation was much less than what it
should have been. The result was
that when industrialisation came about
200 years ago they did not have
enough population. Therefore they
began to use machines. With the
machines they produced goods in ex-
cess of their own needs, and they had
the entire world for their market
where they could dump their sur-
plus produce. Our ppsition is entire-
ly different. Even if we use machines
and produce things, we have no mar-
ket where we can dump them in com-
petition with other industrially ad-
vanced countries. My submission,
therefore, is that there is some dcfect
in the planning, and it is necessary
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that it should be revised takipg into
congideration the problems of food
and unemployment.

With regard to the use of surplus
personnel I have some suggestions.
Building of roads is one of the things
in which we can use our manpower.
Of course, I am not against big indus-
tries. For instance, we have the three
steel plants, We need them. We do
eed them very badly. But they
not take the place of other
things which are necessary for the
development of our economy. Even
some things which can-

small-scale or cottage industry basis.
These small-scale industries and cot-
tage industries can be s0 co-ordinated
with the big industries that they pro-
vide employment to a very large
number of people. This, I submit, is
not being done, somehow or other, and
I would request the hon. Minister to
think over the matter and with the
advice of experts in his Department
change the Plan, if possible.

I do not see why there should not
be any difficulty uabout this, be-
cause it has been said times without
number that our Plans are flexible
If that is so, that is no good reason
why this flexibility should not be
taken advantage of for this purpose.

As I said, one of the things in which
our manpower can be utilised is in
the building of roads. The Nagpur
Plan provided a target of 123,000
metalled roads and 208,000 unsurfaced
or kutcha roads. That target has been
achieved and the Ministry seems to
be complacent on this fact that it
has already reached the target that
was fixed by the Nagpur Plan. But
I should like to know how many mis-
sing bridges are still there. The roads
were built 30 or 40 years ago, but the
missing bridges have not yet been
provided. I cannot say about others,
but I can say about my own con.
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stituency in which a road has been
built from Shahjshanpur tor
Farrughamad 30 years ago or more
and the two missing bidges over
Ganga and Ramganga have not yet
been provided, There is also no
adequate provision for the mainten-
ance of those roads. The result is that
the roads are useless at least for six
months in the year, The development
works that are undertaken across those
rivers or between those rivers remain
unattended to without inspection or
supervision for at least six months in
& year. The Committee of Chief
Engineers which has been formed and
which has submitted its report—that
is at present under consideration by
Government—has suggested that these
missing bridges should be given first
priority.

I do not know if these bridges had
been thought of earlier. First priority
should have been given to them in the
first Five Year Plan or even before
that. If this could not be done in
the first Five Year Plan period and
is not done during the second Five
Year Plan period, my submission 1s
that it should be done at least in the
third Five Year Plan period. Highest
priority should be given not énly to
all the missing bridges over the roads
but also to the particular bridge that
I have referred to.

The next thing to which I should
like to draw the attention of the hon.
Minister is the excise duty that is
being levied on khandsari suger, to-
bacco and ghani oil. A tax on small
industries like these should not be
levied. These are small industries in
which middle-class people are engag-
ed for whom no adequate provision
has been meade during the last’18 or
20 years, These middle-class people
are eking out some kind of existence
by resorting to these small-scale in-
dustries. If excise duty is levied on
these industries, though they are
smau-scale industries, it would mean
that the persons who are engaged on
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concerned, I would not say that there
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that there should be no attempt
raise the duty as is being thought
now.
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Shri Jaganatha Rao (Koraput): Mr.
Deputy-Speaker: Sir, the other day
my hon. friends, Shri Prabhat Kar
and Shri Khadilkar, questioned the
propriety of relying too much on
foreign loans for the implementation
of the Plan. I ask them: What is
wrong in taking foreign assistance?
We inherited a stagnant economy and
we wanted to expand our economy.
We did not have the necessary re-
sources, we had to industrialise the
country to expand our economy and
industrialisation rapidly could be done
only by the installation of basic in-
dustries. So, we had to rely on
foreign collaboration.

Many countries in the West and also
East European countries are interest-
ed in our Plan and the mode in
which we implement it. Ours is the
largest democracy in the world and
we are achieving a task which is im-
possible for other countries to do. It
has attracted the attention of the
whole world. It is not correct to say
or to think that our Plan is in danger.
Those people who say that the Plan
is in danger sound a warning of de-
featism. It is not in the interest of
the country to indulge in such cri-
ticism or loose talk.

We find that the stee] plants will
go into production very soon. The
other day the hon. Home Minister
lighted the open hearth furnace at
Rourkela. In a few days time we will
have steel ingots. In the fleld of in-
dustry we find that there is rapid in-
dustrialisation. We are in a position
not only t expand but also to export
several industrial products, more so
in the fleld of engineering goods. Our
export trade which has received a
setback in recent months due to
various reasons is bound to reachk the
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old figure or exceed the targets that
have been fixed previously. There-
fore it is not correct to say that we
are not able to keep up to the targets
of our Plan. In the fleld of industria-
lisation we are able to keep up to our
targets. We are not taking loans
which we are not in a position to pay.
I the foreign countries realise that
we are not in a position to pay, they
would not naturally advance loans.
The fact that all the countries have
come forward to assist us is a suff-
cient indication that our economy is
very sound and that we are in a posi-
tion to pay up our loans.

Every country which embarked on
industrial development had to take
assistance from foreign countries.
Even the Communist -countries,
Russia had the assistance from
America. America in its early years
of development had the assistance of
European countries. We have not
done anything which is wrong or
which is not natural in the context of
things.

Shri Khadilkar also said that there
is inflation in the country. I respect-
fully disagree with him. What are
the inflationary trends that he could
notice in the country? It is true that
now and then in certain areas of the
country there is a rise in prices but
we also find that prices come down.
Therefore, it is not a question of in-
flation. It is only a question of de-
mand and supply. It may be that
foodgrains are not being sent to areas
where they are needed. But these
setbacks do not really go to show
that there is inflation in the country.
It ig true, however, that while we
are able to keep up to the Plan targets
in the industrial sector in the agri-
cultural sector we have not been able
to achieve the targets, Because of
this our Plan is getting a jolt now
and then.

We find that our planners had
embarked on major irrigation pro-
jects in several parts of the country.
Those projects were really necessary.
But one thing we find irThat these
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projects do not serve the entire coun-
try. They are not able to serve the
needs of the people ali round. Even
in America the major projects took
15 to 20 years for maximum uhlisa-
tion of the irrigation potential. We
are in need of foodgrans. There-
fore we cannot afford to wait for 15
to 20 years to achieve the targets.
What is more mmportant for us today
18 qQuick results. We want medium
and minor irmgation projects which
will give water to the cultivator at
the time of need.

H we take the major projects, as
I said the other day on another
occasion, we find that if the command-
ing area 1s four lakh acres of land
the water does not reach the land
more than two lakh acres in extent
for various reasons. There are no
intermediate reservoirs and the land
at the tail end of the channel does
not get the same quantity of water
as the land situated at the source
gets. Also, there are no feeder chan-
nels constructed At the same time,
when people want water they do not
got it The levy of betterment tax also,
even before there 13 betterment in
production, 1s acting as a disincen-
tive But these are matters which
can be gone into by the Governments
and I am sure that the Governments
also are looking into this problem.

Recently, the Congress at Nagpur
has passed a resolution regarding the
agricultural pattern of the country
This pattern envisages the establish-
ment of service co-operatives in the
first instance and co-operative farm-
ing after three years or so. Certainly,
this wvall go & long way in relieving
the agricultural difficulties of the
country, but I do not mean to suggest
that in three years’ time we will be
able to achieve surplus in foodgrains.
The import of foodgrmns, however,
will necessarily be reduced to a great
extent. In that way we will certain-
ly be in a better position.

Now, what were the resources of
the Plan? When we examine the
Plan outlay, we find that 44 per
cent of the Plan is financed by
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foreign loans, about 81 per cent by
deficit financing and the rest by in-
ternal resources, ‘Taxation measures,
of course, offer a good source of in-
come. Then come small savings In
respect of small savings, during the
First Five Year Plan we exceeded the
target. The target fixed m the First
Five Year Plan was about Rs. 225
crores and about Rs. 240 crores were
realised. In the Second Five Year
Plan the target fixed was Rs 500
crores but we find that we could
achieve only 65 per cent of the Plan
target In the year 1956-57 we find
that about Rs 616 crores were re-
alised under this scheme In 1957-58
it was only Rs 70'75 crores. In
1958-59 1t would be roughly Rs 63
crores or Rs 64 crores. So, we have
to mobilise the small savings scheme
and we have to intensify our effort.
1 have just a few suggestions to make
in connection with the small savings
scheme

There are several agencies that
operate for the collection of smalil
savings First we have got the Cen-
tral Government staff, then the State
Governments’ staff and then the non-
official orgamisations. There 1s no co-
ordination between these three orga-
nisations, rather on the other hand
there 1s a sort of conflict, more so 1n
the rural areas where small savings
are very poor for various reasons. We
have not got the institutional orgam-
sations, such as, banks and post offices,
who will cater to thus. That has to
be looked into. Then, I would
suggest that there should be some
propaganda and a mobile van should
be organised at the time of harvest
when the agriculturists have money.
At that time if these people go, they
would certainly be able to realise a
considerable amount from these cui-
tivators. I would also suggest that
smaller savings should be made com-
pulsory in that all Government ser-
vants and also employees 1n the
private sector should be made to con-
tribute some portion of their salary
towards small savings. Again, I
would also say that they should not
impose limits on small savings. Now
it is Rs. 30,000. Why should a hmit
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be imposed? If a man has the capa-
city and wants to deposit more, may-
be some lakhs, he should be allowed
to do so. It does not cease to be
small. It is a saving. The effort may
be small but the amount recovered
would be great. You may reduce the
rate of interest after a certain amount
You give him the necessary exemp-
tion under the taxation laws. You
require the money The State does
not stand to lose. I would respect-
fully submut that thig suggestion of
mine may be considered

The Minister of Revenue and Civil
Expenditare (Dr B. Gopala Reddl):
Income-tax exemption?

Shri Jaganatha Rao: Income-tax
exemption; wealth tax. You will get
the money After a certain ceiling,
you may reduce the rate of interest
When you are not able to collect by
taxation measures, certainly this 1s a
very convenient mode for the Gov-
ernment to collect whatever money
you require You may take away all
the gold and silver and give them
bonds If you give them bonds, you
will get all the hoarded wealth You
can promise them mterest You may
be paying a little by way of interest.
But, you will be having all the gold

1 would also suggest that the Gov-
ernment should consider the feasibi-
hty of having a Corporation for mobi.-
hsing small savings on the lnes of
the Life Insurance Corporation A
Corporation can be floated which wall
take over the duty of collecting small
savings. Unless government take
some vigorous and intensive steps, the
traditional methods which the Gov-
emnment are employing will not yield
good results. Government have to
suriously consider how best to imple-
ment the small savings scheme We
have to mobilise the efforts. Other-
wise, internal resources are not suffi-
cient to meet the requirements of the
Plan. We also hear that the Third
P'an is going to be bigger than the
second, as it should be.
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Shri Prabhat XKar questioned the
propriety of amending the Tax laws
every year. He gaid that every
Finance Minister who comes, changes
the tax pattern according to his
whims and prejudices. As far ag we
know, the present Finance Minister
nas no whums or prejudices, has no
fikes or dislikes. The country may
not acknowledge him as a financial
wizard. He may not pose himself as
2 financial expert ag some people in
position may do. But, I am sure, the
whole House will agree that he is
equal to the task and he has set him-
self in right earnest. I think the
country can feel assured that his
efforts will lead to the successful
ymplementation of the Plan. The tax
jaws are amended every year because,
under the Finance Act, the rates are
gevised. Even in England, the Finan-
ce Act fixes the rates every year For
instance, I may take up the Wealth
tax Shri1  Prabhat Kar and Shn
Khadilkar were members of the
Select Committee I was one of them
There was strong opposition in the
Select Committee about imposing the
wealth tax on companies But, the
Government would not yield After
the working of the Act, it has come
to the notice of the Government that
certamnly this is not worth 1t It 1s
put correct that Government should
come forward with an amendment
What 1s wrong with 1t? Fuscal en-
actments cannot be as rigid as any
other laws of the country relating to
property or persons.

I would hke to say this 1 appre-
ciate the principle of grossing up of
dividends It is a very bloodless op-
eration carried on by the Finance
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Shri Harish Chandra Mathur, spoke
about the need for introducing seo. LT Sen A gww aff @«

pomy in the civil expenditure, I fully Y ¥ o Jerd 7T 9, st
S hese proects aleo much ceonommy  r o wuat &3 e el
projects a) economy .

can be effectad. Every year, there W#mm‘&ﬁm
should be an evaluation of the pro- N gy wafet & o N @@
jects. For instance take the steel t’"‘ﬁ'

plants. 1 do not attribute any mals

fides to any officer or anybody. If

every year, evaluation is done, we will

know where the project stands and uferdem g s fear § s

it there is any shortfall or bottle-neck, mwmm%t@m*
i be checked up. You have said - y .
in ‘your speech that the country fs  TY TgaTQrdreem ww ot 1 cr
suffering from a crisis of develop- i“wﬁiﬂmwf;i
ment and a crisis of resources. I would

add one more crisis. The country is mmtﬁnﬁmﬁnmtn
suffering from crisis of character. WY g W wewr-weey do fror
Peaple in charge of public moneys do mt’ g‘!ﬁ!ﬁ'ﬂ‘(ﬁﬁﬁm

Zﬁ&i’m‘i‘.‘nﬁ;‘;ﬁkﬁ g, Wi ow o v f frew 8 e @

them, the result of it being that the  wT¥ ¥ @ wEd § 1 FEQ A
country stands to lose. o% ovwfa € fr W fegem
1 would take th's opportunity - of % gTeT ¥ o ¥ W vt fadel

congratulating the Flnance Minister T ¥ e F i wEear
on the way in which he has presented

the De- wgeer & vy § gy ovur fawar §

mands g e & Wy ok TN Y R
o e o o wer Ot § Fe Rl

doxow oy (fedemne) - et & O & AN AN sogw ww

TSN RN, a9 @ W fis qwr e Ry A & o ff fover qram
daeg o e © WY 9T oven & fadwr so g § fs afe gt
dfwad & &, W ot &, ow o e § R s afriwr g & e
Livdmiware ol fe Gy wd ok fger
fxe g & o o P ey T aft et Wr 1+ rufed gl s adar
§ 3¢ & sifirgt ol Arowedt § 0 fi gw dvaen F g 3y wfwwrd ofc
A Nt T F fewx wWrstfaw ¥ w@ s $r o@
W g frare w1 ¥ wfig fs T AR FE U § T
qfg sty waw wft @ o, W Towt fawre f I, Tt TAM {8
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[s ® 7 wx Fry)

% T4 & garer §f W1 ) gAR 7w
# forg ooy & (ot Wt §, sw F 1y
T Y war? & wx g safw W w0
froard | @R oE TR MG AT A
ag & fe 2w & qoft & formfor & femwedy,
¢ vgd i ot 3 @ <@ g
30 & fod fggeam # s § 7@
Fwgr wrr ¢ fr g Qur G § a9
faRy Hife ¥ foclt 7 @ R & dfe
# wowar g 5 Qu1 73 7 wF T o
fdw HAifa ax € ur o1 f ot §,
amw AR ¥ v fade & savmfe fgg-
ww & Jumafedt & s W FQ@
g fegem & aor & wmfe @,
w1 3 w9 T S ¥ IO O wwwAa
wigd § 1| afx fadw &1 Twar g
w7 97 fggemm wd, o fggemm
*Y gowTe Y @y fadeh soe< & oo
fat Wiz foe 3% fggear #t g
qafas dveT 4 §f SR A § Fuwar
g fr oz oxd gar Qv oy 1 e o
fadelt cuvefamy st gwrt fegam
¥ vernfadt & &g fas &7 sOnr
FoTt A qgufa & ot §, R woa-
W w1 AW ey v @, @ g
fadw fifa qx w1 wTww w9 &
wTainT Y § Q8 o e g

&1 g q%, 000 TYUT AT ¥ AT
u® syfeq w7 w7 fRer o & 1 gw
& I9Tg Wi A S R 0w g
a1 W & T W ¥ o% afeg
w1 2 @F | afE g QP Iun A
TR Fagfafmaer i w
wwar § fs oF% g ar Wi § T
A & 1T g9 T Safe w o T ey
gft ag faar od &t 39 %1 afenw o
g fie argt wrT 23,000 FTAT W WX
% wiesr 8 s feay o § Wt
TP YWY I THw
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wrfirr WY vy Porer @iy 1 Yo ¥ firewy
€ el dwrd o wwew Ay g T
o QY At § Wi o SO & Wi
N wifer oy @ o fodat &
aft ofy et s o sfzATear
gt & ¥ wew g Wl | & oy
wren ¢ e g o 3T @ ot fe ag
aed § 1 e g ww it A @iz
TF W AR g e
! sgrfm W@ § W Sanr T as
& v wifgd 1 gF wie o
s woaT fed | gy o 2 IOt
NP EN T TERNTGY
wgr I § 6 oy 4 o I W -
AT AR T v A g @A ¢
for eardt & 2 oW 9T e AT
¢ forg 3 uw 717 oy 1@ ¥ wREAY
07 ®1 v ey anar § 1 ¥W IOwW
¥ 7 s wfee & Qoo A
T § | W g I R AT AR §
faar Ta A & 2R/ gu fe W award
FHRIT T dIMLIawT G W
FarT #1 gafed o w W g, § Oy
famer o2t & wgen wgen §, 5 fgg-
WA E Ay (infadc g oy ¢
9 WEATY IGRY Y AT ¥ femy @
afrsT AR s e g wm &
fag wfiz &4 e & aroht
AR | TR AT AT I EH
TERAT I @R AT AN ST Al &
Iar w7 it qaw § )

15 hrs.

vy ag o g & - g ot o
9 Exw o Q) § 3 e arc & wwan
afer g %) o tum o s WY 2
I g & o § wg o g
Wravrdswm v Nevws
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T qrtvony aff & oW aw o a2

et Y ey ot

, et ag gzar & fe o doen
T fgrgeama oY sy WY ww feend
€ wifoa & 7= § 1w vy @
frd od a1 @ ¢ ol ad-xR v oA
¥t g 3 § e gl deTdy
wrermagirf st gfrd N
Yofcrag ¢ i o aw gl
WOPIX @12 UL A A% Adr Y
WX Jx % ag gAT e A v
¢ 78 WY, aw g fafw g fa
¥y Fa2aly & vl & gy Qo Ao
afF & wwdr

ovr Fg1 A § fe gar fasy 54
T i T arn s @ gEEE
T W W g A & fad ag
& AT 77§ qwd ge ) Sfew &
fagza o€ s oq felt o0 & &
3 M A 93 I A g @@
st #%3 § fw 78 =0 & fad vy
aft € TR, IT W & A W v vy
1 WIS WY ATHTC R S T v Al
ffr 87 &F F Y G § wwe g
qRa AN wIgI s &
ey I wFR A adrar ag g 6
g Ty @ xr amh, e we
ey & ey 421 € wdedy

fea Ian (et et
forgr ): o Sare frfordr

<t wrn R g A TAR

T afen oY sfer off ag g it §
wg @ vt Rl Aol ¥
fag fewre & g0fY 1 gw am A

vyt i &% & ff o, ¥y w& S v
Yef A yem g, oF @ w
faare won g s ot IX fow o
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¥ wd w1 F o fawy F cumy Ay
WAT AT WA AT 9 qRT ;Y &
R & W Y g% FaEen 2w A
§ 1 @R frar fan frw o eame
Y W AT R T TR LI
foer + 7 wedy o g W F A
srgaT § B ot ag ¥ v oo
#ar w1 o ahawr s Wfge
W 3t & arq-ary §6 w1 A -
wro won wifge 0 WY fiF § oy
fE gt Wl o w2 9o ¥ wafwa
& 1 xTE TaEy w3 wifew o
afer T F AR M wT &)
o 21 ¢ fo oxfaeT w3t 3 ol
fo a-2dt st 1 9% 5 omew
TR et W afdea s
TERE &Y, I A ' Q2 qrEe
MIW A @A AT 1w
Arg dray forr w7 @9ty sg g
1 mIAANNE ) gF 78
s mgaiamiawwd e
AR AN FTAT RN | g T ¢ s
I =afwra) ¥ ox 33 § foro o fa
Fd qit &  ffr A felt g |
o feee & arft § | & Jamgw
¥ @ gon g O e avg @ fe)
7% 9% *1w fed 17 § o fom e g
A AT ey
TEX Soo TIGT MFAR ATATE iy
4t IAEY 74T 9T FGH FA & AX 07
FNT war A fem o @y gy
Wag¥ai@ WG &
& ag @ o fe A & oy
Heqa wefear § s fem ag ¥
foay s

AR R SR
qrwar F gOR W aEwr Tl W G
) wdwrwig? Aamfewe
¥ vy e o it o & fars
R <&@ wx qww § w6 oo
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g i 2 & o a war
fermwrrrere ) R W Ay
¢ fis orrar & soer & At fagwrw T
wIEwr g T ot &1 wOeR
wft Ay wag e oot §
fis form & Fafigrr ol ®Y sy g
-y e Y I ¥ wramr aff
g 31 & up Frdey wé fe
™ W2 ot et ot gy W €,
I O WTEr agrgar S Wi & O
AT FETAATHE | qTw T Y gry ?
feam ¥ fag frrm gy fe Torgrd ?
wit B Tenk Formdl W waw
oY IR WA e e, feaml o
T A AT | Y - wifex fewm
fem e femr o § 7 g
¥ wur &t &0 W oy o
fegem &Y avwe WX W wowrd
& W 9 YW T 49 77 ¥ AT,
I YA T Wy WOy v 2w Ny
o T N g v & fag o
Waewdd? W
et § s frar § s & fomr @
o fow o gat & & wewde
foqr orar &, I a@ feamr & o
wn-dw fom o afer oy
woEd w1 iR
wieT & v wgd § fo e WY
R FA GTHAN G AL, W
gt fasar s gy, &fier ow & e
#r ag vy & fr fwly Tortfos anef
® yx e A geit fe ag s
WA HT TR | W GO § A
figrrer i, wiifis T WY oy oY fasarr
uff 8, 3¢ w7 g7 Wit N Fos i
ar e sk 7R ¥, wd o & fgrgermr
s xrmr wed 81 F oy e WO
wrgaT § fiv wrw dwe wY gUeT ¥ fay
wix Fwrer syt & fav ag avh of
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war § fr feenr & fxer o fone &
7% fawre &ar fr arg fis wowre
ot ax Nt o ol ow ¥ fog
) o feafs g § fs o 3

Nt ol § I W
¥ STy 9T vt ¥ awd § dfew ow
fRERT ®T WETE UTHY, &Y 9W &Y N
¥ faq o gang 9% firgr oy oW
v ¥ar R & ? ww e
wrew gl fefram¥gwam oy
oY Wl ayw fier arown, ww
fif 90 & gy aet § {ofrafirdl & oy,
o, & ;. Bradt oy feqromar &) g
avar g T Fore e &Y g aww
xar wigd €, Fora Qe o fogamm
¥ e ¥ figay & forg wow woren Wit
¢ W & w8 wme W ey
geafaw of, oY 37 & ® feqr o
£ IJuwit A qrifay gz w W o
g€ "IY, "I JGRY § §T #T /A
arg |

gt a% T Wk e @
@7t g w33 w1 W §, T Wy
A A fiferr T wgt §, W W
g7 v §, dfer e ol
e Y dferr s Wi T Y av
W st oY fargw Wy 2, W
faAY F——ria) § A wrt § faerer
&1 B ? gw areg 9 F ol fawnrw
gar i o 1 @ AT fs Pt @
qew fear o @ &1 wwfag oy
wrewaw § fe wver § Ot ¥ fag oy
wt W fearamy fe O% g AT
¥ wfer wrrel s daw off o
ws WY xyg wgr wmor §, Y wgr awm €
fig ST X wRTIAR AT, AX ¥ v
et & wwwen f B gl acelt
# fr BN ¥ srvel wyr W ol ot
® o wwd §, oo wr & wor g oty
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werr ot o i O AT W AT
wavey feft Y wrredt aff gt | W
ag ey wraw & o fr §, o o ity
qr @ifer wnmw w@ W T & o
it &1

dnr fi & 3 sooft gy, e ey
frrer & a3 a¥ wHad W I e
W ¥ fag Ag A ¢ w1 feg g 8,
afiexr o HY & goardy ¢, *W A
o dv §, W I W q@A™ e §,
Mrmeraw fegram | eirawy
rrdw fenddz srgawr § 0 9w
¥ g garty & foag v 9 w1
gfewr ff § 1 I & fag qwrdy 3 o
T Ffog g & wh i A
O ST THTH SR Y § Wi I W
e ) fem wer § 1 *fer W
fram o &t 7§ o @ W @,
& 9 & faw 39w e & a1 w3
faraardt Aarfaahfryw
T FT IR g § e v fry @
wWE WY agw WA & fag s fel W
e F§ ax fer mr 80 Y
feqromam 1 WY f fer o § 7
T %7 W T i §, W § A
v ufafrnd ok Qe R3g 7 W
w wrw wfafwr ag of § e fafem
ward ¥ W7 ¥ qar o ar ot § W
aw wa, iy, fewm, s & fag
ey & e
serfrur yemwam W § e
™ R wredr Y fewnl, sfsae
o aweftal ot 3 ol 37 B W
ot wifer w3 1 R W § fis s
s ¥ ¥ o ag W @ ow@ N
afew mr srar ot g

¥ witew & qyt g & qy wEm
ot fiF 3xe WY ATl R R Wl
vl wiwfal N wr owfy
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werar & wrd  wfy gere faer aoft
e } s fE g aw ag wlt
fid A ) e aragd
fis fei & oot 3 a8 O wfge
fr | feggem fr s By S &
sir sl wifgg Ff s ag <& fawy
¥ ot w3, Afet recww T Y af g,
at #¥ § ford g, ww aT faw @Y
¥ wafe ggmar & aelt .fge
W gEr P @ fr 3w ax faa g
g ¥, gfrest frare g v g, wiran-
g% faare @ vy §, v fs
e o & par &1 A iy
s T af 8y
T g oy § 5 g Y & Ty
frad # wifow 51w g it
& oW AN A O, O woag W
warag feafa Qv &Y amwft s g X
TR wafor wgraar 3@ andt, a1 AR
T g A By 533, e o
T W 7 T I N gEd o
et st 1 Ao T ag § G
fow ag o Y & T W wH WY
s TORE T YT W
Tar vt A fear ar @ 8, frer @
QIS AW FH & F T 199
tTmEn TR IR IR fag
fggeam ¥ avwre aTw ol & fadee
§ 1 s afe @ AT 9w @
21 W aw JERT | W W
Nfow W & anfr §, o aw
¥ )T iy ¥ T R W@
wfew sot wfgg, fow & @ &
Lk ok o €

o i oF Wi fragw sk &
wRwEn | wagdfe woger
& svpafadt & fag o 37 # e
W §, teferm fmm wRew WR
Ofwie sRwT wrw fear §, ot
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o } o 2w & I amfosy & forg which, in our present context, has to

be handled not delicately but also

#r ¥ ¥ o yo swwver wohr vy, wlthlomeimlz.!}lydnnmdl’eou:nn.

fam v e fnbe won #, 9 @
&7 TJNRA 6T ¥ A WA s
TR Ty AR § 1 3w & fag
aet | 9T & 3 ey s
aifgy, fow & @ 7=} &1 IQEA WO
W w4 § 39 913 ¥ W q,
frmdawmfmrgrasr g &
g e fggem @ woere A9l
Qu-3FRT QAT & T § 97 g7 TR
¥ wifeer w2 s 99 @ g Tt
w7 WX 37 A T w9 wEhe
A ¥ w2 W) o ear Ty T N
Afew w1 78 3@ e et w1 a7
o feedlt ¥ @ 1 qwm W 39
ufrere &, feer qaa ®t i 79
ufere ! w7 aX T #, N 5y
uf e ¢ g R 3= 8 o wfwwc g
o 7 gfa § v ard o1 Ay
e dfaw & 99, a7 w4 W
feeelt & 99 o may, fa=Y, W
tafRr A T T 1 Iw aw
FEET &Y IT N T G, IX TH
fmIA-faE e —ad w0,
aw aw ara & ¥ gy ofonw, g dady
S, sy wr @ faw a7 A%
Ay fram Qe & wmm
@ g 5 @@ avadfa dren
TR T TER &7 qX Ay 97 fawre fmy
AT |

Shri Oxa (Zalawad): As the report

affecting the country as a whole. We
also know that it is exclusively in
of our banking and currency
and as such, I would say
that it handles a very important and
vital apparstus, It is an apperatus

Now, let us see what the perfor-
mance of this Ministry during the past
year has been, so far as the banking
and currency system is concerned. We
know that the monetary system has to
play a sort of dual role. Not only
have we to keep up the stability of
the money mternally and speaking
from the external point of view, have
we to keep up the reputafion of our
rupee, but it has also to play a sort
of dynamic role.

Talking about the reputation of our
rupee, it is really gratifying to note
that on the whole the money is be-
having well in this country. Internal-
1y, there is a lot of confidence in our
currency; speaking internationally
also, the rupee has been able to keep
up its reputation.

When I say that stability has to be
maintained. I do not take this too far.
particularly in the present context of
our currency operations. For, after
all, in a progressive economy. and
varticularly when we have undertaken
such huge plans putting a heavv
emphasis on heavy industriahsation of
this country, there 1s bound to be in-
flation And I refuse to be preoccupsed
with any notion of inflation having net
in. The only care that we have w
take is that these inflationary ten-
dencies are not such as would over-
power the whole economic svstem One
does not mund this creeping in of the
inflationary tendency; after all
1t gives a spirit to the economic acti~
vity, as we have seen in the other
countries also, and therefore, we
should not make a fad of inflation,
particularly when we are planning on
such a huge scale.

As 1 said, the monetary system has
also to play another role, and I said
that it was a dynamic role. let us
see whether during the past year
this system has played a dynamic
role. What are the agencies through
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which this system is playing that role?
We know, as the report tells us, that
there are 50 many institutions through
which we want to stimulate economic
and social progress in this country.
We want to exert a sort of powerful
influence not only on production, trade
and consumption but also on distribu-
tion of wealth through our monetary
system.

Ag the report tells us, so many agen-
cies are engaged in this task. I
would not take the time of the House
by narrating what is contained in the
report. But, on the whole, it does
create a feeling of satisfaction that all
these agencies are playing a very
useful role in the promotion of our
economy, though, of course, I have to
say a word or two in connection with
certain agencies.

Take, for example, the case of the
Reserve Bank. The Reserve Bank ic
also entrusted with the task of pro-
viding finances to the co-operative
apex banks of the various States. I
had an opportunity to bring this
matter up before the consultative com-
mittee attached to this Ministry.
Since we have been putting more and
more emphasis on co-operative move-
ment in this country, both on service
societies and also on joint farming
societies, I think we have got to adopt
a very bold policy in connection with
co-operative finances. If we look at
the figures, we find that it is not a
happy performance, so far as the
finances that we give to this co-ope-
rative movement are concerned. On
the contrary, we are falling short of
the targets that we had placed before
ourselves. We see that in 1957-88,
hardly a total credit of Rs. 48 crores
was sanctioned; though, of course, the
drawings were to the tume of Rs. 61
crores, yet, they fall short of the per-
formance that was expected. Parti-
cularly 1T would like to draw the
attention of the Ministry to the
medium-tersn loans for agricultural
purposes provided by the Bank. It is
only Rs. 2'8 crores. I think all Mem-
bers who bave spoken on the Food
and Agriculture Ministry and even
today have drawn the attention of

for Grants 12130
this House to the problem of stepping
up food production. How are we
going to do it? Are we going to do
it simply by providing short-term
finances to the co-operative societies?
1 am afraid not, because these finan-
ces will be frittered away, or might
be used only for seasonal matters.
What is required in my humble opi-
nion is long-term arrangement,
medium-term also, for improving the
quality of the land and providing
agriculturists with money for putting
up barns here and there, machines for
lift irrigation and allied purposes.
So. I think we should seriously con-
sider how we can utilise this money
so that the land may be improved
and production may go up. Unless
we provide adequate finances to these
co-operative societies, I do not think
we will be able to improve the
character of our land and the soil;
we will not be able even
to conserve it against erosion
that is taking place, and there-
fore 1 would urge the Ministry to pay
utmost attention to this aspect of co-
operative finance.

There is also one other agency, the
Refinance Corporation. 1 agree that
it has only recently been born. Even
then, its performance is, to my mind,
very poor, and I do not think we
should be under any sense of com-
placency. With your permission, I
will read only one line:

“The Corporation has sanction-
ed upto the end of November,
1958, a sum of Rs. 1'78 crores as
loars to participating member-
banks, but no amount has been
disbursed.”

1 think we are not creating bodies
simply to keep them on paper. If
these agencies have to play an effec-
tive role in our economy, they have

got to bhe bold and very dynamic
also.
1 was reading the speech of the

Chairman of the Reserve Bank. Shri
H. V. R. Iengar, and I must confess
thet I was a bit disappointed. He
listed sn many causes for our low
performance. but one of them was
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that the private sector had already
invested enough and therefore it was
not posrible to push up the invest-
ment. Rut the real difficulty seems
to be, as in many other cases, about
foreign exchange. I think negotia-
tions are alreadv afoot with the In-
ternational Finance Corporation and
the Commonwealth Finance Develop-
ment Corporation. Let us hope that
adequate finances will be supplied to
this Refinance Corporation which, to
my mind. has to play a very impor-
tant role in the development of in-
dustries, particularly medium-sized
industries, in this country. No
finances should be lacking for this
purpose, and I hope adequate atten-
tion will be paid to this aspect of the
problem.

So, also about the Industrial Credit
snd Investment Corporation. There
also, I have read the speech of the
Chairman, and we have also looked
at its performance. Finances are
scarce, and I hope Government will
take adequate steps to see that out
of the P.L. 480 funds that are at the
disposal of the State Bank, adequate
funds are made available to this very
useful corporation to promote indus-
tries. There also a credit line has to
be developed in consultation with
foreign agencies to give them some
foreign exchange, because the 10 mil-
lion dollar loan that was given has
been exhausted, and I think it is
necessary, in consultation with the
International Bank for Reconstric-
tion and Development, t0 see that
this agency also does not languish.
and that its activities are according to
what we expect of it.

We know that concern has been
shown here gbout our foreign resour-
ces and our position so far as foreign
exchange is concerned. It is good, as
the Report points out, that attempts
are being made a favourable climate
for attracting foreign investment. It
says:

“To create a favourable climate
for foreign investment in India,
the possibility of concluding

APRIL 18, 1900
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agreemments for avoldance of
double taxation ‘'was discussed
with representatives of other
Governments.”

I am very happy to learn that attempts
sre made and such agreements have
been successfully concluded with
various Governments. Let us hope
that the other countries will also tall
in line, because, after all, I am afraid
unilateral action so far as foreign loan
is concerned, will perhaps have some
disincentive effect on investment, and
therefore it is good that we are trying
to have as many bilateral agreements
ag possible.

While on the question of foreign
investment, I may say that in 1948
foreign investment in India was
Rs, 288 crores, out of which Rs. 210
crores were from the UK. In 1965
we know that Rs. 480 crores was the
total investment of foreign capital
here, out of which Rs. 391.89 crores
is from UK. At present we find
that we badly need foreign invest-
ment. And we read m reports that
it will be very difficult to get the
same amount of foreign help as we
have been getting till now. 1 was
deeply concerned to read an article
in the Economist of London, and if
time permits I will come to that, but
to my mind the solution is to attract
foreign investment to the extent
possible.

We know to-day that the interna-
tional money market is a sort of sellers’
market. So many countries are
eager to attract foreign capital to their
countries. We find that in the last 10
or 12 years private investment capi-
tal from the USA hasg gone to thc tune
of Ry, 4400 crores. Out of this
Canada alone has taken up 40 per
cent, Latin America 30 per cent,
Western Europe 18 per cent, and Asia,
in which India is also included, has
been to attract only 15 per cent
When we need this capita]l so badly,
nther more fortunate countrien have
been able to attract more money, and
it is really sad that we have not been
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able to attract private capital to the
extent that we should.

In this connection I may say that
sometimes I find there 1z a sort of re-
sentment against foreygn private
capital coming to India To my mund
this is a sort of hangover of the colo-
nis] rule, a sort of infemonty com-
plex. Why should we feel shy of
attracting foreign investment to this
country? After all, we are a sove-
veign nation, we have got all the
powers, and 1t will be on our own
terms and conditions There 18 no
reason why we should fight shy of
attracting foreign capital to the ex-
tent we can

Within the short time at my dis-
posal, I only want to congratulate the
Ministry for a very good nnovation
that it hag made I am afraid the
attention of Members has not been
drawn to it till now On page 18 of
the Report we find that the Ministry
has given powers to the vanous admi-
nistrative Ministries to spend to the
tune of Rs 50 lakhs without taking
any sanction from the Finance Mins-
try I think this 18 the time when we
want to get things going After all,
as I said on another occasion, 1n a
fast developing economy, sins of oms-
sion should be considered more grave
than sins of commussion If we mt
with folded hands, 1 am sure we will
not commit any errors, but that 1s
not the way to look at things 1If we
want to develop the country, we have
to grapple with problems There 1s
a lot of impatience about the removal
of poverty and squalor, and we have
got to go ahead as rapidly as possi-
ble. Does not matter if we commt
an error here or there. Therefore,
this relaxation of the Finance Minis-
try’s grip over the other Ministries is

CHAITRA 128, 1881 (S4KA)

Committee on
Private Members’
Bills and
Resolutions

Mr. Deputy-Speaker: At 330 we

have to take up non-oficial busi-
ness.
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8hry Oza: With these words I con-
clude since Private Members’ Bus-
ness has to be taken up

ot wiew (faqzrmar) :  Soreqm
RER, Wit wwa & wro wrgAw fafredy
W ferrrw o7 w1 ) P § o I9N
o fr arg D e AT =i @r
™ faufed & wod g0 N N o
feat au% faq @ad WP wow
A § W aM ft 99 § wrae
fafreer wgr & ff e T
% g

ITEIN RQXT : AT wrA
gTE7 q7@T w§ |

1531 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Fonrty-szconp Rerorr

Sardar A, 8. Saigal (Janjgir). I beg
to move*

“That this House agrees with the
Forty-second Report of the Com-
mittee on Private Members’' Bills
and Resolutions presented to the
House on the 16th April 1959”

hﬂr. Deputy-Speaker: The question

the Forty-second Report of the
Commuttee on Private Members’
Bills and Resolutions presented to
the House on the 16th April 1858"

The motion was adopted
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INDIAN PENAL CODE (AMEND-
MENT) BILL®* (Insertion of new
section 388A)

Mr. Deputy-Speaker: Shri Bal-
krishna Wasnik is absent. Shri X N.
Pandey.

Skri K. N. Pandey (Hata): I beg to
move for leave to introduce a Bill
further to amend the Indian Penal
Code, 1880.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860",

The motion was adopted.

Shri K. N Pandey: I introduce the
Bill.

ALL INDIA DOMESTIC SERVANTS
BILL*

Shrl Balmiki (Bulandshahr-Reserv-
ed-Sch. Castes): I beg to move for
leave to introduce a Bill to provide for
the registration of domestic servants
and to regulate their hours of work,
payment of wages, leave and holidays.

Mr. Deputy-Speaker: The gquestion

is:

“That leave be granted to intro-
duce a Bill to provide for the re-
gistration of domestic servants
and to regulate their hours of
work, payment of wages, leave
and holidays”.

The motion was adopted.

Shri Balmiki: I introduce the Bill

[ou—— i b et e oo o

18.4.1959.

APRIL 18, 1959
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15.33 hrs,

ARBITRATION (AMENDMENT)
BILL (Amendment of section 2 and
389 and insertion of new Chapter
IVA)—contd.

Mr. Deputy-Speaker: The House
will resume further consideration of
the following motion moved by Shri
Raghunath 8Singh on the 3rd April
1959:

“That the Bill further to amend
the Arbitration Act, 1940, be
taken into consideration”.

Out of 1§ hours allotted to the dis-
cussion of the Bill, one minute has
already been taken on 3rd April 1939,
and 1 hour and 29 minutes now
remain

8hri Raghunath Singh may now
continue his speech.

Shri Raghunath Singh (Varanasi):
My amendment 13 a very small one.
1 want to say a few words about the
history of the Arbitration Act. The
law of arbitration in India is sub-
stantially contained in two enaetmen's,
first, the Arbitration Act (IX of 1888)
which was based on the English Arbi-
tration Act. This was applicable to
the Presidency towns only and to
such parts of India where it could be
extended The scope of the Act was
confined to arbitration by agreement
without the intervention of the court
The second enactment on this point is
the Civil Procedure Code The second
schedule of the Civil Procedure Code
deals with arbitration outside the
operation and scope of the Act of
1899 It relates, for the most part, to
arbitration in suit, but also makes a
very brief reference to arbitration
being possible also without interven-
tion of the court.

In 1928, the Civil Justice Committee
recommended some smendments and
change in the law. The English law
was amended in 1834 by the Psrla-
ment. In 1938, the Central Govern-
ment placed an officer on special duty

*Published in the Gazette of India Extraordinary, Part II-Section 3, dated
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0 examine the question of the amend-
ment of the Arbitration Act as passed
by the English Parliament.

So the present Arbitration Act (X
of 1940) is the result of three enact-
ments—the existing law, English law
and the recommendations of the Civil
Justice Committee appointed by the
Central Government. The icheme of
the present Act is contained in
Chapters II, III and IV. Chapter 1Y
deals with arbitration without inter-
vention of the court, that is, sections 3
to 19. Chapter III deals with arbi-
tration with the intervention of the
courts where there is no suit pending,
that is, section 20. Chapter IV deals
with arbitration in suit, that s,
sections 21—-23, Chapter VI deals with
eppeals and orders, that is, section 38.
‘The present Arbitration Act lays down
provisions for supervision of the court
at every stage from the time the

parties enter into an agreement to-

refer the case of arbitration up to
the stage of the order or decree. The
arbitrator was empowered to refer the
matter for the opinion of the court
under section I3.

Now, as I said, my amendment is
very short. There are a number of
vakils, advocates or legal experts in
the country. In the civil courts,
whether they may be sub-judges or
munsifs, they are also lawyers. They
are recruited from the lawyrr class
Their education and the edw.ation of
the lawyer; are practically the same.
I have not brought this amendment to
give some work to the unemployed
lawyers; 1 have brought it In order

Arbitration CHAITRA 28, 1881 (§AKA)

(Amendment)
‘Bill
Shri Raghunath Singh: No, no, with
fee. As they have been working in
this line for 10, 13 and 20 years, they
can meet out justice. They can de-
cide cases according to the law.

12738"

But there are apprehensions in the
mnd of the parties who agree to
arbitration as well as of the arbitra-
tor. The apprehension in the mind of
the parties agreeing to arbitration is
that there cannot be good justice,
Therefore, I have put down in my
amendment very clearly that any
order or judgment of the arbitartor
will be appealable. Moreover, section
39 is also there,

The second apprehension, that s,
apprehension in the mind of the abri-
{rator, may be that if he does some-
thing, there may be a case of defama-

ment a provision to the effect that if
an arbitrator is appointed, it should
not be open to the parties or anybody
else to sue him for defamation,

Therefore, to make the law easy and
judgment also easy for litigants, I
have brought forward this amend-
ment. If my amendment is accepted,
it will provide for speedy disposal of
cases and relieve persons from the
courts’ delay. At present, cases are
pending for 3, 4, 6 and 8 years. But
if the cases are referred to the arbi-
trator, he will try to do justice
quickly.

Thirdly, in my amendment, we are
not disturbing any scheme of the Act.
Only, it it is accepted, justice will be
speedy,

My smendment simply relates to
section 25A(i). That section deals
with arbitration by agreement for
deciding matters without the interven.
tion of the court. Section 25A(il)
deals with pending suits or appeals
where the parties agree to refer the
matter to arbitration under section 21
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of the Arhitra ion Act. a
suit or appeal 15 pending then the
parties are entitled to refer them also
to arbitration.

Under section 28A(iii), the court
may sppoint a sole or more arbitra-
tors. In this scheme I have provided
that the arbi‘rators can be two or
three or one as the parties like.

Sectior. 25B provides that CP.C.
should be applicable. If a lawyer is
appointed arbitrator, his status will
be just hke a court. Therefore, he
should decide the cases according to
the procedure ou lined in CP.C. That
is why th s amendment provides that
C.P.C. should be applicable.

The amendment to section 25C—~
tlat is the award-—says

“The award of such arbitrators
shall be subject to the control of
court 1n the same way as 1f
i* were an award of arbitrators
made under Chapters II, III and
IV and shal] be filed in court.. .”

My amendment to section 25D s
this. Suppose a lawyer who is work-
ing as an arbitrator gives a judgment
or passes an order, it shall be filed in
court and shall be treated just like
a decree or order of a court. There-
fore, if it is a decree there must be
an appeal.

So, 25E deals with an appeal.

“Any judgment or dscree passed
in accordance with the award
under section 25C shal' be appeal-
able in the same way as if it were
a judgment or decrce of the
court by which it has been
passed.”

Then, there s the question of
remuneration. If a lawyer is working,
he must get something also. For re-
muneration, there are two provigions;
either the parties should agree to give
same remuneration to the arbitrator
or the court should decide what should
be the remuneration of the arbitrator.

APRIL 18, 1060

(Amendment) R 3374

shri Easwara Jyer (T¥i :
You have not forgotten t\\:ttm

Shrl Jaganatha Rao (Koraput): That
is the man object of the Bill.

Clause ¢ of my amending B:l says:

“(a) after aub-section 3, the
following shall be inserted, name-~
lyi—

(la) From the judgment and
decree passed under section 2¥C
a first appeal shall lie according
to the provisions of section 96.*

Section 96, C P.C. deals with appeals
from the onginal decree or order; and
there 153 a provigion for second appeal
aiso. ‘That 1s sec.ion 100,

There 18 one provision also in my
amendment that sect.ons 109 and 110
of CPC. will be applicable. It means
that the parties can go to the Supreme
Court also. Therefore, according to
my amendment, there is no appre-
hension that the arb rator canrot do
justice  According to the scheme of
my amendmemt, any order or judg-
ment passed by an arbitrator can be
appealed ageinst just hike other cases
—a first appeal can Lie and a second
appeal can also go to the Supreme
Court Therefore, 1 say, thus amend-
ment should be accepted

This amendment was moved by Shri
Kazmi in the first Parliament. He is
an emnent lawyer of the Allashabad
High Court and he asked me to move
this amendment here. Therefore I
move this amendment in the Second
Lok Sabha and I request the House
to mccept it.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Arbitration Act, 1940 be taken
into consideration.”

gtri Achar (Mangalore): Sir, I am
afrgid I cannot support this Bill

Mr. Depuly-Spoaker: It is net well
begun.
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Shri Achar: Mr., Deputy-Speaker,
Sir, 1 feel this Bill will not serve the
P of the Mover has in view. He

1y that the most impor-
tant considers he was referr.ng to
was the speedier disposal of disputea.
In the Bil], I find he not only provides
—and 1 may say that this i1s almost
against the general principles of
arbitration law—a first appeal, but a
second appeal and appeal even to the
Supreme Court (Interrupton). I am
afraid the sections are against the ides
of speed disposal.

1 may be permitted to submit that
the very basic principle of arbitration
is that the disputants settle upon a
tribunal of their own and they agree
to abide by wha ever 1t decides. When
thay .3 the case, then, 1f you prowvide
for arbitration—and a judge of therr
own—and then subject his jyudgment
not only to one appeal but to an
appeal up to the High Court, I doubt
very much whether any person would
like to arbitrate in guch a position

Apart from that, what is the
advantage?

Mr. Deputy-Spesker: Shn Raghu-
nath Singh wants to provide for
judges .who mey be paid per case

Shri Achar: Probably it is also to
give some employment to lawyers
The purpose 1s just what 1s better
done by the present jud.ciary He
wants the Civil Procedurg Code to be
apphed. I do not know why he has
not mentioned the Evidence Act I
do not know whether he wants to
have 1t or not because it .s not clear
from the Bull. Whatever it be, he
wants the Civil Procedure Code to be
followed by th earbitrator aiso (Inter-
ruption). He wants that everything
should be done ag it is being done by
any court. If that is 30, why have an
arbitrator at all! The courts are
there. Of course, Government will
look into it and see that thers are

as if the basic plindple of ll'b.tnﬂon
hiuoud.

Arbitrgtion  CHATTRA 33, 1881 (SAKA)
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Formerly, of course, some portion of
the arbitration law was in the Ciwni}
Procedure Code and some portion 1 a
separate Act But, after 1940, after the
whole thing has been consolidated,
all that may be done for getting these
matters in d.spute settled by arbitra-
tion has been fully provided in this
Act The sec‘ions are very clear; and
it 15 only in excep 1onal cases that an
award could be set aside. This is pro-
vided, I think, section 30 of the
Arbitration Act, if I am not mistaken.
Provision 1s there to set aside the
decrees, or rather the awards, given
by arbitrators. It reads:

“An award shaill not be set aside
except on one or more of the
following grounds, mz,

that an arbitrator or an umpire
has misconducted himself vr the
proceedings. ...”

That 1s, it may be legal misconduct.

(b) an award has been made
after the issue of an order by the
court preceding the arbitration or
after the arbitration proceedings
have become invahd under section
85, and

{(c) an award has been impro-
perly procured or is otherwise
invalid.”

(Amendment)
Bl

As the law now stands, the award
cannot be set aside except for these
specfic grounds The persons select
their own judges and are bound by
the dgcision of the arbitzator. The
whole basic thing which the amend-
ment provides is that they select thewr
own judges and the judgments must
be subjected to all the processes of
appeals provided under the ordinary
civil law, the first second and third
appeals. If that ig the position, I
submit that it 15 not only ageinst the
law of artutration; it is also agmnst
having set’lement in a speedy manner,
So I oppose this Bill.

Shri Easwara I-er: Mr. Deputy-
Speaker, 1 start with congratu'ating
the hon. Mover of the Bill and his
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bold aitempt for the purpose of
amending the Arbitration Act and
I submit that I cannot see eye to eye
with the proposition put forward by
my hon. friend who has just now been
opposing the Bill on the gound
that the provision for appeals against
the decisions of the arbitrators will be
very harmful. I am not going into
the history of the Arbitration Act. It
hag been well explained by the Mover.
Of course I would say that any refer-
ence to arbitration must not be done
in an arbitrary manner, so that the
provision contained in the RBill that
in case an arbitration is submitted
before the legal practitioners, the
Civil Procedure Code shall apply 1s
by way of abundant caution. Oppoat-
tion seems to be vehement on this
provisionn. 1 cannot under that
when the proceeding is referred to an
arbitrator he can proceed with the
arbitration in any manner he thinks.
There must be some form or proce-
dure he should adopt Particularly
persons who have been well-versed in
legal proceedings in courts as lawyers
appearing before the courts should be
aware of the procedure that is con-
tained in the Civil Procedure Code
and it is only necessary and expedient
that they should adont the Civil Pro-
cedure Code. I cannot see why there
should be objection to this.

The second objection seems to be
regarding the question of providing
for appeal against the decision of the
arbitrator. Much can be said on both
sides, 1 certainly agree. The question
whether it is against the funda-
mental notion of arbitration that
the decision should always be
subjected to a test by way
of appeal is a matter for the lawyers
and legal luminaries. For my own
part, I would always say, whatever
may be the decision of the arbitrators,
whatever may be the qualification
erudition or infallibility of the arbi-
trators chosen by consent of parties,
there is every likelihood of an error,
Iikelihood of a feeling with respect
to the parties appearing before the

APRIL 18, 1680
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disposals, Today there is
the whole of India perhaps that there
is a lot of delay in litigation. Judicial
officers are also human beings and
they are hearing this clamour so that
the fervour on these people is to see
somehow or the other suits are being
disposed of. The reaction is seen that
way. In Parliament you say there is
delay in the disposal. People outside,
Ministers, even lawyers, Members of
the Opposition all speak that there is
plenty of delay in litigation with the
result they want to see that somehow
or the other a disposal is given. The
courts are now-a-days in the danger
or in *he tendency it I may say so
with respect, of becoming courts of
discipline rather than courts of justice.
So, what do we find? When a party
is late by a minute or two, the Judge
takes up the case and disposes of it
ex parte; either he dismisses the suit
if the plaintiff is not present or decrees
it if the defendent is not present
When an application to restore a suit
is flled, on some fiimsy ground that he
Bas not given sufficient reason for non-
appesrance on that day the restoration
application is dismissed, because be
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wants {o add to the number 3f dispo-
sals,

In thess circumstances, let us look
into the question as to how we can
effectively dispose of these pending
cases without resort to court by means
of the legal lumingries. Arbitration is
one such method. Certainly there are
a number of defects in this Bill which
we need go into one by one but I am
certainly in agreement with the maia
spirit the Bill. The Bill says that
the legal practitioners may also be
¢hosen as arbitrators. Apart from
that, the Arbi‘ration Act of 1940 does
pot put an embargo upon legal prac-
titioners becoming arbatraiurs. So,
even without this Bill legal practi-
tioners can be appointed as arbitrators
by consent of parties or by agreement,

The main point is whether their
decision has to be the subject mattur
of appeal or a second or third appeal
to the Supreme Court. I will come
to it presently. I have come across
partition suits. 1 have come across
an instance in my career as a lawyer,
when in a partition suit which had
been instituted before I have seen the
light of the day and which was
perhaps been conducted by my father,
1 have to apear for one side for the
legal representative as the decree fur
final partition has not been passed; it
has been pending for more then a
quarter of a century. Why is it that
such a delay has been happening? It
is because that courts cannot concen-
trate their attention on this single
partition suit, with ever so many parti-
tion suits. Subsequent to this an
enabling partition has been passed, In
such cases, if the parties do agree that
such a partition could be effected by
the arbitration, the lawyers could cer-
tainly take them up and expeditiounly
dispose of them by taking evidcnee by
following the procedure in the Civil
Procedure Code. My friend on the
other side was saying that there was
no scope for taking evidence in
the arbitration proceedings. Section
I3 -of the Arbitration Act gives
power to the arbitrator to administer
oath to the parties and witnesses ap-
pearing before him. Al the powers

(Amendment) 12146
Bill

are given to the arbitrator. It is not
as if the arbitrator can proceed in any
manner he thinks. He mus: form a
certain procedure in such circum-
stances where the suits involving
partnership deeds, looking into the
accounts, complicated system of ac~
counts come up. In such cases it cou'd
be expeditiously disposed of if it is to
be disposed of by one single per-
sonality or two personalities who have
been concentrating their labour on
that case for a short period.

16 hrs.

Certainly, another point which is in
favour of this Bill is that there are
cases where—of course, I do not want
to travel beyond the purview of this
Bill—even today the clamour is that
some of these judicial officers are
incapable or inefficient. I do not want
to say anything beyond that. The Law
Commission itself has reported that
judicial officers are now not appoint-
ed on merits. The Law Commission
says that regional, communal and
other considerationg have been made
for the purpose of appointment of
judicial officers. There is always &
feeling in the mind of the party
facing trial that the suit will not be
correctly dealt with if the particular
officer is inefficient or incapable.
Under such circumstances both the
parties would agree to fix a person
whom both would think, apart from
his legal erudition or otherwise, as a
respectable personality who knows
something about the case, and who
could decide the case by giving an
award without intervention of the
court. There may be such cases. It
depends upon the question of choice
of the personnel. The choice of the
personnel may be left to the parties.
1t the parties are satisfied with res-
pect to the person who decides the
case, the decision will be more in
conformity with justice, and there
will not be this criticism that the
Judge has been inefficient or incap-
able.

Then there is the question of giving
appeal. 1 am only on this question
whether we should eschew the appesl
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provision, the second appeal provinion
or the appeal to the Supreme Court
It is a matter that this House aas W
dedide. For my part, I would ask,
what iz wrong in prov.ding for an
appeal? Certainly the decision of the
arbitrator could be testad on merits by
a court of appeal. A question may be
asked, will here n.t be delay in the
appeal, in the second appeal or in the
appeal to the Supreme Court? We
all as lawyers know that the disposal
of a cival or crimnal appeal or hear-
ing both sides will not be of as much
delay as in a case of trial proceedings
where evidence is being taken, where
witnesses are examined, where records
and documents have to be pr duced
and all the complicated procedure gone
through. In .he case of an appecal
both sides appear by lawyer or jther-
wise and the matter could be argued
out and decided. Therefore, the ques-
tion of delay is not there. There is
also this added advaniage that the
decisi n of the arbitra or will be test-
ed on its merits by the appellate
court. It is not that the app.:liate
court is superior to the arbitrator, but
always the fallibility of human judg-
ment is there and it can be tested by
a court.

Therefore, it is a case where appeal
should be provided. Of course, my
bon. friends on the other side m ght
say that thus would g against the
fundamental notions of arbit-ation
law. My respectful submission before
this House would be, why should we
be 80 conservative? What is the
fundamental noton of arb tratin
law? Does the arbitration law say
tha* the decision of the arbit-alsr
shall always be final? It says that it
csn be set aside on error and other
things. The power of the court to
remit it back to the arbitrator is there.
Wha' is the fundamental notion of
arbitration law? Why n-t enlarge on
this fundamental not on? Legal insti-
fulions. like political institutions,
should also grow. Why sbo'ld lawyers
be comservative?! It politieal phflo.
phy snvisages a welfsre Stiate, why
aot we snviswge &2 lagal philezophy

APRIL, 18, 1069
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which is suited f-r a welfare State
based on sociok jurisprudence?
T that is so, the scope of the arh ira-
tion law should also be enlarged to
find place for arbitration by per.ons
who are well versed in practice in
courts.

The Bill may be lacking in its cor-
rect draftsmanship cr the Bill may be
wanting in cerlain other provsions,
These are ma ters that have to
examuned by this House. I would hiave
welcomed my hon. friend to move ¢>¢
circulation of the Biil for public
opinion. Anyhow, I w uld say -hat
it is a bold venture and a good inroad
mto the waw of arbitration.

Shri Mulchand Dube (Farrukha-
bad): Mr. Deputy-wﬂ. Sir, my
hon. friend does not seem to have
no iced tnat the provisi ns of the Evi-
dence Act do not apply to proceedings
before an arbitrator. If that is 2o,
how will the judgment be appeajable,
The arbitrators, whether they 1re
lawyers or otherwise, if they are not
going to foll w the provisons nf the
Evidence Act and they are not gning
to record full evidence, how will an
appellate court be able to decide th:
matter? My submission 13 that this
pomnt has been overlooked by my
learned friend.

He says that the award should de
appealable. Under Section 13 cf the
Arbitration Act, the arbitrators are
not bound to g ve any reazons for ‘he
award that they have given. Scct o1
18 is not touched by my bon. friend
If Section 13 is not being touched,
another difficulty arises. He says tnat
the procedure to be followed will be
that provided by the Civil Procedu-e
Cod2 That may be so. Under the
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Therefore, my submission is that the
smendment that my learned friend
has brought f.rward is not quite mn

. Shri Jaganatha Rso: Mr. Deputy-
Speaker, Sir, I am not able to ap-
preciate the principle underlying the
Bill. My hon. friend, Shri Raghunath
Ringh, wants a clear provision which
dould enable the legal practitioners
being appointed as arbitrators. The
existing Act does not provide any
moatter of fact, in
we know that in courts

lawyers are being chosen as arbitra-

. Secondly, he wants the procedure
der the Civil Pro-

cedure Code. Then the very purpoie
arbiteation is lost. If arbitrators
w the same proceduve as in the
¢ivil courts, where is the point in
veferring the matter to arbitration?
whole point in referring the mat-
tet to arditration is that the matter
in dspute will be decided speedily ani
W the best satisfaction of both the
parties because both parties select as

¥

It iz not a conservative
opinion as my hon. friend, Shri
Baswara Iyer, said. But the very

of arbitration is defeated f

Arbdjiration CHAITRA 28, 1681 (SAKA)

(Amendment) 12160
Bill

have speedy justice. That purpose is

defeated by this.

Then, about remuneration of arbi-
trators also he wants to introduce a
provision. There is already a provi-
sior in the existing Act--Section 88—
whereby it is open to the arbitrators
not to submit the award unless the
fees are paid. Therefore, I do not see
any need for such an amendment.

Lastly, he wants provision for first
appeal, second appeal and appeal to
Supreme Court against the awards of
arbitrators. Here again I do not see
any reason for it. I do not think that
any need has arisen after the passing
of the Arb tration Act in 1840 to have
such a provisian. As a matter of fact,
as stated by my hon. friend. Shri
Mulchand Dube, it is open to the ardi-

trators to record evidence and exa-

mine w.tnesses after hdminis.ering the
oath, but they are not bound to record
evidence in extenso. In the absence
of such evidence it is not possible for
the appellate court to come to a diffe~
rent finding. As a matter of fact, if
reasons are assigned the award is set
aside by the court. They can only
g've their findings. I know of a case
where the late Shri N N, Sircar, Law
Member of the Goverment of India,
gave an award in a very important
matter. He gave the reasons also. The
award was quite justifiable, but the
Calcutta Court set aside that saying
that he was not bound to give reasons
and having given the reasons the
award is vitiated. So, Sir, the Arbi-
tration Act of 1940 is all comprehen-
sive and it meets with the needs of
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seeks to serve. The main provisions
are sought to be incorporated in Chap-
ter IV of the Indian Arbitration Act
of 1940. Chapter IV deals with refe-
rences made in a pending suit and I
presume that though it is not very clear
from & reading of the Bill Chapter IVA
is intended to cover only those refer-
ences which are made in a pending
suit.

The first section or rather clause in
the proposed Bill under Chapter IVA
is tne appointment of legal practition-
ers as arbitrator or arbitrators. Under
the present Act the parties may choose
legal practitioners if they so desire,
and the Arbitration Act provides that
if the parties so agree then the arbitra-
tion shall be in accordance with that
agreement. That is section 22 of the
Arbitration Act which says:

“The arbitrator shall be appoint-

ed in such manner as will be
agreed upon between the parties”.

So, there is no prohibition agamnst
parties choosing a lawyer if they so
desire, and in that event the court is
bound to refer the matter to the law-
yers so chosen.

Shri Raghunath Singh: That is for
the arbitrator in a suit under section
22. There are three kinds of suits.

Shri A. K. 8Sen: I presume that
Chapter IVA is intended to cover arbi-
tration in pending matters, in suits
pending in courts. So far as the Arbi-
tration Act relating to disputes which
have not reached the courts is con-
cerned, there 1s equally no prohib.tion
in choosing lawyers or a lawyer. We
are not concerned with that really
because the Bill seeks to confine itself
only to arbitration rcferences in
pending suits.

The next clause is designed to pro-
vide for reference to one or more legal
practitioners. That a'so is covered by
the present Arbitration Act because if
the parties agree to refer it to more
than one arbitrator who are legal

‘practitioners they can do so. If in-
‘stead of one legal practitioner they
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intend to refer it to two, three or four,
they can do so.

Then, thirdly, whenever the court
has to appoint a sole arbitrator or
arbitrators under thig Act, it may
sppoint one or more legal practit.on-
ers as the sole arbitrator or arbitrators,
as the case may be, for dec.ding the
dispute. I take it that this is with
regard to the appointment under sec~
tion 8 or section 20 of the Indian Arbi-
tration Act where the parties to an
grbitration agreement cannot agree the
appointment of arbitrators and they
apply to a court for appointing an
stbitrator. After the original arbitra-
tor has died or has become incapsble
of acting when the arbitration sgree-
ment is filed the court is approached
for appointing an arbitrator or an
umpire. In both cases the court has
power to appoint a legal practitioner.

1 know of many cases in which I had
appeared myself in proceedings under
either section 8 or section 20 of the
Indian Arbitration Act where the
court has appointed reputed legal
practitioners in whose award the
parties had respect regard. 1 have
done it in innumerable cases, I think,
and most often when a court is ap-
proached under section 8 or section 20
usually, unless the parties themselves
are thinking of a common friend or &
person who has influence in the com-
munity or in the family, the court
usually appoints a legal practitioner.
But that does not mean that in every
case a legal practitiorer should be
appointed. There are many cases even
in pending suits where I remember
prothers belonging to a business family
were guarrelling so that every day
there used to be fresh proceedings in
court, and after protracted proceed-
ings, I remember myself and the coun-
gel for the other side, without consult-
ing the client, agreed to nominate the
uncle, the maternal uncle, of the bro-
thers to arbitrate. This gent'eman
entered into the reference and decid-
ed the whole matter in one week, I
yremember, to the entirs satisfaction of
the brothers. - Though the original
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clients were cursing us when we reter-
red the matter to arbitration, without
consulting them, after one week they
came with sweets ta me and thanked
xne heartily for having referred the

s to the maternal uncle.
That shows there is necessity for hav-
ing arb.trators who are not legal prac-
tstioners in the sense in which we
really accept that term.

The next provision of importance is
about the procedure to be followed.
Shr: Raghunath Singh want the arbi-
trators tuo convert themselves 1nto
courts to be governed by the Civil
Procedutre Code. I think that will be
completely negativing the very essence
of arbitration. Arbitration means the
parties voluntarily set up a forum
which, unfettered by the rules of pro~
cedure of ordinary courts, deals with
the maiter in accordance with the
principles of natural justice and with
the desire of brining about substan-
t:al justice between the parties and
gwving an award. The only require-~
ment under the present law is that
the arb trators have to follow the
principles of natural justice, which
includes various things. That means
the arbitration cannot shut out evi-
dence. If the party seeks to adduce
evidence, the arbitrator must hear him
and allow witnesses to be called. He
cannot shut out the evidence. He must
hear the parties and then decide.

1 wag told that the arbitrators can
proceed without calling witnesses or
things of that sort. 1 do not think that
anyone having experience in arbitra-
tion matters can agree to that propo-
sition because if a party desires to call
8 witness, the Arb'tration Act, 1940,
gives power to the court under section
43, 1 think, for issuing processes and
for the atiendance of witnesses. If
the arbitrator refuses to hear witnes-
ses, he wil! be guilty of misconduct in
the sense in which the word miscon-
duct is used. Therefore, I do not
think there is any ground whatsoever
for apprehend’ng that arbitration pro-
ceedings can be conducted arbitrarily
without following the principles of
natural justice, In fact, it will other-

Arbitration CHAITRA 28, 1881 (SAKA)

(Amendment) 12154
Bill

wise be completely upsetting the entire
fabric of arhitra.on if we convert or
seek to convert the arbitrators into
regular courts of law bound down by
the rules of procedure.

Look at the consequences which wil}
emerge 1f thig provision is accepted.
There will be applications for docu~
ments, inspection, mterlocutories, com-
mussions, this that and the other. The
who e paraphernalia of the courts of
law will be open.

Shri Easwara Iyer: Is it not a case
where these procedures are specially
prescribed for the proceedings under
Chapter IV? It does not generally deal
sith arb.tration.

Shri A. K. Sen: For any arbita-
tion. I have done it myself. Even
for arbitration proceedings which are
not in relation to pending suits, if 1
want to call a witness, I just approach
an arbitrator and make an application
to a court, and the witness 1s sent for
in the sense that he does not come
voluntarily. But he is to be compel-
led to come. I remember in-one case
I had a watness called from Bihar right
up to Calcutta by issuing a process.
This 15 not confined only to cases or
arbitration references in relation to
proceedings which have already been
inmit ated 1n courts, or in other words,
reference under section 21. This coe~
ers all sorts of arbitration and if the
whole paraphernalia, particularly
under the Civil Procedure Code, is
thrown open, the consequence will be
that we shall really carry the court
into the arbitrator’s room. It is done
in no country in the wor'd in wh.ch

arb.tration has been accepted as a
good form of settling disputes. It is
mostly confined as a potent instrument
of settling disputes in commercial com-
munities.

For instance, take the hundreds of
cases which are decided in Calcutta or
Bombay either by the Bengal Chamber
of Commerce or by the Bombay Cotton
Growers’ Association and the varjous
other arbitration forums which had
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Deen set up under the different cham-
bers of commerce and which are com-
pulsorily incorporated in in forms
.of contracts l.ke ju.e contracts, cotton
«ontracts and 80 on, where there is
compulsory arbitration, making it
obligatory for the part.es to go to the
forums set up. Hundreds of thousands
of arbitration cases are decided every
year. Imagine those forums be ng con-
verted into courts. I think it will be
completely destroying the whole zys-
tem which has been set up with care
and which has been serving the com-
mercial community very very useful-
) A

Rea’ly that disposes of the main sub-
stance of this Bill. Comuing to first
appeals, second appeals, etc., I con-
cede that i arbitrators are converted
into courts of law bound to fcllow the
Civil Procedure Code, it will follow
logically that we should have the
entire gambut of the appellate proce-
dure, first appeal, second appea', Sup-
reme Court and so on, on menits. But
again it would be destroying the whole
concept of arbitration and the whble
structure which the Arbitration Act
envisages under its provisions. That
means, arb trators wall have a right
ot judgment in every case, give their
findings on facts, points of law, etc.
In other words, they will have to be
trained judges, if the appellate court
can really function as an appellate
court. Otherwise, there will have to
be a remand in order that the appel-
late court may deal! with the matter
properly. I pe-sonally think that it
is anything but arbitration. Every-
where, it has now becen well settled
that arbitrators have to act quickly
according to their own terms and
asccording to their own notions. Take
the famous case regarding the arbitra-
tor’s power to award damages in com-
mercial contracts. It was argued at
one time that arbitrators are not really
required to follow the golden rule
governing the question of da

- finding out the market rate, the
Tonce the market rate and
the centrmct rate, otc, in awarding it
~om thelr own kngwiedge, without ex-
smining witnesses.
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1 remeindiér it was thé Chis? Justioe
of Englund who sald that commbiérelal
arbityatory are appointed for their own
fpecial krowledge, I they have to
depend on evidente, market rates,
dontract ratés, and 50 on, it will be the
end of commercial arb.tration. They
sre chosen because they have special
knowledge and they can deal with it
firmly and speedily, without the in-
conveniences or infirmities from which
courts of law would normally suffer.

Strl Baswara Iyer: Commercial
srbitrators will not be hit by this B:li;
they wil pot come within the ambit
of this Bill,

A K. Ben: Of comrss, they

Ther¢ is no difference betwesn
commercial and other arbitrators.
Really arbitratiols is more impottant
for commercial cases rather than fer
ordinary family disputed, which hard-
ly go to arbitration, Dbecaus¢ they
always find their way into vourts of
Iaw,

Shri
will.

arb trators are real'y different from
courts. They are chosen because of
their special skill, aptitude and other
qualities which appeal to the parties
to the dispute, so that they find it is
a better forum than a coutt of law
voluntarily. But if you compel those
parties to seek in a different form the
same type of forum which the law

for compulsory Mlu'ﬁm

destroy the entire of arbitre-
tion.
For thése roaidinh, I thi M0
o tehalt of B
\ -~ .‘i'! a8
f Y e
%& !é- étd’:.
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in which the Evidence Act 13 not ap-
plicable, but there are sppeals—first
appeal, second appeal, etc.

Birl Raghubly Sahal (Budaun):
“I'hey are not appealable; they ave only
revisable,

. &hrt A. K. 8en: I do not know about
this case, but majority of pnnchuyat
1aws provide for a revision and

4 appesl.

Shel Raghubir Sahai: Yes; only
révision is provided; thete is no appeil.

Mr. Deputy-Speaker: The Law
Minister’s appeal has had no impres-
sion on Mr. Raghunath Singh? Shall
I put it to the House or is he with-
drawing it?

Shri Raghauath Simgh: It should be
put to the vote of the House.

Mr. Deputy-Spesker: The question
&

“That the Bill further to amend
the Arbitration Act, 1940 be taken
into consideration.”

The motion twas negatived

1627 hrs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL (Awmend-
ment of sections of 342 and 3582).

Skel Raghubir Sahal (Budaun): 1
deg to move:

“That the Bill further to amend
the Code of Criminal Procedure,
1898, be referred to a Select Com-
mittee consisting of Shri Sinha-
san Singh, &hri Upendransth
Barman, Shri Shree Narayan
Das, Pandit Munishwar Duwit
Upadhyay, Shri Raghubsr Dayal
Mishre, Shri Jaganatha Rao. Shri
Khmhmtkckﬁhdm'ﬂ.p-

Jndhgv
G-nuﬂ
,l-
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Prasad, Shri Raghunath Singh,
Shri Uma Charan Patpaik, Shri
Naushir Bharucha, Shri Harish
Chandra Mathur, Shri Radeshyam
Ramkumar Morarka, Shri Shiv-
ram Rango Rane, Shri Vutukuru
Rami Reddy and the Mover, with
instructions to report by the last
day o! the second week of the
next session.”

This Bill was introduced on 17th
March, 1958 and on 5th September,
1038, after discussion in the House, a
ttiotion was allopted for its circulation.
It was provided that opinions may be
invited ti'l the 31ist December, 1958
Opinions have been received and are
now available to the hon. Members of
this House. I take this opportunity of
éxpredsing my gratitude to the Secre-
tariat of the Lok Sabha for prompily
e¥ecuting this onerous task of secur-
ing opinions from 4lmost 3ll the
States, tabulating theln, publishing
them and supplying them to hon.
Members with the greatest possible
expedition.

I am making this motion because it
id provided in the Rules of Procedure
that after the opinions havé been
received the Mover of the Bill should
make & motion for its reference to a
Select Committee. 181 opinions have
been received from 18 States and five
Territories, It is only Andhra, opi-
nion from where has not so far been
received. I am told that they ate in
transit. Out of these opinions......

The Minister of Parliamentary
Affairs (Shri Satya Na-ayas Sinha):
Then why not we wait?



12159 Code of

Shri Raghubir Sahali: When this
matter was discussed in the Business
Advisory Committee there was a
note that opinions have been received
from all the States.

Out of these, 103 opinions are in
favour of the Bll. The rest are
against the amendments proposed in
the Bill. Thus more than half the
opinions are in favour of the amend-
ments that have been proposed in the
Bill. Out of these 103 opinions that
have been received in favour, 55 have
agreed with both the amendments, that
is, the amendment proposed under
section 342, sub-section (2), of the
Criminal Procedure Code as well a3
the amendment proposed under section
862, wh'le 34 have favoured the
amendment proposed under s-ction
342(2) with a comment that the neces-
sary change be made in the Prrduc-
tion of Offenders Act wherever the
provision under section 562 has beea
replaced by that provision.

Now, if we add all these opinions,
we would find that in favour of the
amendment proposed under section
342(2) only and 14 with the amend-
ment under section 562 Cr PC. the
total number of opinions wou'd be 54
plus 34, that is, 88 and in favour of
the amendment proposed under sec-
tion 562 the total number of opinions
would be 54 plus 14, that is, 63. I
may also state that these opinions
have been received from 13 States
and five Territories.

With regard to these opirions that
have been received in favcur of the
amendments I might say tnat these
opinions have been received f-om
vervy em‘nent persons—the State Gav-
ernments, judges of the High Court,
Distr'ct and Sessions Judges, District
Magistrates, IGs of Police. Tommis-
gsioners of Police, Bar Assoriatinns,
em'nent advocates, advocrates-general,
indiv’dual advocates and so0 many
o‘hers.

fhrl Reaf Raj Singh: Since when did
the district magistrate become eminent
persons?
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Shrl Raghubir Sahai: There might
be two opinions.

In fact, these opinions have been re-
ceived from gll those competent to
express opinions on such a legal sub-
ject. From these opinjons that have
been supplied to us, I can say that a
very encouraging response has been
made. I am sorry, more opinions
could not have been offered by In.
terested persons. But, everybody
knows that the difficulty with the
lawyers and Bar Associations always
is that they do not take seriously
proposed legislations when they are on
the anvil either of Parliament or of
State legislatures seriously. It is only
when a legislation has become an Act
that they take it seriously.

Mr. Deputy-Speaker: Does he also
hold the same view when he is there
in the Bar?

Shri Raghubir Sahai: With regard to
the supporters of,the Bill, I can only
say that they have appreciated the
spirit of the Pill and have thoroughly
understood 1t. Because. it was never
suggested in my Bill that after these
amendments have been accepted, pre-
jury would be wiped out altogether.
It was never my contention. Nor was
it the contention of those who were
pleased to speak in favour of this Bill
last time. All that was submitted was
that telling the truth in the courts
should be encouraged and, in no ar-
cumstances, telling a falsehood should
be encouraged The suggested amend-
ments are merely a step in that direc-
tion. Other such steps may follow in
due course.

With your permission, I would like
to say a few words gbout those who
have'opposed these amendroents.

Mr. Deputy.Speaker: They may not
have understood the provision.

Shri Raghubir Sahal: Yes. exsctlv.
At the time when the Bill was being
discussed here, altough a large number
of Members were pleased o ofter their
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support to the Bill, there were a hand-
ful who opposed.

Shri Braj Raj Singh: Handtul?

Shri Raghubir Sahai: At that time,
when I was winding up..

Shri Braj Raj Singh: Last time,
could we know the number who spoke
for and against this Bill?

Code of

Skri Raghubir Sahal: You may con-
sult the proceedings of the debate.
But, they were quite 2 few and the
bon. Member Shri Braj Raj Singh was
one among them.

1 said at that time, let us wait till
opinions have arrived from all over
the country and then, perhaps, it may
be time for them to reconsider their
views. ] will make that submission
again. After receipt of these opinions,
1 will beg of those who opposed my
Bill last time to go through them and
revise their opinions, I admit that
those who have opposed these amend-
ments also are very eminent persons.
For instance, one ex-Judge of the
Federal Court, who was pleased to
offer his opinion about this Bill says
that the burden of proof in any crimi.
nal case lies wholly on the prosecution,
and that the accused is under no
obligation to help the court. It is
possible to agree with the first part
of his contention. When the ex-Judge
of the Federal Court says that the
sccused is under no obligation to help
the court I respectfully submit that it
is a very pre-posterous and fantastic
proposition to be agreed to.

Why then has Section 342 been en-
acted? What is the need of it if the
accused is under no obligation to help
the court? It may not be a legal
obligation; it is & moral obligation.
After the entire prosecution evidehce
has been recorded, it is definitely stat-
ed in Section 342 that the court will
ask the accused to make s statement
and it is for him either to make a
statement or not to make a statement.
(An Hom. Member: But what is the
purpose)? The purpose is to help the
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court to errive at the truth. Other-
wise what is the court therefor? The
prosecution says that it is under =no
obligation to help.

Mr. Deputy.Speaker: The law as 1t
stands secures the accused ugaln:t all
moral obligations,

Shri Raghubir Sabai: With due res-
pect, my own interpretation is that
there is clearly a moral obligetion on
the part of the accused to help the
Court in arriving at the truth, because
there can be instances....

Mr, Deputy-Speaker: Not in the law.

Shri Raghubir Sahat: Otherwise, ac-
cording to my own interpretation
there would have been no necessity to
enact a provision like Section 342. It
was entirely unnecessary. This is my
submisgsion.

Mr. Deputy-Speaker: Does it put a
moral obligation on him? Rather, it
gives him freedom from that obliga.
tion.

Shri Raghubir Sahai: There is moral
obligation as well. There may be
fabricated cases where the prosecution
concocts a cent per cent false case
against the accused.

Mr. Deputy-Speaker: In that case
the accused would not come to the help
of the court.

Shri Raghubir Sahai: That is what I
say. If he keeps mum, it means, he
gets his own fate sealed. I say that
there are occasions when the accused
should come {o the rescue of the court.
The court is there to find out the
truth. Therefore, I submit that I can
not appreciate this contention that the
accused is under no obligation to help
the court.

There are some persons who say that
Af the word ‘false’ is removed from
Section 342 of the the Criminal Pro-
cedure Code, then Article 20, sub-
clause (3) of the Constitution would
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be violated. I cannot posaibly under.
stand how the Constitutien would be
violated. The provision in the Consti-
tution says:

“No person accused of any
offence shall be compelled to be a
witness againsy himaself.”

I cannot possibly understand how if
the word ‘false’ is removed from
section 342, this sacred article of the
Constitution would be violated. It
appears that all these eminent persons
who have expressed their opinions
against the suggested amendments....

Shri Easwara Iyer (Trivandrum):
All the Bar associations also have
done so.

Shri Raghubir Sahai: . ...are tied up
with words; they are not prepared to
consider a single changes in the law
as 1t stands at present. Some of them
have objected to the amendment of
section 562 as well, and they say that
it the suggested amendment is accept-
ed, then the court will be under an
obligation to discharge every accused
and to let him off after admonition on
probation. Others say that if this
amendment is accepted, then so many
confessions would be forthcoming be-
cause of police intervention. I
appeal to you, Sir....

Mr. Deputy-Speaker: I expressed the
same view last time.

Shri Raghobir Sahai: So many con.
fessions are coming forth every day,
but every confession is not being ac-
cepted by the court. The court is
there to sift whether the confession
coming from the accused is a bona
fide contession or a genuine confession
or not. What is the court there for?

Even after the suggested amend-
ment is accepted, if these confessions
sre coming, the court is not bound to
accept every such confession. Sec-
tion 582 is not mandatory; it is dis-
cretionary, and it w:!l be one of the
extenuating circumstances such as age,
character, antecedents, and also the
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{act whether he has stated the truth or
pot. 8¢, where i3 the harm?

Shri Easwara lyer: Dogs it not fetter
the discretion of the court?

Shri Kaghubir Sahal: Certainly not,
&ven after his having made g com.
pletely true statement, the court van
say that it is not going to release him
pn probation. This is no mandatory
provision.

I am not going to discuss each and
everyone of the opinions. But these
are some of the positions that they
have taken up, and I cannot possibly
appreciate them.

On the other hand, those who have
supported the Bill have put forward
very cogent and very copvinciug
reasonings. For instance, I might
quote the opinion of the Director of
Public Prosecution, Bombay.

Shri Braj Raj Singh: A policeman?

Shri Raghubir Sahai: Let my ton.
friend not be afraid of a policeman.

Mr. Deputy-Speaker: The anly fear
with Shri Braj Raj Singh is that the
policeman would be intérested in get-
ting these confessions.

Shri Raghnbir Sahai: Now, let hon.
Members judge these opinions on
merits. The Director of Public Prose-
cution, Bombay, says:

“} agree generally, with my
experience of a long time as an
advocate and a judge, with the
observations made by the Mover
of the amending Bill. The propos-
ed amendment in no way imping-
es on these two principies. All
that it seeks to do is to take
away & statutory invitation to
the accused coupled with an as-
surance of complete immunity to
make a false statement, I am at
a loss to understand how a feel-
ing of safety and security can be
created in the minds of the
accused by permitting him fo

v
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make a fslse statement. Is falge-
hood so very essentia]l for creat.
ing a feeling of safety and secu-
Tity?”.

This is what he says; he is not only
a policeman but an ex-judge as
well. Then, there is the opinion of
the District Judge of Poona.

The District Judge of Poona says:

“In order to inspire confidence
in the accused that justice will
be meted out to him, the legisla.
ture have given him not only
immunity but a sort of encour-
agement to speak falsehood. A
statutory Dprovision that the
accused may give false replies is
likely to undermine the confi-
dence of the public in the admin.
istration of justice. It will thus
be seen that the provision is not
merely redundant. but is mis-
chievous and repugnant to the
modern notions of jurisprudence.
By deleting the same provision,
the legislature will not m any
way deprive the accused of any of
his legitimate protection and
at the same time rehabilitate the
confidence of the public in the
administration of justice.”

1 will quote only one more opinion,
that o! the Chiet Secretary of the
Delhi Administration.

Shri Braj Raj Singh: Is he also wn
ex-Judge?

Shri Raghubir Sahai: He says:

‘“The word false occurring in
section 342, sub-clause (3) is, I
have no doubt, jarring to modern
cars, and the objective can be
met by substituting the words ‘or
by giving such answers to the
questions as he considers, neces-

sary’

Shri Sublman Ghese (Burdwan):
It {s not %0 modern ears, it is to
Mscpulay's oars.
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Raghubir Sahai: 1 have only quoted
a few opinions. There is no time for
me t qQuote other opinions, and the
hon. Members would be wcll-advised to
go through the papers that have been
supplied to us.

The only conclusion to which we
can come 1s that the amendments
are really very necessary, and by
accepting the amendments we shall
be removing th:s jarring word “false”
from our lagislation In fact, many
eminent persois who have offered
their opinions have suggested that
the word “false” should be removed.

It might be said that there are State
Governments which are stoutly
opposing these amendments. I went
through their opinions again, and 1
find that out of so many State Gov-
ernments who have been pleased to
supply their opinions, four State
Governments, namely, UP.,, Madhya
Pradesh, Orissa and Bombay, are en-
tirely in favour of the spirit of the
Bill. There are other States, Kerala,
Bihar, West Bengal, Mysore, Rajasthan,
Madras and Punjab, who have oppos-
ed these amendments. While these
State Governments have opposed the
amendments, very powerful support
has come from these States, for
instance from Kerala,—fom District
Magistrates, District Judges, Bar
Associations. It will be worth while
for hon. Members to go through the
opinions received from Kerala.

Similarly, although the Govern.
ment of Bihar has oppoced these
amendments, the entire High Court,
all the Judges of the High Court, have
supported these amendments. The
District Judges, Bar Associations and
District Magistrates have supported
the amendments.

Shri Easwara Iyer: What about
the Bombay High Court?

Shri Raghubir Sahai: It is really a
matter of misfortune that so many
State Governments have not seen eye
to eye with these amendments.
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Out of five Territories, as many as
four have entirely accepted the spirit
of the amendments. There are two

.other Territories, the Laccadive and

Miricoy Islands.

Mr. Deputy-Speaker: Then, the
“Territories are more far-sighted than
the States!

Shri Raghnbir Sahali: Opinions
were invited from them as well. and
we might attach whatever value we
may like to them. So in fact the con-
sensus of opinion is in favour of these
amendments. 1 would simply wish
that the hon. Minister would take a
sympathetic view, as he did last time.
det it be referred to a Select Com-
mittee. Even after these amend-
ments 1 have proposed are considered.
there will be some other consequen-
tial amendments also to be made. But
‘that will be only in the Select Com-
mittee itself where they can be drawn
aip. I would request the hon. the
Hoine Minister to be good enough to
accept the motion that I have moved.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Code of Criminal Procedure,
1998, be referred to a Select Com-
mittee consisting of the follow-
ing members namely: Shri
Sinhasan Singh, 8hri Upendranath
Barman, Shri Shree Narayan Das,
Pandit Munishwar Dutt Upa-
dhyay, Shri Raghubar Dayal
‘Mishra, Shri Jaganatha Rao, Shri
Khushwagt Rai, Shri Yadav
Narayan Jadhav, Shr1 Resham
Lal Jangde, Shri Ganpati Ram,
Shri Satyendra Narayan Sinha,
‘Shri K. T. K. Tangamani, Shri
Sumat Prasad, Shri Raghunath
Singh, Shri Uma Charan Patnaik,
‘Shri Naushir Bharucha, Shri
Harish Chandra Mathur, Shri
Radhesham Ramkumar Morarka,
Shri Siveam Rango Rane, Shri
Vutukuru Rami Reddy, and the
‘Mover, with instructions to re-
port by the last day of the
second week of the next Session”.

APRI, 18, 1959
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May I know from the Minister
what is to be his statement in re-
gard to section 342? Are Govern-
ment agreeing to refersnce to a
Select Committee?

The Minister of State In the Minis-
try of Homoe Affairs (Shri Datar):
No. I am put in the position of accus-
ed under Section 342. You are giving
me an’ opportunity to explain what-
ever appears @against me in the
speech of the hon. Mover.

Shri Tangamani (Madurszi): 1 sup-
port the motion of my learned friend
that this Bill be referred to a Select
Committee.

Bhri Subiman Ghese: He is a Mem-
ber of the Select Committee. How
can he speak?

Shri Tangamani: When this was
taken up during the last session, I
was one of those who opposed it
though I did not have the oppor-
tunity to oppose it openly in the
House.

Mr. Deputy-Speaker: What has
happened in the meanwhile? Only
the inclusion of the hon. Member on
the Committee?

Shri Tangamani: The circulation of
the Bill for eliciting public opinion
has shown how divergent are the
views of very eminent Judges and
other legal luminaries.

My main point in supporting the
motion is briefly this. For some
time, the Code of Criminal Proce-
dure is being taken for granted.
There are many sections—obnoxious
sections at that—which need drastic
revision also—section like 144, 107, 151
etc. These were the sections which
were used in the past against politi-
cal opponents and these are the sec-
tions which are being used evem to
this day. When we have been oppos-
ing ptreventive detention, we find that
power is given to detain a person for
15 days by p sub-inspector uader
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section 151. BSection 144 has gained
notoriety. Section 107 is also one of
the sections which is being abused to
this day. 1 know many of the hon
Members here would have heen
caught by any or all of these sections.
1 am mentioning this to show how
taere are sections in the Criminal
Procedure Code itself which need
drastic rewvision.

So far as section 342 is concerned,
my personal opinion 13—and it is
also the opinion of some of the Judges
of the Madras High Court—that it is
more an ornamental section. The
evidentiary value of section 842 is
practically nil. If a particular Dis-
trict Judge or Sessions Judge fails to
observe rigorously the procedure laid
down 1in section 342, it is not going
to matenally affect the case one way
or the other

17 hrs.

The wh-le question is, the prosecu-
tion has got to prove its case beyond
all reasonable doubt; and the defence
establishes 1ts case by cross-examina-
tion, by admussions from the wt-
nesses And, now, it is given colour
by the accused when he gives a state-
ment under section 342, and when
some defence witnesses are exam ned.
S , a pattern has grown that the sug-
gestions made in the cross-examitna-
tion or the admssion of witnesses in
cross-examination will have to be sup-
ported by the witness himself under
Section 343.

Sir, you know very well that this
section 342 is a departure from Englizh
law under which it is not permissible
t> ask the accused any questions other
than questions incidental to the wnal
in court. Here he is asked whether
he wants to cross-examine the wit-
nesses or whether he has got anv wit-
nesses to be examined. These gre the
auestions which are posed before him
Here now, it is incumbent on the
Sessions Judge to draw the atten‘ion
rf the accused to the evidence which
has been tendered and the accused
is asked to say ‘Yes' or ‘No'. The
Questions are 8o framed that they are

56 LSD--7.
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not in the nature of cross-examina-
tion All that the Judge does 15 to
invite the attention of the accused +o
the evidence - against him. So.
naturally, whether he says ‘Yex’ or
‘Nc’, it is not going to materially alter
the conviction that he is going to face.
The answer given by the accused in
this case has little evidentiary value,
if at all it has got any. That bemng
the case, it would be welcome if the
whole of section 342 is deleted.

Section 342A which has now come
gives authority to the accused himself
to g> into the witness box and ,ave
evidence on oath. So, 342 is
redundant. Till freedom the accused
was not a compellable witness. He
was not a competent witness against
himself In Brtish courts, even to
this day, a spouse is not & witness who
can be compelled to give evidence
against the husband or the wife. Sub-
section (4) of section 342 says that
the accused is not to be examined on
oa‘h This is an ornamental secuor
and having this w:ll have to be can-
vassed and people told also Em:nenr
Judges and practitioners have given
their opinion I am at a disadvantage
because the entire Bar Ass-ciation of
Madras and the Judges of the Madras
High Court and also the Sassions
Judges have opposed it. But. there 13
one Mr V T Rangaswamy Alyangar,
who was Public Prosecutor for rome
time, who has given his opinion. He
says:

“In my opinion the amendment
proposed for omission of the
words ‘or by giving false answers
to them’ in Section 342(2) Crimi-
nal Procedure Code is a salutarv
and necessary ene for there could
not be any provision in any
statute countenancing or
encouraging perjury when on the
other hand there is the endeavour
: p:zt down perjury in courts of

w.

It may be argued that any statement
under 342 will not come under 199
IP.C. because it will not be perjurv
as it is pot evidence on oath. At the
same time must we have on the
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Statute book that we will give statu-
tory protection to a person for making
a false statement knowing it to be
false? If I am asked to make a false
statement that will not help to raise
the moral standard of the people. So.
this has got much wider scope. I
believe the object which my hon.
" friend has given may not be the cor-
rect one. The object, he has stated
is to stop perjury. No lawyer will
argue that any statement made under
842 will constitute perjury. But for
many years the Britishers wanted to
din into our ears that we are & peopi»
who would generally go even into the
witness box and commit perjury. U
it is not on oath statutorily, we wik
be giving anything which we know to
be false. It is really not in consonance
with the honour of our country. A
section like this should be deleted and
suitably amended also, There arc cer-
tain suggestions made by those who
have given their opinion at least t»
delete the word ‘false’ and repiace it
by ‘any statement’.

About the second point on the ques-
tion of probation, I am not in full
agreement with this agreement.

MY, Deputy-Speaker: He may be
brief; there are a large number of
hon. Members.

Shri Tangamani: It is for this reason
that when we are going to give
admonition or excusing them with a
warning for the first offence for such
an offence we need not extract a con-
fession from them. The view has also
been expressed that these two sectione
deal with the character of the indivi-
duals and a procedure laying down a
criminal law cannot be separated from
the society. It is really focussing the
attention of the public to certain things
which are now developing In this
country. Although the scope is very
limited, I do believe that if it is refer-
red to the Select Committee, the
opinjons and the report of the Sclect
Committee will certainly help the
House to direct its attention to further
amendment of the Criminal Procedure
Code.
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* Pasdit K, C, Sharma (Hapur): Sir,

1 rise to support the amendment on

the simple principle that the Funda-

mental Rights in our Constitution are

t:e cornerstone of the structure of our
tate.

Mr. Deputy-Speaker: Hon. Members
shall be very brief.

Pandit K. C. Sharma: Those Funda-
mental Rights have implied duties or
liabilities on the citizens.” There js no
right, rather nothing in relation to
human way of doing things, where a
man can enjoy & right without any
corresp:nding duties or liabilities ax
against it. So, when we have got the
Fundamental Rights and the freedom
enumerated in article 18, therc are
fundamental duties cast on the citizen
in apposition to rights that he can
claim. For instance, the right to free-
dom of speech and expression is there
but there is a duty that he will not
speak or cxpress himself in a way
which may endanger the security of
the State or friendship with foreign
States or public order, decency,
morality or contempt of court or
defamation or incitement to uffence.
These are the limitations. He will not
so behave as in any way to help in
the ccmmission of these Injuries
which may be harmful. This section
in the Criminal Procedure Code has
its origin and birth at a place wherc
the notion or idea of a State has not
been in the form as it exists today.
The individual has a right to freedom
but the State too has a right to stabi-
lity and that implies that its important
institutions would be helped and res-
pected and a sort of a dignity and
honour would be given thereto. There
is the remedy; under article 3C there
is the right to constitutional remcdies.
This right of constitutional remedy has
to be guaranteed by the Supreme
Court. If the judges of the courts go
to help the citizen in guaranteeing the
fundamental rights and also help him
by the establishment of judicial courts
in getting a fair and independent jus-
tice. then the citiren has to help the
courts. It is a simple principle “Ye
shall water the tree whereot Ye will



12173 Code of

eat the fruit”. If the courts and
judges are to administer and guarantee
justice to the citizen, the citizen on
his part has to help the court and not
abuse the process of the court. My
respectful submission is that speaking
a lie or making a false statement is
an abuse of the process of court.
Therefore, this abuse of process of
court should in no way be allowed to
any citizen whatsoever.

It is a wrong notion to say that a
citizen has a right to freedom or to
security, and even on making a false
statement he can get out of the
clutches of law. Because he owes a
duty to that very court, he owes a
duty to the administration of law that
he would be helpful and would g've a
true statement of facts so that justice
could be meted out to him as a person
and the administration of justice as an
instrument of the State would be
helped.

My humble submission, therefore, is
that every citizen owes a duty to the
State so far as the administration of
justice is concerned, that justice should
be free and independent and he will
claim the justice in accordance with
the law whether against himself or in
favour of himself.

With these remarks, Sir, 1 support
the motion moved by my hon. friend

Pandit Munishwar Dutt Upadhyay
(Pratapgarh): Mr. Deputy-Speaker,
Sir, in stating the objects of the Bill
the Mover really laid emphasis on
certain points and it is on that
account, I feel, that there has been so
much opposition to this Bill as I find
from the opinions that I have seen.
In the Statement of Objects and
Reasons, he has said:

“A statutory guarantee to the
accused for meking a false state-
ment as provided for in section
342 of the Code of Criminal Pro-
cedure, 1898 is repugnant to
modern notions of jurisprudence
and should be deleted.”
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This is, of course, all right. But in
the very beginning he says:

“The object of the Bill is to
eliminate perjury from law
courts....”

1 should say, he has undertaken a
difficult task. Having stated that he
was trying to eliminate perjury from
law courts, which appears almost
impossible, he has put himself against
80 many people who think that it is
impossible for him to achieve thef
object. That is why so many opin-
ions have come up against him.

He has stated the other object later,
that it is repugnant to modern notions

.of jurisprudence. It is only on that

account that I want to support this
Bill, this part of the Bill. In fact, it
is not so easy. Although we might try
to create an atmosphere so that people
may tell the truth in the court, yet it
is not so easy. Of course, the atmos-
phere that is created by this word
“false” is that it is a statutory pro-
vision for a person to tell lies in the
court. It is almost obnoxious, abomin-
able, that the word “false” should re-
main on the statute book and one
should be allowed, encouraged as a
matter of fact, or given liberty to tell
lies and it should be provided in a
section of the Cr. P. C. Our hon.
friend on the other side was posing
a point and he said that it was an
ornamental section. As a matter of
fact, this section is not going to serve
any purpose according to him, and is
not going to help either this way or
that way. Even then, where no pur-
pose is served, when nothing is
gained by it, still, if we keep that
word ‘“false” on the statute, how far
that would be justiied. That is the
aspect which I want to consider.

1 was looking into the opinions that
we have received. We have rececived
a number of opinicns no doubt includ-
ing opinions from prominent judges
and also administrators and others.
From these opinions, as I could sift
them, I find that the opinions general-
ly are that no useful purpose would
be served by removing this word,
because the object of removing this
word, in the mind of the mover, could
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be that the accused should be exposed
to prosecution for making a 2false
statement. The accused would not
be exposed to prosecution even if he
makes a false statement and even
after the removal of the word “false”.
Therefore, the very intention of the
mover is belng misunderstood. The
whole thing appears to be shrouded in
misunderstanding. As a matter of
fact, I find from the opinions, almost
all the opinions, that the persons who
‘have given the opinions feel that the
mover means, firstly, perjury should
be eradicated. That by itself is not
80 easy. Secondly for that accused
should e exposed ¢o  punichorens
Really, the mover of course has made
his points. I find from his speech—all
that he has said today and also on the
other day—that his intention was not
the same that has guided these
opinions in the case, Some of the
opinions are such that they support
the mover, but they support the mover
on quite a different ground. As &
matter of fact, I do not think that
those opinions should really be accept-
able to the mover himself. Some of
those opinions, as I found them here,
say that because the circumstances
have changed now the accused should
feel the responsibility; that we are
now independent, and because it is
now an independent country, nobody
should tell lies and, therefore, the
accused also should not tell lies and so
on. But that is not the meaning.

The meaning of the mover is, that
the accused is absolutely at liberty to
say whatever he likes to say. What
he probably wants to say is that this
word ‘“false” is obnoxious and object-
ionable and it is not consistent with
the dignity of the nation. It is not
consistent with the dignity of our
statutes and, therefore, that word
should not be there. It creates a bad
atmosphere. That is what the mover
means, R 2}

Those who have followed that view
and understood him properly have
said, instead of ‘false’. why not have
‘any’? They had asked that that word
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cbuld be substituted by some other
W.rd. They appeared to have under-
stood the meaning, but I do not know
Why they make that alternative sug-
gtstion that instead of “false” the
Word “any” could be substituted. Of
Course, some people who have mis-
understood him have made the
suggestion.

I was reading the opinions of some
of the judges of the high courts. As
regards the opinions of others, I did
not very much care to go into them,
bacause they are too many and I did
not have much time.

Reference was made to Madras and
to an ex-Judge of the Federal Court.
1 would like to read a few sentences
from these opinions. 1 would refer to
the opinion of one of the judges of
the Rajasthan High Court. His
Oohinion seems to be based only on
this ground that the lower courts
shall be misted by it; they will
think there is some change in the law
and so we should be strict against the
accused, because the word ‘false’ is
naw removed. He savs:

“By the proposed amendment,
subordinate courts are likely to
get the erroneous impression that
there has been a change in law,
whereas in fact, there is no inten-
tion to make any change in the
existing law.”

Even if this word ‘false’ is removed,
there shall be no change because no
odth is administered to the accused
and any statement made without oath
will not be punishsble and there can
be no prosecution, Section 193 will
not apply there. He goes on to say:

“The subordinate courts ure
likely t7 get the impreasion that
the mere fact that the accused
pleads guilty is sufficlent to
entitle him to release on probe-
tion of good conduct.®

Ha has gone to the other point and
$3ys the lower courts are likely to be
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misguided. I do not think so. The
lower tquris consist of learned people
~double and triple graduates—and
many of the opinions of lower courts
given here are very sound.

An ex-Judge of the Federal Court
has said:

“No purpose will be served by
amending clause 2 alone because a
false statement by the accused
will not be punishable even after
the amendment as long as clause
4 prohibiiing the administration of
oath stands.”

It is a sort of misunderstanding under
which he is labouring; otherwise he
would not give an op‘nion like this.
The object is not that the accused
should be exposed to prosecution.
The opinion says by removing the
word ‘false’, the accused shall not be
exposed. The purpose of the mover
will n-t be served then.

One or two more judges of the High
Courts have argued on the same lines.
One of them has said:

“] am opposed to the amend-
ment proposed in section 342 of
the Code c¢f Criminal Procedure,
as, in my opinion, it is one of the
cardinal principles in the admin-
istration of criminal justice that
an accused person should not ren-
der himself liable to punishment
even if he g'ves false answers
when he is questioned generally
on the case against him.”

That is the impression that the judges
have been carrying and that is why
they have given these opinions. Most
of the judges have said, the object
appears to be laudable, viz., the
atmosphere of the courts should be
such that the people tell the truth,
but really the purpose of the mover
would not be served. 8o far as these
cpinions go, the purpose itself is
being misunderstood; that is the whole
trouble.

Bo, sccording to these opinions,
mere change of the word will not do
and it does not expose the accused to
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prosecution because it is a statement
not made on oath. 1 have also gone
through some of these opinions from
Kerala and Madras. I would refer
only to the Madras opinion, to which
reference was made.

“In the opinion of this Govern-
ment....".

It is the opinion of the Government.
I am now talking of the opin.ons of
the Governments because it was said
that some of the Governments were
opposed-~rather most of the Govern-
menty are opposed. It is about the
Madras Government:

“In the opinion of this Govern-
ment the object of the Mover of
e B oamely, (o elimiagte
Perjury is not likely to be achiev-
ed by merely dropping the words
‘or by giv.ng false answers to
them’ from section 342(2) of the
Criminal Procedure Code. There
13 hot going to be any change in
the legal position even after the
amendment proposed.”

So, that is the impression under
which the Government was labouring
and that is why they gave this op.nion,

Then, there is the Government of
Assain also. There also appears to
be some sort of @ misunderstanding.
They say:

“....amendments are not neces-
sary at this stage and such, piece-
mea] amendments also are not
advigable in any case. Under the
Criminal Procedure Code, as it
now stands, though the accused is
@ competent witness for the
defence and may give evidence
on ogth in disproof of the charges
against him, it is specifically pro-
vided that he shall not be call
a8 witness except on  his
request in writing and his fail
to give evidence shall not be
the subject of any comment
any of the parties or the court
give rise to any p
fhinst himself or any
chyrged together with him
siine trial.”

;Eéasgﬁia
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Thus Government is &also labouring
under the same impression.

Shri Braj Raj Siugh: It is very
difficult to understand the hon, Mover.

Pandit Munishwar Dutt Upadhyay:
Yes. I do not know, but really from
the op.nions it appears that if there
had been no misunderstanding. there
would not have been very many
opinions against the removal of this
word “alse’. This word ‘false’ to
remain on the statute, I would submit,
18 not very desirable and some of the
opinions have also been quite strong
on this point that this word is not
desirable and that this should be
removed.

8o far asg the other point goes—I
will not take much of your time—my
submission is that this word ‘false’
should be removed from the statute.
I think that much must be done to
maintain an atmosphere of truthful-
ness in the courts and also to give
the statute the dignity that it de-
serves.

Shri Easwara Iyer: Mr. Deputy-
Speaker, Sir, in speaking on this Bill,
I would ke to be understood as
voicing my own opimon on this
matter. Of course, I have no objec-
tion for this Bill to be considered by
the Select Committee but I would like
to submit my observations on the pro-
visions of this Bill.

The hon. Mover of the B1l seems
to be having a sort of righteous
indignation of the amount of perjury
that is prevailing in this land, and
rightly so. Because, I could only learn
the object of the Bill from the state-
ment of objects and reasons contained
therein, and the object of the Bill
seems to say that there must be a
moye for eliminating perjury. Of
course, my hon. friend on the other
side seems to be labouring on the
point that it is not the object, Then
what is the objdet? I could only say
that heaven only knows i#f it is not
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the object that is contained in the
statement of objects and ressons.
What does it say? I am reading.

“The object of the Bl is to
eliminate perjury from law courts
and encourege among the htigant
public the habit of speaking
truth.”

Certainly, it is a very laudable
object, but I regret to say that his
righteous 1ndignation seems to have
been unburdened on the shoulders of
the accused in a crimunal case, On
the point whether section 342 is an
ornamental section or not, I would
hold a difference of opinion; I would
rightly say that it is not an ornamen-
tal section, particularly after the
decision of the Supreme Court very
recently, saying that statement under
sect on 342 is a very vital statement
mn the conduct of a criminal case.
Quite apart from that, when an
accused is questioned under section
342, that very section says that oath
shall not be administered. So, it by
the deletion of the words “or give
false answers to them” the object of
the hon Mover of the Bill is to render
the accused open for prosecution for
perjury, then I would take hm to
section 191 of the Indian Penal Code.

Shri Raghubir Sahal: It is never the
object of the Bill

Shri Easwara Iyer: Then I cannot
understand as to what the object of
the Bill is. If the hon. Mover of the
Bill corrects me by saying that it is
not the object but it is some other
object, I do not find that in the state-
ment of objects and reasons. If his
object is founded on mere sentimen-
tal reasons of having the word “alse’
therein, 1 would say, the amendment
is not expedient as my hon. friend
put it; it is most innocuous and
futile,

Coming to section 342, sub-section
(8), it is said that the accused shall
not be examined on oath. Section
101 of the Indian Penal Code, which
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udeals with prosecution for perjury,
aealg with the cawegories of persons
wno couid be proceeded against undel
wne law, It takes .nto consideration—
supject to correction by the hon. Min-
ister of Home Affairs on the other
side, 1 am saymg—all persons who
make a stalement under an obligation
10 speak the truth under en oath or
are legally bound to speak the truth
on oauh and takeg into consideration
also persons who are statutorily
enjomed to speak the ¢truth. Also
section 191 deals with persons who by
law are declared to speak the truth.
Whether an accused exam.ned under
section 342 comes under these cate-
gories of persons may be examined.

Under section 342(4), an accused 5
not examined on oath. Tne first part
0I piuscCcuuon tor perjury under sec-
uon 1Y% goes to the wall. Whether
the removal of these words “or by
giving talse answers” occurring under
section 342, will render it obligatory
on the accused to speak the truth by
v rtue of the removal is also open to
question. An accused is not by neces-
sary implication bound to speak the
ttuth. So that, there 18 no statutory
obligation on his part to speak the
truth, to come within the ambit of
scetion 191, Nether 18 there any
declarat on contained in the Crimunal
Procedure Code cn the part of the
accused to speak the truth.

What exactly 1s speaking the truth,
1s the matter. Supposing an accused
1s charged with murder or robbery or
dacoity and the prosecution case 1§
that he has committed robbery or
dacoity or murder, what is truth?
Supposing the accused denies and the
court on shift ng the evidence before
1t finds that he has committed robbery
or theft, does it mean that the truth
18 that he has committed robbery or
theft? Let us assume for the sake of
argument that truth 1s the prosecu-
tion story when he has been convicted
of the offence. What is the scope of
the amendment proposed? Supposing
the words, “or giving false answers
to the questions put by the court®, are
deleted, so that the accused may be
rendered liable for prasecution for
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perjury, what will be the effect of
this? Supposing the prosecution 1%
found by the court to be true and a
conviction is entered and the accused
has pleaded not guilty to the charge,
under section 342, he can be proceeded
agamnst for perjury, over again, on
the very same set of evidence. On the
very same ev.dence the trial will
proceed and on the same evidence, he
will be put on the dock. Agamn, in
the statement, he says, “I have not
committed the offence.”” Again, he
can be proceeded against for perjury.
There will be a chain of prosecutions
aganst the accused with the result
that he will not find himself anywhere.

My respectful submussion before
this House 1s, if it 1s only a question
of sentiment as my hon. friend would
say, that the word ‘false’ should be
removed, to say, “any answess”, [l
have practically no objection. If it 1s
a legal obligation of the accused not
to commit perjury and speak, only the
truth and nothing but the truth, then,
certainly, I would oppose this Bill on
the ground that, if at all, there is one
golden thread throughout the criminal
law of this country, that is that the
accused is presumed to be innocent
until the prosecuton has beyond
reasonable doubt established his guilt.
If any more amendment to the Crimi-
nal Procedure Code is attempted or is
sought to be attempted to whittle
down this presumption which is ex'st-
mg in the country for the last so many
years, it 18 certainly something which
is against the fundamental principle
of Criminal jurisprudence The accus-
ed is presumed to be innocent and it
is for the prosecution to prove beyopd
reasonable doubt that the person is
guilty. Take for example the proposed
amendment under section 562 If the
person makes full disclosures without
concealing any facts, that has to be
taken into consideration for releasing
him on probation. Now, the question
of releasing him on probation comes
into existence only after the Court has
heard the evidence and convicted the
accused. His age, his character, his
antecedends are all being examined.
The court is also enjoined to exumine.
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the uesuon waewer he .s spesking
tne lLuul OF not. ‘Anere may be over-
2ealous police officers wno will go
about asxung hum to coniess as bemng
gusy.  dne rouce omcers may stand
ua e snoulqurs o tne accused and
make the accused contess the prose-
cution case. duch instances cannot be
overiooked in the state of affaws in
waich qur police 15 be.ng managed.

Another point whuch goes aganst
the amendment tnat is proposed 18
this. Thus relates to the question of
assessment as to whether the accused
15 spuaiking the truth or not. Who 1s
to decide whether the accused 1s
speak.ng the truth or not? The Court
may come to the conclusion on prose-
cution evidence that the accused may
be gulty or not gulty. How does it
in tact’ establish the truth or other-
wise of the stand? After the passing
or Probation of Offenders Act, 1958,
Section 20, this Section 562 itself
becomes mnnocuous. In the Lght of
the opmnion that comes up on this
matter, this requres to be studied. The
opimnion is divided. There are some
legal luminaries who are in favour of
this B.ll. There are some legal
luminaries who are ageinst this Bill.
But I would frankly submit for the
consideration of the House that the
preponderance of legal opinion from
the Bar Council or the Bar Associa-
tions or the High Court Judges is
aga nst the proposed amendment. That
18 also a fact which may be taken
into consideration by the Select Com-
mittee, if the Bill is referred to it.

Shrl Datar: Mr. Deputy-Speakér
Sir, I have to sympathise with the
hon. Mover of this Bill. When this
Bill was circulated for eliciting public
opinion, he' was presumably under the
impression that he would be getting
a preponderating opinion in his favour,
Unfortunately for him, the opinions
that we have received are, both in
volume as well as in substance, entire-
ly against him, I should like to point
out that so far as Section 342 and the
amendment is concerned, there are as
many a1 nine out of fourteen States
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which are opposed to jt. Secondly,
there are only two States which have
supported his amendment to section
342(2), namely the Government of
Bombay and the Government of
Madhya Pradesh, though here also, I
may point out that the Bombay High
Court have not, seen their way to
accept this particular amendment.

Shri Raghubir Sahat: What about
u.p.?

Sbri Datar: Then, may 1 point out
that nine .mportant States, including
U.P.—let my hon. friend remember
that—have expressed their opinion
agamst (us amendment? So fer as
those who are in favour are concern-
ed, may I correct myself by saying
that three Governments are in his fav-
our, and they are Bombay, Madhya
Pradesh and Orissa? Let us for the
time being keep aside the Territones.
There are three Territories which
agree, and there ere some others which
do not agree at all.

Shri Tangamani: Government may
oppose, but many judges have sup-
ported.

Shri Datar: Let
allow me to speak.

Then we might also note that so far
as the State of Jammu and Kashmir
13 concerned, the Code of Crim nal
Procedure does not apply. The
Andhra Pradesh Government have not
favoured us with their opinion.

my hon. friend

Thus, you will find that there is a
large preponderance of opfhion, so far
as the States are concerned, agsinst
this particular amendment,

So far as the other amendment to
section 3562 is concerned, there also,
the strength of oppositon iz more
voluminious. 10 States have not
agreed to this amendment st all,
while, with great deference to my
hon, friend, there is only one State
which has agreed, and that is the
Orissa State. The Kerala State has
not given any comments at all, and
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. the comments of the Andhra Pradesh
State have not been received. -

So, you will find that we have the
largest preponderance of opinion of
the States against both the amend-
ments that are sought to be introduc-
ed in the Code of Criminal Procedure.

Let us also understand one more
circumstance. So far as the Code of
Criminal Procedure is concerned, it 18
in the Concurrent List, and naturally,
the administration of the criminal law
has to be carried on almost completely
by the various State Governments,
and, therefore, we are bound to accept
the views of the State Governments, so
far as any amendment in Parliament
is concerned, for, as I have stated,
they are the authorities wh ch have to
administer the law.

So far as the Bombay State is con-
cerned, may I point out that though
the Government of Bombay are in
favour of the first amendment, the
Bombay High Court are not in favour
of it? In respect of the High Courts,
I may point out that a number of
High Courts like Madras, Bombay and
Kerala and others....

Shri Easwara Iyer: And Mysore.

opinion which has to be taken into
account.

In these-circumstances, so far as the
first point is concerned, the position
is entirely agammst my hon. friend.
There might be a few judges here and
there, and there might be some officers
here and there who must have taken
a vew like that of the hon. Mover
that perjury has got to be removed
from our courts. 7

Therefore, as 1 have stated, both in
quality as also in the strength of
public opinion, the nation is not in
favour of these amendments.

Then, I would pass on to the next
point. It was pointed put rightly by
a number of hon. Members that there
ought to be an atmosphere of truth-
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fulness 1n our courts. That is certainly
& maiier wnich has to be taken .nto
account. S0 tar as the maintenance
oI an atmosphere of trutntulness is
cuaceraed, uhere are two factors to be
taken intv account. One 18 the state-
ments .hat are made on oath by the
varijous wiinesses. Hon. Members are
aware that we have tigh.ened the law
to a large extent when we had a
gcneral amendment of the Code of
Criminal Procedure about three years
ago, when we introduced certain pro-
visions for making the offence of
pPerjury as summarily cogn zable as
Possible. All the same, there a.e a
number of factors which are against
us so far as truchfulness 1s concerned,
and truthf{ulness in courts wall increase
accordingly as we have truthfulness in
the country around. That also has to
be taken into consideration.

The hon. Member wants the wncul-
Cadon o1 uthsulness by removing the
word “false” from sect on 342(2), as
Faudae slUlouWdr © UUte  Updduyay
rignay pounted out, there is a consi~
derabie musundersianding about the
manner in waich the noa. Mover has
expressed humself. He desired that
there shouid be no perjury at all. For
the sake of argument, let us follow
thus particular lne. If perjury has to
£0, 1t has also to d sappear from the
statements of the accused persons
according to hum, because he is laying
in this case the greatest stress upon
firstly removal of the word “false”,
and incidentally upon the inculcation
of the principle of truthtulness, ér, in
ordinary language, the givng of true
information whether it is in his favour
or against him, by an accused person.

May I point out that he has stopped
just in the middle? He has not
followed it up. If the particular line
that he has n view of having truth-
ful statements from the accused is
followed up, he will have to make any
untruthfulness or falsity and offence
by the law itself. In other words, he
will have also to make it compulsory
for an accused person to go into the
witness box, and naturally if he goes
into the witness box, the other results
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follow as a matter of course when he
13 teling les

I may pomnt out here that even in a
number of western countr.es, where
the law has been developed to a very
large extent, 1t is not necessary for an
accused person compulsorily to gointo
the witness box. I have read a num-
ber of professional biographies of
great advocates and there you wll
find, as for example in Marshal Hall's
case, that the advocate for the defence
considers hundred times before putting
the accused mn the witness box, though
there 1s a provis on to that effect, as
we have also introduced one in the
Code of Criminal Procedure

Shri Raghubir Sahai: May I ask the
hon Minister if there 1s any specific
provision :n any other country for
the accused to make a false statement?

Shri Datar: In deahing with the
question of defence, certain principles
have been laid down We are bound
by certain principles of criminal
jurisprudence, and these pr nciples
have been noted by some of the
Judges as also others, including Shri
Varadachari, one of the most brilliant
Judges not only of the Madras High
Court, but of the Federal Court of
India as well He has pointed out the
various principles One principle 1s
that the accused should have no obl -
gation to gwve any particular version
that mught be agamnst hhm He owes
no duty to the prosecution at all It
18 entirely 100 per cent the duty of the
prosecution to prove the r case, and that
18 the reason why we have got here a
provision 1n section 342 where it 1s
not compulsory for the accused to
give the information But, as I shall
point out by reading 1it, 1t is open to
lum to give an explanation because
thus 18 an opportunity offered to him,
and therefore, only for the purpose of
having an opportunity to himself, to
explain certain circumstances that are
pryma facie against him, section 342
has been introduced in the Code of
Criminal Procedure
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Shri Tangaman: suggested that so
far as section 342 js concerned, it is
not a compulsory provision May I
bring 1t to his notice that we have got
two partg of that provision? In the
earlier part, ‘it has been stated that
the Magisirate or the Judge may, and
in the latter portion after the prose-
cution evidence 18 over, he shall put
questions to the accused for the pur-
pose of giving him an opportunity to
explain the circumstances against Jum
Thus that 18 a compulsory provision,
an imperative provision, which the
courts of crimmnal law have got to
follow

Therefore, the whole scheme 6f the
defence 1is that the accused should, in
the first place, be not subjected to
another prosecution after he has
undergone this particular prosecution
Otherwise, 1f for example, he has the
Sword of Damocles hanging over his
head, naturally he will not be 1n a
position to defend himself properly
in this prosecution, because if what-
ever he says 1s likely to lJead to another
prosecution for perjury, he would not
be in a position to defend himself
effectively, as under criminal juris-
prudence he has the unrestricted right
to defend himself as he likes, and this
right naturally includes no obligation
on him necessarily to tell the truth
That 1s a point we have {0 understand
very clearly Here, for example,
there are two obhigations one 1s the
obligation of truthfulness and the
other 1s the right to defend himself
as he pleases Under this eriminal
jurisprudence, we have to allow him
the absolute right to defend hmself

Therefore, it would not be proper
to put one thing against the other,
because 1t 13 hkely to cause prejudice
to hig right to defend. What 1s neces-
sary is that nothing should be there
to prejudice him, and secondly,
nothing should be done to create an
imapression 1n the mind of the accused
that thereby he is likely to be pre-
Judiced 1n his defence This is the
most 1mportant point which has been
stated by a number of High Court
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fudges and a number of State Govern-
nents also. Now, if we ansalyse the
yarious expressions of opinion, we
ihall find that the largest number of
spinions say that it is unnecessary.
Some opinions go further and say
that it is inadvisable, Certain mem-
bers of the Bar or Judges of the High
Court have also gone to the extent of
pointing out that this would create a
dangerous precedent, and two or
three opinions are there which say
that it would be mischievous to take
away this right, as it has been under-
stood down the century.

Even though the hon. Mover has a
laudable object in view, namely, to
introduce truthfulness to the largest
extent possible, that particular object
will not be achieved at all merely by
removing the word ‘false’. As I have
stated, 1 do not agree with it, to go to
the extreme length of making untruth-
fulness an offence or of making it
obligatory on the accused person to
be put into the witness box. If he
is put into the witness box, he has
naturally to face the consequences that
flow from any statement he makes
which is untruthful, that is, prosecu-
tion for perjury. My hon. friend is
not prepared to go to that extent.
Neither is it advisable to go to that
extent. Therefore, Pandit Munishwar
Dutt Upadhyay was perfectly right in
pointing out that the objection that
is there is largely due to the pious or
perhaps—with due deference to my
hon. friend—impracticable, desire of
my hon. friend to have truthfulness
by merely removing the word ‘false’
from section 342.

We are anxious, and almost all the
State Governments are anxious, that
the rights of the accused, as they
have been understood nearly over 100
years, should be maintained as they
are.

It is not necessary to bring in here
British Imperialism or other ideas as
one han. Member needlessly brought
in. This is a system which has been
perfected to a large extent; and, so
long as we are bound to have the
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Criminal Procedure Code on the basis
of hallowed principles, principles
hallowed by time and by experience,
I believe, we have to maintain this
principle of giving unfettered freedom
to the accused to defend himself
effectively according to his likes—it
does not matter even if for the sake

of his defence he has to depart from
truth,

I may point out to my hon. friend
that even in our moral code, even in
our ancient texts, it has been stated
that there are circumstances where
a man is entitled to depart from truth.
If a man is after a cow to kill it and
if one knows where the cow has gone,
in that case he is not bound to tell
the truth at all. Therefore, let the
hon. Member understand that even in
the moral and spiritual code that has
been developed, we have got certain
exceptions to truth. It is stated that
if a man states something other than
the truth, then, he will not be liable
for untruthfulness or for the sin of
untruthfulness. This is an exception
and I am, therefore, going to defend
the provision on moral ground, though
it is not necessary. The highest
objective that we should have is the
protection of the accused and the
feeling of confidence in the eccused
that he is entitled to protect himself
in any manner he likes. This right
should not at all be affected in any
manner because we are anxious that
the fundamental principles of criminal
jurisprudence are properly maintained.
That is the reason why Government
oppose even the reference to a Joint
Committee.

When is reference to a Joint Com-
mittee to be allowed? When we
accept the principle of the Bill. Here,
in this case, with due deference to my
hon. friend—though the object is per-
fectly laudable—it is impracticable in
the manner he has put it; and, there-
fore, I have to oppose the reference
to a Joint Committee, not only so far
as 342 is concerned but also as far as
562 ig concerned.

In 362 also, he has said ‘campletely
true statement’. He has put in some
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expressions which 1t is very difficult
to understand ‘Completely true'
‘means there can be ‘partially true' or
something else Based on 562, there
18 also a new section which has been
introduced 1n the Probation of
Offenders Act We have laid down a
number of circumstances to be taken
into account and, therefore, we have
got his antecedents, his way of lfe
and all these things even put in
These are the words.

“Regard being had to the age,
character and antecedents of the
offender and to the circumstances
m which the offence was com-
mitted”.

These words are wide enough to
include also the enquiry by the magis-
trate as to whether the accused has
been a truthful person or whether he
has departed vitally from truth That
cannot aiso be taken into account
But, let us take into account the other
side

If, for example, this amendment 1s
accepted and a provision 18 made for
the insertion of ‘complete truthfulness
on the part of the accused’, as the hon
Member wants us to have 1it, then, in
that case, there are occasions which
we have to take into account Some-
times, the accused 1is in a position
which 1s not necessarily normal There
are occasions where ue commits an
offence and after commtting the
ffence, with a view to protect him-
self bona fide he does not necessanly
follow the rule of complete truthful-
ness Should that be a disqualfica-
tion? Should that be a handicap dis-
entitling him to get the benefit that
has been laid down in section 562?
Therefore, may I point out that the
object of the framers of the Criminal
Procedure Code was more human than
academic or—1 would not say any-
thing further—theoretical. 1 would
not say, unreal. My friend hag a good
object in view
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Lastly, I may also point out that
when we had a thorough amendment
of the Code of Criminal Procedure,
about three years ago, my hon friend
had moved an amendment, if I mistake
not, to section 324 and also perhaps
to section 562 I am mnot sure

Shrl Raghubir Sahal: Yes, I did

Shri Datar: Possibly, he is an active
Member and he must have moved it
After a full discussion, both these
amendments were negatived Dunng
the last three years nothing has
happened for the Parliament to make
a change from the view that it has
taken Therefore, I oppose reference
to the Select Committee

Mr. Deputy-Speaker: Shr1 Saha
may have a couple of minutes .....
{Interruptions.)

Shri Raghubir Sahai: Sir, you will
allow me to say that I am not dis-
appomted with the speech of my
triend Shr; Easwara Iyer, but I am
really disappointed with the speech
the hon Minister has made

Mr. Deputy-Speaker: In one’s life,
disappointment often comes

Shri Raghubir Sahai: I am not going
to place him in an embarrassment but
he would bear with me when I say
that some of his remarks were not
correct

Shri Datar: I forgot to ray that I
request him not to proceed with this
Bill

Shri Raghubir Sahal: While he was
dealing with the opinions offered by
the State Governments, he tried to
create an impression that almost every
State Government was opposed to
these amendments and he included the
name of UP also.

Mr, Deputy-Speakar: The hon
Member stated that he would not
embarrass the Minister; now he is
going to embarrass him.



12193 Code of .

Shri Braj Raj Singh: Is he with-
drawing or not? Let us know.

Shri Raghubir Sshal: [ only wanted
that the wrong impression created by
the Minister's speech should be
removed. The U.P. Government has,
in the course of this memorandum,
said that the purpose can be achieved
by the substitution of the word ‘any’
for ‘false’ occurring in that section.

Shri Datar: Sir, my hon. friend is
almost like an advocate here. They
have said that any policy likely to
prejudice the accused of his defence..

Shri Raghubir Sahai: After that
paragraph, this iz what is said.

Mr. Deputy-Speaker: Now, Shr.
Sahai and the hon. Minister both
agree that there is no difference of
opinion; both are right. What is the
ultimate objective?

Shri Raghubir Sahai: The other
point.. ...

Shri Braj Raj Singh: The real point
is whether he is going to withdraw or
not.

Shri Raghubir Sahat: Wait and see.
The hon. Minister has said that the
object of the Bill would not be
achieved. 1 had stated in the very
beginning that the object of my Bill
was not to eliminate perjury at the
very start. It is to make a begin-
ning. On the one hand everybody is
anxious that perjury should be elimin-
ated and on the other hand there is a
specific provision in the Code that false
statement can be made. I beg to sub-
mit that this is a contradiction in
terms and I only want by this amend-
ment that this contradiction in terms
should be removed.

Again. my hon. friend the Home
Minister says......

Mr. Deputy-Speaker: Is it neces-
sary to meet every argument that he
has advanced?

Shri Raghubir Sahai: ......that if
1 want that the word ‘false’ should be
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removed and the accused may be
expected to tell the truth, I should go
to the logical limit that if he speaks
untruth he should be punished. I say
this is not a logical corollary. This
was never my contention. Even if
the accused makes a false statement, °
according to Shri Datar himself in
his previous speech he says that he is
not liable for any conviction. Shri
Easwara Iyer has placed forward a
preposterous proposition that he would
be liable to so many convictions and
80 many prosecutions. This is pre-
posterous, fantastic. It is not possible.
When the statement is not under
oath, how can he be prosecuted, how
can he be punished? Therefore, the
suggestions of my hon. friends from
this side as well as from the other
side are misplaced.

Now, I quite agree......

Mr. Deputy-Speaker: If he is to
have much more time......

Shri Raghubir Sahal: I am finishing,
Sir. I quite agree that the local
administration is responsible for work-
ing out this Act. I entirely agree with
him, and if most of the local adminis-
trations are opposed to it, of course,
there is a lot of weight in that argu-
ment and we ought to consider
whether these amendments should be
carried out or not. After all, this is
a Government of India Act—the Indian
Penal Code and the Criminal Proce-
dure Code—and it was time for the
Minister to have considered these
amendments rather sympathetically.
I am really surprised that this pre-
vious speech was more* sympathetic
than his latest speech. But, as I said
in the beginning, 1 do not want to
create embarrassment for him. I am
prepared to withdraw the Bill

The Bill was, by_leave, withdrawn.

18.68 hra

The Lok Sabha then adjourned till
Eleven of the Clock on Monday. April
20 1959!Ch¢im 30, 1881 (Saka).
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